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COUNCIL OF STATE.

Saturday, 15th April, 1933,

The Council met in the Council Chamber of the Council House at Eleven
of the Clock, the Honourable the President in the Chair,

INDIAN MERCHANT SHIPPING (AMENDMENT) BILL.

TeE HoNOURABLE KHAN Bauapur Mmaxn Sz FAZL.I.HUSAIN
(Education, Health and Lands Member) : 8ir, I move:

*“ That the Bill further to amend the Indian Merchant 8hipping Act, 1923, for certain
purposes, as passed by the Legislative Assembly, be taken into consideration.”

Honourable Members will no doubt remember that in response to a
Muslim demand made in 1928, Government appointed a Haj Inquiry
Committee in March, 1929, and on that Committee Members of this Council
were also represented. That Committee made an exhaustive tour and
presented its report in 1930. That report was examined by Government and
was duly considered in consultation with local Governments and the Haj
Standing Committee on which again this House is represented. It was as a
result of these consultations that the present Bill was prepared. It is one of
the three Bills prepared in pursuance of the recommendations made by the
Haj Inquiry Committee. One of these three has already been passed by this
House ; this is the second Bill and the third one is not being proceeded with
for the present. Honourable Members will have noticed that the basic idea
of the present Bill is to make for the comfort and convenience of the pilgrims
without adding to their expense. The object is that as far as possible Haj
be not made expensive, but at the same time all comforts that can be secured
for them should be secured. It was found by the Haj Inquiry Committee
rha,t the practice of the Hajis cooking for themselves was such aswas abso-
utely insanitary, even dangerous and did not permit those interested in

hem to do anything in the way of affording comforts and conveniences
:or them. This was the basic idea of the report, and it is this idea which is
the pivot of the present Bill. When this provision is enforced, it is hoped
Jarger space will be available for pilgrims for their accommodation.

The next provision in the Bill-whigh ds of some importance is to make

pilgrims immune against cholera and small-pox by inoculation. This will do
away with the need for quarantine at Kamaran, a matter of very great
jmportance.
' The third important provisionis: When the pilgrims return, they have
to wait for boate. The waiting period was 25 days previously during the
period immediately following the Haj. That 256 days has now been reduced
to 15.

The fourth important point was that no real attempt could be made to
enable Hajis to leave the ports of embarkation in India as soon as they arrived
“there. They had to wait for days, sometimes weeks, which added to their
expense and discomfort. We have introduced provisions which enable

(597 )
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provisional dates to be advertised so that Hajis cin arrange their arrival
accordingly, and at the same time we have provided that shipping companies
should be able to comply Wwith the statute later by giving exact dates.

There is one point on which ‘Government has not been able to comply
with the recommendations of the Haj Inquiry Committee and that is with
reference to their wish that deposits be made compulsory aihd weturn tickets
be abolished. After very careful consideration we came to the conclusiom
that for the present it was best to try both systems side by side on a voluntary
bagis. It is true the shipping companies would on their side try to push the
return ticket systein.; but; on the . other hand, if .the deposit system is
undoubtedly superior to the return ticket system, there is no reason why Hajis
themselves s’hmﬁd not see the advantage, and further there is no reason why
the Port Haj Committee when it is operating should not be able to convince
Hajis-who are ignorant of -the facts of the comparative merits of the two, so
that they may deocide in faveur of deposit and against the return . ticket.
In the meantime all privileges that attach to return tickets have been
‘extended to deposits as well. Lastly, Sir, unclaimed deposits and the value of
unused -return tickets, at present not provided for by law, have been arranged
for, and when such amounts are received by Government they will be trans-
ferred to the Port Haj Committees which will give them funds to be utilised
for the convenience and comfort of Hajis. That, Members will realize, is
a very satisfactory provision.

We cannot, Sir, in this world have all we want, and even if we get all we
want we are apt to feel that there is something else we did not get. That is
human nature. Therefore I will not say anything myself which Members
might criticise as self-laudation on the part of one who has produced the Bill,
but I have ventured upon a few words of commendation realizing that the
Bill really is not my handiwork at all. Credit for it I claim, not for myself, but
for the Haj Inquiry Committee on which representatives of this House also
sat. They have done a great work and great credit is ‘due to them. I

. trust that Honourable Members. will realize that this -was a Committee
brought into existence beecause the Muslim public wanted it,that the Com-
. mittee worked in theinterests of the.public and that their recommendations
- ‘'werp speedily brought under consideration by Government, resulting in
legislation within a very short period of time. I am told by those who know
these things, that there are not many. instanges where necessary legislation

. of this description has been introducéd.and . yessed after receipt of the

"recommendations of a Committee so quickly a¥ii-the present case.
, N N T v : o

**  Tae Howoumasrk SatyEp MOHAMED PADSHAH SAHIB BAHADUR
(Madras : Muhammadan) : Sir, it has been rightly observed by the Honourahle

- Leader 6f the House that the Bill before us is:the-qubcome of the investigations

- of the Haj Inquiry Committee. Sir, Honourable Members are aware that this
Committee ‘was appoiiited at the instance of non-official Muslim Members .of
the Assembly. The personnel of the Committee comprised Honouralile
Members of this House as well as of the Assembly and the great majority
represented the most orthodox school of Muslim views, The Committee
toured all over the country ; it examined hundreds of witnesses and took every
/atep to study the conditions of the Haj pilgrim traffic. After an exhaustive
inquiry it submitted its report. Among the recommendations made wére
some which demanded modification of the Indian Merchant Shipping Act
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in some Tespects. Government examined those suggestions, consulted
‘proyincial Governments, shipping companies, the Standing Haj Committee
and all others concerned in the matter and then formulated proposals which
ate now before us for consideration. If we thus recall to our mind the history. of
‘the events which have led to the framing of this Bill, if we only bear.in mind
the fact that on this Committee there were persons like Maulana Sayid Murtazs
Bahib, Maulana Shafi Daocodi Sahib and several others, than whom no better
selection could have been made to represent the Muslim orthodox view—if we
bear all this in mind, there can be little doubt left as to the purpose for
which this Billis really intended, inasmuch as all the provisions in the Bill are
i1 the main based upon the recommendations of that Committee. With your
permission, Sir, I would like to take this opportunity to tender our most grate-
1thanks to the Honourable Leader of this House for baving so .promptly
striven to give effect to the recommendations of the Haj Inquiry Committee.
Even if action is taken on the recommendations of such Committees, it is
not often done at an early date. The Haj Inquiry Committee is lucky in
this respect. Not even three years have elapsed since it submitted its report
and its recommendations are now the text of the legislation before us. Sir,
the readiness with which the Honourable Member in charge has hastened to
carry into effect the Haj Committee’s recommendations offer another and
unmistakable proof of his solicitude for the well-being of Haj pilgrims.

Sir, as the Honourable Leader of the House has already dealt in detail
with the provisions of this Bill, I would in my speech confine myself only to
some of its salient features. Sir, one of the main provisions of the Bill is the
supply of cooked food to pilgrims on board ship. Sir, under the present
arrangement when cooked food is not being supplied to pilgrims, they are put
to considerable difficulty. All the disadvantages, the evils that accrue from
allowing pilgrims to cook their own food, have been referred to and explained
at length in the report of the Haj Committee. Therefore, Sir, this provision
to supply cooked food to pilgrims on board ship will not only save pilgrims
from the trouble of cooking their own food but it will also tend to conduce
te & very great extent to their comfort in several other ways. S8ir, it is obvioua
‘that this arrangement will bring about better sanitary conditions and
much healthier conditions on board ship. Sir, when pilgrims are required to
‘prepare their own food, it is necessary that they have to keep with them all
the foodstuffs and kitchen utensils necessary for cooking their food. The
result is that out of the limited space allotted to each pilgrim a portion has to
be set a for storing these articles. ' Now that under the proposed arrange-
ment pilgrims will not be required to prepare their food they will not be put
to the necessity of keeping all those articles with them and even if any of them,
oarry kitchen utensm and foodstuffs, those articles might very well be
deposited in the hold of the ship. Therefore, Sir, this arrangement would go
‘to make more room availible for the comfort and convenience of pilgrims.:
Bir, it is proposed to fix the rage for the supply of this food and itis hoped that
0ot more than one rupee will be fixed per diem for the same, " In this eonnec-’

" %ion' I would submit to the Honourable Member in chargé that the Fath
stated be fixed at léss than Re. 1 per diem for adults and provision should-
be made that in the case of children under 12 years of age the rate should be
half the rate fixed for adults. Sir, in this connection I have to draw the
attention of the Honourable Member to one very important aspect of the
question. Sir, when under section 213 of the Merchant Shipping Act rules
come to be framed, care should be taken to sce that pilgrims are supplied with
food which is not only wholesome but is also absolutely unobjectionable from
thg point of view of the orthodox Muslim. The caterers, the contractors of the
shipping companies, should be required to employ Muslim cooks and use only

[ e
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such meat as they can fet‘ from animals duly slaughtered. Unless these-

recautions are taken all the elaborate arrangements which are obviously
or the comfort and the well-being of the pilgrim traffic would hardly be of any
avail. * Sir, it is a matter of common knowledge that Mussalmans, whether of.
the very orthodox type or otherwise, always refrain from partaking of meat
of animals which have not been duly slaughtered. To ensure this, Sir, it may
be necessary that the Port Haj Committees be afforded all necessary facilities
to inspect and check arrangements in this respect in order that they may
satisfy themselves. It 'may be necessary also that these Port Haj Committees-
may be required to submit reports periodically, say about a couple of months
after the Haj as to the way in which these food arrangements have worked..
These Committees may make enquiries of the Filgrims on their return from the.
Hejaz and find out for themselves how the food arrangements have worked
and how far they have been appreciated by those pilgrims. Sir, now and then
it may also be necessary that one representative at least of the Port Haj
Committees and the Standing Haj Committee may have to travel on boar
the pilgrim ship to watch the food arrangements and for this purpose it would
be advisable that on those occasions such a representative is provided with
& free passage.

Sir, another important provision made in this Bill is the reduction of the
waiting period from 25 days to 15. This is a very salutary change and one
which is bound to result in much greater convenience to the pilgrim on return
from the Hejaz and save them from a great deal of trouble at Jeddah.

Sir, the provision regarding the advertising of the approximate date of
the sailing of the ship to be followed later by the exact date is also calculated
to go a very long way in curtailing the period of waiting at the port of
embarkation. Again, Sir, the fixing in the Bill of the minimum space for each
pilgrim is decidedly to the advantage of the.pilgrim. Sir, what happened,
what is even now happening, is this. Even though the rules entitled the
pilgrim to some fixed space on deck the pilgrim seldom or never enjoys the
whole of that space allotted to him. But now that a statutory provision has
been made in the Bill fixing this space it may be reasonably hoped that the
pilgrim would be able to secure for himself the space allotted to him under the
law. Now, Sir, while I am on this aspect of the question, I would like to stress
the desirability of doing everything necessary to see that all the heavy luggage
of the pilgrim passengers is deposited in the hold of the ship. If, Sir, the
pilgrim is not inclined at present to keep his luggage in the hold, it is simply
because arrangements in this respect are far from satisfactory. The slu%n.ng
company never cares to number and register the packages properly. They
do not take steps to inspire the pilgrim passenger with confidence and remove
all room for any apprehensions that his luggage may be lost. Again, Sir,
when the pilgrims deposited their luggage in the hold of the ship it should also
be provided that they should be given access to their luggage in the hold for &
certain period in the day. By making these arrangements, Sir, it will be

ible to have all the heavy luggage of the pilgrims kept in the hold, so-
that more room may be available to the pilgrims on deck.

Sir, as regards the deposit system, it would have been better if the
Government had seen their way to do away with the return

1 a.x. ticket system. This deposit system is decidedly in the
interest of the pilgrim. Even though to all outward appearance: the return
ticket system holds out the same convenience and facilities for the pilgrims
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it very often happens that a pilgrim who takes a return ticket finds himself

at & much greater disadvantage than the ather who has travelled under the,
deposit system. )

Sir, I may draw attention to the recommendation made by the Haj
Inquiry Committee in regard to the fa'e. At a time when the original fare
stood at Rs. 195 return fare, this Haj Committee was of opinion that it could
be reduced to Rs. 158 including also the food expenses. Now the conditjons
are very different. The commodity prices are very mueh lower now than they
were at the time that recommendation was made by the Haj Committee. Thera
has been a reduction of expenses all round and every endeavour should therefore
be made to see that the fare is brought down to the figure which the Haj.
Inquiry Committee recommended. - (Hear, hear.)’ o R

. Sir, besides the provisions to which I have made reference there are several
other provisions in this Bill which are calculated to conduce to the comfort
and well-being of the pilgrims but since all these ‘details have been dwett
upon by the Honourable the Leader of the House I do not propose to go any:
further into these features of the Bill. e

One word more and I have done, Sir. The Bill is manifestly in the
interests of the pilgrims and if steps are taken to see that these provisions are
duly carricd into effect it will certainly gc & long way to improve the hard,
lot of the pilgrims who really deserve every help that is proposed to be given
to them by this Bill and also every pcssible help for which any further steps
may also be devised in the light of the experience that may be gained in the
working of the provisions of this Bill. * ' .

'Sir, I 'support the ‘motion.

Tae - HoNoURABLE :Mr. HOSSAIN IMAM (Bihar and Orissa:
Muhammadan) : Sir; if I rise to speak on this meastire it is neither to support
it $n toto nor to affirm that it does not confer any benefit on the Muslim pilgrims.:
There'is no doubt about the fact that this measure was brought forward by
the Government with the laudable intention of conferring some benefits and
advancing to a certain: extent.the rights of the pilgrims. If there hag been’
any opposition in the country about this Bill it is mostly due to the fact that
the: advancé-has not been sufficient, that the advantages which we hoped to’
have had from this measure, have not materialised. It is because, Sir, if we
analyse the whole Bill, we find that the measures recommended by the Haj,
Committee have not been carried out in its entirety. There is no doubt about
the fact that the Government has been quick in bringing forward the measure
but that does not eatisfy us because of its defects of omission. Sir, first of all
1-should like to lodge iny protest against the formation of the Haj Inquiry.
Committee in which out of nine non-official Members seven Memtbers ',fi‘o’nj thé
Legislative Assembly were taken Y

SEr

Tur HoxourasrLE THE PRESIDENT : Don’t you think that thatjs an
ancient story now ? '

- THE HowoUuRABLE Mr; HOSSAIN IMAM: Well, Sir, that is why the
Bill is 8o defective, because it is based on that. Now, Sir, I should like to say
that even the recommendations of the Haj Inquiry Committee were not
earried out in toto. Too.nmth wtress has been laid by the Government as well
a8 by its opponents on the yuestion of cooked .food ‘which in.itself ' was not
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deserving of the importance which has been given tc it. The Governmont in
its reforming spirit went forward to make this innovation because:
they were fortified by the finding of the Haj Committee but even that Haj
Committee itself a.ccepted the fact that the weight of evidence adduced hefore
it was against thisinnovation. A compromise was offered when the Select Com-
mittee sat in Simla in the summer of 1932, and that compromise, if it had been.
accepted, would have ‘gone a long way to disarm the oppesition to this Bill..
But mfortumtely that compromise could not be effected. My reason now, Sir,
for not opposing the Bill is that I find that this Bill does to a oertain extent
advanoce our interest and we reserve to ourselves the right to demand further:
improvements when we find that this measur: does not satisfy. I think this is.
not a thing to which even Government Members will take an objection, because:
thay themselves admit that they have not done all that they could have done:
in the remodval of the difficulties. - ¥n ‘this connection I should like to remind
the Honourable Member in charge of the rétommendations of the Haj Inqti‘ig
Oommittee that the rate showld be Rs. 158 including fobd. This Rs
probably included Kamaran charges on page-78, paragraph 175. The Govern-
ment should endeavour to bring down the fare ineluding the cooked food to-
this rate. T quite admit that it cannot be done bv statute but the Governments
hias mcré strong and persusive measures by which it - ‘cpn press its views aud
it does press them when 1t wants to. Sir, there are some improvements whieh
s ‘Posdible for ‘the Government to make without having recourse to
ogiglative énactment for thaft purpose. At the moment, Sir, the a,ccommoda.-
161 which tised to be 98 oubic feet and 16 -superfioial feet by means of rales:
has been incorporated in the Bill. T am very glad to find, Sir, that in the other-
El&ce the Member in charge promised to mark out in the Tolds group sesting,

ut I should also like and urge upon the Government the necessity of marking
on the tickets the hold ‘numbers for Which thev are avdilable. If
this is done, we will be able by that means to segregate to a great deal the
pilgrims from the different provinces. I would ‘also urge that on the upper
decks, marking should be placed to miark out to which between deck hold this
partioular deck belongs. It will in reality be dividing tup the upper deck into
eight or ten parts. It will be no great difficulty to the Government but it
will greatly facilitate the pilgrims in finding out to which particular hold in the
between decks and to what particular spot in the upper deck they belong.
In addition, I would like to commend the view of Sergeant’ Orford given in
paragraph 148, page 87, in which he strongly advocatées an arrangement by
which the tickets will he marked with the spots allotted to the passengers..
I{ it is not possible to allot particular places on the tickets, at least the holds
should be mentioned on the tickets. This will greatly facilitate the passengers
and ease their troubles which are now encountered by Bengalis being pushed
in with Afghans ——

THE HoNOURABLE KHAN BamADUR Mian Sm FAZL-I-HUSAIN :
Brotherhood.

TaE HoNoURABLE Mr. HOSSAIN IMAM : There is another recommend-
ation of the Haj Committee which does not find any place and which I'hope:
Government will try to incorporate in the rules, and that is about the waahing
places. . At the present moment, in the rules the numbers are not fixed. The
.Haj Committee recommended that the number should be fixed at the mh of
'ome wasliing $pot for éach hundred pilgrims cartied oh 4he ships. - i .



INDIAN MERCHANT ‘SHIPPING .(AMENDMENT) BILL. w3

There is no doubt, Sir, that Government wanted to do us good, but the
way in which they did it was unsatisfactory because it was not thorough enough
and because they were too mindful of the interests of the shipping companies.
I know that shipping companies have at the moment & sort of monopoly and
they can dictate to them. If the Government were in earnest, they could
induce even the shipping companies. When they can dictate to Mahatma
Gandhi and Congress, I think they can dictate to Turner, Morrison and

Company.as well.

THE HONOURABLE NawaB Maruik MOHAMMAD HAYAT KHAN
NOON (Punjab : Nominated Non-Official) : Induce them by soul force !

Tar HoNoURABLE KuAN Banapvr CHAUDRI MUHAMMAD DIN (East
Punjab : Muhamuomdan) : Sir, it was I believe in pursuance of & Resolution of
the Legishative Assembly that the Government of India: undertook to enquire
into the conditions of Haj travel with a view to ameliorate them from the
view-point of health and-comfort of pilgrims to-the Hejaz. Exhaustive enquiries
were instituted at the ports and elsewhere, through Haj Committees and ether
representative agencies, and the result of those extended labours we sea.in
the form of the Bill which is today befere this House. The Bill'was piloted
through the Assembly by Mr. Bajpai, a worthy.son of my valued friend and
oolleagme on the Jaipur Couneil of State, Bai. Bsbadun Pandit Sitla Parshed
Bajpai,aad ibhasfallentothelot of that high-minded patriot and stateeman the
Hongurable Mian 8ir Fazl-i-Husaintoseeit through to. a successful -issue., Sir
Fael-i-Huneain’s name 'shall remain associated with many constructive
effiorts of the Reforms: era.

It has been ssid—very uwncharitably I think-—that Government desireto
discourage Haj through this measure. Actually this Bill has the blessings of
men like: Maulana Shafi Daocedi, Sir Abdul Rahim Makhdum, Sayyed Rajan
Bukhsh ' 8hah, Seth Haji ‘Haroon—men who yield to mone in their spirit of
independence-or their love of solicitude for the pilgrimage to Hejaz. and the
mere association of their names with the measure is a. guarantee of the fact
that it is covered with the b st of intentions in the best. interests of the Hajis.

There are one or two points, however, which I should like to emphasize-
in order to make this Bill more useful to the public. At present the pilgrims
are huddled together like sheep on board the steamers with the result that
very meagre space is permitted to them. The Bill makes it obligatory on the
shipping company to provide at least 16 feet space to each passenger. In
actual practice T think it may be possible to induce the companies to permit
more than that, for with better conditions of ocean travel and perhaps the
building of the projected railway in the Hejaz the increased traffic and
consequently increased income will make it easier for the companies to provide
ampler spaces.

Sir, I strongly endorse the view that cooked food should be supplied to the
Hajis. But to meet their susceptibilitics in this connection the cookin
arrangements should be under the supervision of an orthcdox Muslim food
inspector. We have got a system of Hindu and Muslim refreshment rooms
on the North Western Railway and these refreshment rooms are very popular,
and on the same system the food arrangements should be made on the steamers
with rates fixed for different kinds of dishes. The staple food of a Kashmiri
is rice. Cooked rice will be supplied to him and he will pay for the same
according to the tariff rate. Thus it will be possible for the passengers to
take their meals.aceording to their own taste and requi-ements. The system
should be elastic and the. paymaent.shopld be based on daily copsumption and
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should not be in the form of a lump sum for the whole voyage. I moan it
should be open to pilgrims not only to select their dishes and pay for them every
day, but they should not be made to pay anything on account of food during
periods when owing to illness or disinclination they do not cat anything.

These improvements will, I venture to think, go a long way to make
the measure useful and will earn the gratitude of the numerous pilgrims.

*  Ter HoNourABLE Kuan Barapur Dr. St NASARVANJI CHOKSY
(Bombay : Nominated Non-Official) : 8ir, it is a matter of considerable
satisfaction to one like me, who was connected for over 25 years with the Hajis,
especially those who used to be removed to my hospital when suffering from
small-pox, cholera and other infeotious diseases. ' They used to come from very
long' distances, sometimes from Central ‘Asia and Turkestan taking several
months on their journey, as also from the Far East, from places like Java.
But the most miserable and the poorest of the: whole lot came from Eastern
Bengal. They were drawn from Comilla, Mymensing, Batisal and Dacca,
and their condition was indeed deplorable. Their ages varied between 50 to
70 years. "Their clothes and bedding were mere rags. If one were to see their
food—-it was 80 poor, so unnutritious and so bad that even the hospital sweepers
did not care to touch it. It used to be wrapped up in dirty packets, or in
pieces of dirty ¢loth, and it was surprising how they managed to live upon
such material on their journey from Bombay to Mecca. They used to complain
bitterly that they were being looted at every step. When asked to deposit
their money for safe custody, they were suspicious lest it might share the same.
fate. They would noet repose confidence in any one. I once saw a man
remove five sovereigns from a pouch in his throat where he had secreted them,
because there was no other place where he could hide them ! On the return
journey, they had practically very little food and suffered from diarrhoea
and dysentery. The provision which has been made in this Bill for cooked
food is indeed salutary. ¥ am however afraid that the suggestion made by the
Honourable Member that a number of different dishes should be prepared and.
sold to Hajis at a fixed tariff, according to their liking, is not at all practicable.
To conform with the tastes and susceptibilities of all the different people
numbering 1,000 to 1,500 would necessitate the employment of several cooks,
if individual tastes were to be satisfied. That would indeed be a heroic task.
As regards space, 16 square feet are certainly given per passenger, but what
happens is that the more virile races push the weaker ones out and absorb
their space ; the poor Bengalis, for instance, have thus to go down to the
lower decks. I would therefore suggest that the spaces should be marked out
and numbered and nobody should be allowed to entrench on the space allotted
to his neighbour.

With regard to water, there have been very grave complaints that pumps
are kept open only in the morning and evening for short periods and in the
scramble for water, the weaker go to the wall and get an insufficient supply
for their needs. The water is often scanty and unpotable- on the return
journey. As regards food, it is, as I have said, a salutary measure that they
should be supplied with cooked foed. In the case of the poorer pilgrims who
cannot possibly afford to pay for their food I would suggest that the
Muhammadan princes and rajas should organise a fund from 'which these
might be helped with sufficient money to cover'the cost. “Afterall, these people
.are not going on a pleasure cruise but in pursuance of a religious duty in which
they have implicit faith. Unless such a fund is estatlished, I‘do':noy
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think these poor people will be able to pay Rs. 20 or Rs. 30 which is to be
demanded for their food in addition to the passage money and other incidental
expenases,

As regards medical arrangements. There is one medical officer for 999
pilgrims, and a compounder, an ayah and a sort of a wardboy. That is hardly
enough. The accommodation given to the medical officer--is not enough,
and the ignorant ayah and wardboy are no good. What is wanted is a well-
‘trained nurse-midwife speaking Urdu. An Anglo-Indian or European person
should be employed. One other complaint. I -have heard is that when the
captain is not conciliatory, the doctor cannot get proper attention to be paid
to the sanitary condition on the ship as he is not vested with any aqf};ority.
Tt is to be hoped that proper attention will be paid in the rules to be~framed
under the Act for the sanitary condition on board. I believe that the rules
laid down by the International Senitary Cenvention of 1926 are:being adhered
to and those rules no doubt provide for all necessary measures. .

The voyage takes 13 to 14 days to Jeddah. 'If, unfortunately, however,
an infectious case occurs the pilgrims are detained at Kamaran. It isnecessary
for this reason that ships should carry enough food not only for the voyage
but also for the probable period of such detention. The diseases commonly
prevalent are diarrhoea and dysentery ; a good proportion die on the return
voyage because 'they have practically nofood and no ‘méney. 1t is to be
hoped that the provision for the supply of cocked food will very greatly reduce
this mortality.. People coming from a.cold climate suffer from heatstroke ;
and some deaths are due to this cause also. A properly qualified medical
officer, however, would be quite capable of dealing with such occurrences.”

- I should like to place before this Honourable House a few suggestions which
may be embodied in the rules. Theése are-—firstly, that the space for each
pilgrim should be marked out and numbered; secondly, there should be fans in
thelower hatches where the stench when all these  pilgrims , are huddled
together is  intolerable and unbearable ; thirdly, more water should be
supplied ; fourthly, officers should know one of the colloquial languages,
eapeoially Urdu ; fifthly, there should be a daily cleansing of the ship ; sjxthly,
& Muhammadan medical officer should be preferred as he is more familiar with
the customs and habits of the Hajis. . N

1 would further ‘suggest that the Haj Committee -should appoint a
responsible Muhammadan representative to travel with: each ship to supervise
the arrangements. That would ensure the comfort of those on board and
help to remedy defects, if any, on proper representation to the captain.

One werd more.  Care should be taken that there is no officious interference
with the administration of this Act from members of the Haj Committee or
their representative at any point. There have been such instances ; much
unnecessary trouble has resulted that could have Leen easily avoided.

TBE HoNOURABLE KHAN Bawmapur Miax Sir FAZL-I-HUSAIN : Sir,
T'am very grateful to Honourable Members for their valuable suggestions which
will be borne in mind in the preparation of the rules. T am sure Government
will benefit a great deal by these suggestions, which struck me as being very
largely constructive. ' .,

One word, Sir, as to reduction of fares. Perhaps Honourable Members
are not aware that the fares when the report was made were at Rs. 195. In
‘the following year they were reduced to Rs. 16£—a reduction of Rs. £0. I may
assure the House that gvery effort will be made to bring about a further

reduction,
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Tue 'HoNowrABLE THE PRESIDENT : The question is:

“That the Bill further to amend the Indian Merchant Shipping Act, 1928,
for certain purposes, as passed by the Legislative Assembly, be taken into consideration.’

The motion was adopted.

Clauses 2 to 15 were added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill,

Tyt HoNOURABLE KuaN BAmADUR MmN Siz FAZL-I-HUSAIN: 8ir,
I move :

** That the Bill, as passed by the Legielative Assembly, be passed.”

The - motion was adopted.

. INDIAN INCOME-TAX (AMENDMENY) BILL.

'THE HONOURABLE Mg. J. B. TAYLOR (Finance Secretary) : - Sir, I rise
to move :

"*“‘Fhat the Bill further to amend ¢he Indian Inecome-tax Act, 1922, for. s .certain
PR daratian. of section 4); s passed by the Legislativa Assembply, be. taken int

- fiir, this is a wimrple Bill confined t6 the object cf stopping up a loophole
in our present income-tax legislation. As things stand at present, under
seotion 4 imtome derived from & business outside British India is subject to
income-tex on the part of residents in British India #f brought inte the comtry
within three years. There seems to be no reason why income from invest-
ments should be exempted cr why the period should be limited to three years
and this Bill is designed to remove these two restrictions. When the Bill
went to Select Committee in another place a certain amount of doubt was
expressed by non-official Members regarding the retrospective effect that might
be given to the operation of the Bill. They felt that people who in the past had
invested their money abroad realising that it would ke free cf income-tax
might be unfairly penalised if they were taxed when they btrought it back.
They also pointed out—and I notice that there is an amendment to that effect
on the paper—that if they were encouraged to kring the money Lack as soon
as the Bill was passed the amount of their previous investments might bring
them into some higher category and make them subject to super-tax. The
majority of the Select Committee therefore recommended & provision more
orless on the lines of the amendment prorosed by the Honourable
Rai Bahadur Lala Mathura Prasad Mehrotra. It was felt, however, that
there were obvious objections to such a proposal ; it would be administratively
difficult to work and it would be even more unsatisfactory in the future. It
would be quite impossible for income-tax officials to say that so much income

. was earned in one year, so much in another year and so on. Besides, in the
future anybody who invests his money abroad will do so with his eyes open,
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knowing that the law is as it stands. Government therefore decided to meet
this objection—though they did not think it altogether well founded—by
eliminating the retrospective effect from the Bill and a clause has now been
added to the effect that:

“ Provided that nothing contained in this sub-section shall apply to any income,
profits or gains so accruing or arising prior to the first day of April, 1033, unless they are
incoms, profits or gains of a business and are received in or brought into British India
within three years of the end of the year in which they accrued or arose."

That amendment met with the acoeptance of another place and as a result the -
administratively diffioult and unsatisfactory proposal that the past interes:
might be split up when it was brought into the country was thrown out.

‘There is only one other point, Sir. A ocertain: ameunt of apprehension
was also felt thet ‘this Bill might alter the practioe in respeot of agricultuiel
income accruing in Indian States. It is not the intention of Government te.
alter the present law in that respect. We realise that it is a véry eomplivated .
subjéct and our abject was mierely-to stop up ‘this cleer aad-obvivus Joophede -
in the present law snd to be oareful in embarking on wide eléerations in: o -
imoome- tax legisletion. For that purpese Government in - -amother plage-
apoepted an amendment whiech now ferme part of 'the Bill, aamely,

“ Provided further that nething in this sub-section shall ‘apply to ‘incdme "from -

sgriculture atising or'accruing in a'Stete in Indie from lund i‘brwhxh' -any annual payméit .
in mohey or in kind is made bo the State ™.
These, Sir, are the two alterations in the Bill in its passage through the etk -
House and- as: it stands I would commend it eonfidently to the aceeptanee of -
this House. "It is <obvieusly unpeasonable that those who are unpatpiotie
enough not to invest their money in their own country should  gain a benefit .
ot -the nse of those who do, end for this reascn I hope that the House will -
pass this Bill.

Tarx HoONOURABLE Rai Bamapvr Lara MATHURA PRASAD-
MEHROTRA (United Provinoes Central : Non-Muhammadan) : Sir, I rise -
t0 extend my support in general to the Bill.

Tre HoNovraBLE THE PRESIDENT : Does the Homourable Member -
propose to move his amendment %

TrE HoNoUBRABLE Rar Bamapur Lara MATHURA PRASAD
MEHROTRA : I shall move the amendment when we take up the Bill clause
by clause. I wish to speak on the general aspect now.
¢ I rise to extend my support to the Bill that has been just presented to the
House. Sir, the big magnates invest a very large capital outside India
because they do not have to pay income-tax and the burden of income-tax
falls mostly on those who invest in this country. I hope, Sir, that the
income that will be derived from this taxation will be utilised in giving relief
to the over-taxed people of the country belonging to the lower and the middle
classes. On account of dire necessity Government has lowered the taxable
minimum from Rs. 2,000 to Rs. 1,000 and by this process tax has levied
mostly on poor people, for instance, petty shopkeepers and even
tongawallas.

Tax-HoNovnasLx Tz PRESIDENT : We have nothing to do with that.

question. We are dealing now with foreign investments.
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. TReE- HoxovraBLE Rar Bawrapvr Lara MATHURA PRASAD
MEHROTRA : Iam developiig the point and coming to it. If income
from ineome-tax is increased, this vlass of people will get some relief. The
Bill thet has emerged from the Legislative Assembly, as has been pointed out
‘by-my Honourable friend, Mr. Taylor, has undergone one or two changes. One
‘of them being the deletion of a proviso by which income of persons who are
investing their capital in foreign countries will be taxed on accumulated incomes
and not on yearly basis ; and the second being the addition of a proviso
by which agricultaral income will not be taxed. I1.do not agree with the
fomaer, but: weloome the latter, béoause persons: who are-carrying on agricul-
ture ane already -taxed and have to'payland revenue wheéther they carry on
tdieir business in British India or Indian States-and if the balance; even -after
m:nd revenue, is also taxed, it' will be a dpuble tax and will cause great
3 :i: Then; 8ir, T am glad that the Bill'will not have retrospective effect.’ “Of
-0oGrse; as'Mr. Taylor has poirited out, it would be very difficult 0. find out
‘what investments were made in previous years and then how many years’
‘inoothe should be taken into consideration for taxation and so:-on. There are
some other defects in this ‘Bill which I'want to point out. - Firstly, no provi-
gion has been made to tax incomes of those who get pensions and are living
-outside India. People who are living in British India and who get . their
pension are already taxed. But those who are living -outside.: British - India
-are not taxed... . , . . - : '

" 'uE HonourasLe Kuix Bamapur Dr. Sir NASARVANJT CHOKSY :
-Do they not pay income-tax in the country in which they live ¢ B

.

" Tae HoNOURABLE Rar Bamapur  Lara MATHURA PRABAD
‘MEHROTRA : We do not mind what the income is, but the money is taken
away from India.. In. reply to the question of my Honourable friend,
I shall quote an instance. For example, on the loans that are floated by the
Government here 'in India, the investors get their interest minus income-tax.
:But the'sterling loans which are floated in England they get the total “interest
‘without the deguction of income-tax though India has to pay the interest.
‘8o mo jirovision had been made to effect such kinds of income. Not - only
would it have increased the income but it would have removed a great hard.
ship felt by our countrymen and it was also expressed at the time of the
budget-discussion and'I am repeating it again. That is & great defect in
this Aet.

-~ “Then, Sir, the Finance Member in the Assembly has held out a hope
tng ‘8. Committee will be appointed which will sce the working of
this Act and if any hardship is being felt further amendments will be made.
I*would suggest so far as this matter is concerned, that the Committee
shbuld be*‘s%()mmiﬂee of both Houses and not of .the Assembly alone.

ZLoader of the House this morning made repeated references in connection
with the Haj Bill to the fact that the Haj Committee consisted of Members
-of :both Houses. I hope that example will be followed by the Government
when they are going to appoint a Committee to look after the working of thig

Tae HoNouraBLE MRr. JAGADISH CHANDRA BANERJEE (East
Bengal : Non-Muhammadan) : Sir, I. have much pleasure in supporting
‘the Bill, the aims and objects of which are to assess tax on'all foreign income of
- resident of British India 'from whatever sourcé derived and ' whenever it is’
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received in or brought into British India. It canmot be gainsaid that the:
Bill when passed into an Act, will be able to realise a large amount for the:
exchequer of Government from the incomes of persons or residents of British,
India who have investments abroad and specially in gilt-edged securities.
Instances are not a few when it has been found that attempts have been made

by persons or residents of British India who have had various sources of incoms
abroad, at avoiding payment of income-tax to the: Government of India.

Not only that, the income of a resident in British India accruing out of his

foreign investments has remained untaxed. It is to levy tax on such incomes:
that this Bill has been placed before us for our consideration. Equity and:
justice demand, nay, it is most reasonable that this Bill which has been passed!
by the other House should be endorsed by us too and paseed without any
demur or objeetion. The proposed measure, Sir, so far as I am able ‘to

understand, will make for a financial gain to our Government and as such there

ean be no two opinions about its easy passage by this Honourable House.

From the point of view of India’s economic position, Sir, it may be said that

although the provisions of the Bill when made operative will not be able to

put a stop altogether to the flight of capital from India at the first instance,

they will, at least, put a check upon it and, in the long run, it is hoped, investe -
ments in foreign countries by residents in India will terminate.

With these few words, Sir, I support the Bill.

THE HoNoURABLE Sk DAVID DEVADOSS (Nominated Indian
Christians) :  Sir, while giving my whcle-hearted support to the Bill I cannot
help making a few observations. The wise man has said :

*“ There are three things which are too wonderful for me, yea, four, whichl know not.
The way of the eagle in the air, the way of the serpent upon a rock, the way of the ship
in the midst of the sea, t!.e way of a man with a maid *".

But he failed to add the way of the Finance Department of the Government:
with the Indian tax-payer. A very culpalle omission indeed.

When some of us suggested an easy method of adding at least Rs. 40 lakhs :
to the revenue without causing any hardship to anybody, the Governmens.
would not even look at it. Now by this Bill the Gevernment is trying to glean.
a few rupees here and a few rupees there. By taxing under the Income-tax-
Act pensions and allowances paid outside India, no one will suffer or lose a
single penny except a few persons who are resident on the Continent or in the-
Free State of Ireland. We are now taxing incomes earned outside India and
we refuse to tax incomes earned in India and payable by India. Is it a logical
position ? The Government may answer we cannot tax people not resident i
India. Itisncta question of residence : it is a question of the source of income.
It cannot be denied that the allowances and pensions are earned in India. Tt
is not suggested that the Indian Legislature cannot tax pensions and allowanoes-
paid out of Indian revenues. The difficulty, if any, can be easily got over,
There are so many things in the melting pot now. What is Austrslia doing ih
this matter ? Where there is a will there is a way.

It may be urged now that the White Paper has put it beyond the power of-
the Indian Legislature to tax the pensions of persons residing permanently
outside India. This is only a safeguard—the result of fear on the part of some-
people that the future Indian Legislature might impcse a very heavy incoma-
tax on pensions.. Like several other safeguards it is not only unnecessary bug
mischievous. The Government ought to fight against any such provision bej
enacted in any Act cf Parliament. A reasonable safeguard would be that the--
Indian income-tax should not.exceed the British income-tax.
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By not taxing the pensions and allowances paid outside India we are only
benefiting the British exchequer. I :lo not say it is the deliberate policy of
the Government to help the Britisl exchecuer at the cost of the Indian.
But the result is we are perhaps adding a quarter of a million to the £800 odd
millions of the English revenue whereas we are losing about Rs. 40 lakhs which
-i8 a big sum compared to our income.

Sir, in this connection I am reminded of a parable told on a memorable
occasion. There were two men in one city—the one rich and the other poor.
The rich man had exceeding many flocks and herds but the poor man had
nothing save one ewe lamb which he had brought up and nourished and it
grew up together with him and his children. Tt did eat of his own meat and
.drank of his own cup and lay in his bosom and was unto him as a daughter.
And there came a traveller unto the rich man and he spared to take of his own
herd to dress for the wayfaring man that was come unto him but took the poor
man’s lamb and dressed it for the man that was come to him,

Tae HoxovrRABLE M. HOSSAIN TMAM (Bihar and Orissa : Muham-
madan) : Sir, this measure has becn received by the other House as well as
by this House with acclamation. Tf I wish to say a few words now it is just to
remark on the one difficulty in the drafting of this Act. This Act imposes the
Tndian income-tax on the foreign incomes onlv if it is brought into India and
if it is not brought into India, though it accrues to the resident in India, he
escapes Indian income-tax. That point, Sir, is an invidious distinction
between Europeans and Indians, because an Indian has got to bring back
his money now or some time afterwards.

Tae HoxourasrE TnE PRESIDENT: Is the Honourable Member
aware that that had formed the subject of a previous Bill in the other House
and this House last vear which was not accepted by the non-official Members ?

Tee HoONOURABLE Mr. HOSSAIN IMAM: 1 may remind the House,
Sir, that part of this point was raised in thic other House and Sir George
Schuster said in his reply that the peojle wio have sent their money away
have done so after paying income-tax in Invia. That was the defence that Sir
George Schuster made. 1f the Finance Departiient were to make it a rule
that once a sum of money has paid income- tax all incomes accruing from it will
not be liable to income-tax I think it wil' le hailed by most Indians as a
great and benevolent resolution. The diffcrence between income and capital
is nothing but that income saved Lecomes cavital  (‘apital does not come out
of anywhere else. It is only the income th t we manage to save and pile up
year after year that becomes capital and :ccories a source of income. Here,
on account of this provision that the mene: st Le Lrought into India, we are
placing the investment of Eurcpeans in Fngland free of income-tax. Further,
we do not know whether incomes accruing to residents in India are subject to
foreign income-tax or not. If they are su‘ject to foreign income-tax, will
they get any rebate from the income-tax to e assessed by the Government ¢
These are the two points on which T hove the Honourable Member will
enlighten us.
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Tae HoNouRABLE MRr. J. B. TAYLOR : Sir, I would like to answer
straightaway the last question of the Honourable Mr. Hossain Imam.
He asked whether investments abroad were subject to foreign income-
tax. That of course is rather a complicated question, but I think that
I can put the main issue asregards investmentsin Great Britain at any rate
very shortly. If aninvestor invests in British companies he will be subject to
British income-tax. Of course he cah obtain double income-tax relief. But
there is a list of securities which include most Colonial securities, our Indian
Sterling loans and certain British Government securities, such as the Funding
Loan, which are paid free of British income-tax, so that the Indian investor
who puts his money escapes income-tax on them. I think that was the ques-
tion that he wished to ask.

Another of his contentions, which was of some substance, was that we were
somewhat illogical in not taxing accrual wherever it may accrue. A Bill to
that effect—a more comprehensive Bill—was brought forward in the
Legislature two or three years ago, but was thrown out. There are very
obvious difficulties in the way of such a comprehensive measure. The
Honourable Mr. Hossain Imam himself showed some of them by implication.
It would no doubt be a very simple solution if we were to accept the conten-
tion that once a certain sum has paid income-tax, all the future profits that -
that sum earns should be freed from income-tax. That would mean that
once it had paid income-tax, it would not be available at all for the future
revenues of the country and in future would escape income-tax entirely.
That is one of the difficulties. It is a very minor one, because obviously such
a solution would be impoessible, but it shows the difficulties which might
result from the acceptance of the wide principle which he has indicated.

TrE HoNOoURABLE MRr. HOSSAIN IMAM : It is not my principle ; it is
Sir George Schuster’s principle which I recounted.

THE HoNOURABLE MR. J. B.TAYLOR : Another difficulty about accrual
is about people who are only temporary residents in this country. That is
a very complicated problem which cannot be dismissed so summarily as
he did, because there are all types of temporary residents from the man who
stays here only for a few months to the man who spends his working
life in this country. For that reason, Sir, we decided to accept the majority
opinion of the other House as regards the more complicated measure and we
have concentrated on this simpler one. For that reason I do not wish to
discuss at any length the wider questions of income-tax on pensions, on
leave salaries and so on, which were discussed on another occasion and which
are clearly outside the scope of the present Bill.

There is only one other point, Sir. The Honourable Mr. Mehrotra referred
to a Committee and voiced the natural desire of this House that if there was a
Committee, there should be Members from this House on it. The suggestion
—it was no more than a suggestion—was thrown out very early in the debate
in another place when there was considerable apprehension felt as to the
workability of the retrospective provisions of the Bill. These being satis-
factorily met during the debate, no more was heard about the proposal. The
Honourable the Finance Member threw out the suggestion, but as we met all
these difficulties by the amendment which Government accepted, the
guestion of a Committee receded into the background. I do not think,
Sir, there is anything more for me tosay. Iam very glad that the principle of
7 1Lhe Bill has met with the commendation of this House.




’

612 _“Ii . OOUNGCIL OF STATE. [151m ApriL 1983.
4

- Tk HoNoumaBLE Mr. G. A. NATESAN (Madras : Nominated: Non-

Official) ;.- Will the Honourable Member tell us what will be the probeble

amount we will get, if this measure becomes law, at any rate for the first

~:yeur $ -

Ten HovourasrLE MR, J. B. TAYLOR : That, Sir, is & question which
.Jam afraid it is impossible to answer, because, under our present income-tax
.scheme these sums are-not shown in the returns at all. It is pure guesswork
how much weshould get and I am afraid that Iwouldnot like to hazard a

Tre HonouraBLE TEE PRESIDENT : The question ia :

* That the Bill further to amend the Indian Income-tax Act, 1922, for a certain
purpose deréamendm ment of section 4), as paased by the Legislative Assembly, be taken into
consi tion, »*

The motion was adopted.
Tag HoNoURABLE THE PRESIDENT : The question is :

‘‘ That clause 2 stand part of the Bill.”

Tae HoNoUBABLE Rar Bamapur Lara MATHURA PRASAD:
MEHROTRA : Sir, I beg to move :

*“ That after the first proviso to sub-clause (¢) of clause 2 of the Bill, the following
proviso be inserted, namely :

‘ Provided further that where an accumulation of such income, profits or gaine.
accruing or arising over a period of more than one year is 1eceived in or
brought into British India in one yoar super-tax if chargeable shall be
charged on each separate portion of such accumulation representing the
total accumulation divided by the number of years comprised in whole or in
part in the period at the rate or rates which would have been applicable if
such portion only had been received in or brought into British India in that:
‘year, and represented the portion of the assessee’s income chargeable with
the highest rates applicable ; and’

Sir, the object of this amendment is that income accumulated in foreign
-eountries, when brought to India,and ifitis liableto super-tax, it should be
~charged according to the basis of yearly income. This proviso has gotia
history behind i$. In the Select Committee the non-official Members fought
-on this point and by a majority inserted this clawse. Perhaps they thought
.that this tax is being introduced for the first time, and therefore it would be
a great hardship if all the rigidity of the law were exercised, all at once, and so

they came to a formula that if super-tax is chargeable—there is no question
of income-tax—it may be charged on the basis of yearly income. For this
‘purpose they inserted this clause in their report. The Government did not
agree there and wrote a note of dissent ; but when the Bill was moved in the
~Legislative Assembly, the Honourable the Fimance Member waived His:
objection and said that as this proviso had -been accepted and brought:
forward by the majority of the members of the Select Committee, Govern.
ment will neither move any amendment on the point nor object to the
inclusion of the proviso. The Finance Member said :

*“ However, the CGovernment, in view of the wish of the majority of the Select

Committee, would not move any amendment but would accept the proposal of the Select

Committeeby which profits though brought in Indiain a lump sum might be taxed accord-
ing to the number of years during which they were earned.”
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He further said -thatthe Government objective was to remowe the
‘privilege and unnatural inducement to people to take out capital from
India for investment. So, Sir, this was the position of the Government.
But after making this speech,when an Honourable Member moved. for
the deletion of this proviso they said they would be quite agreeable toits
deletion. Ifail to understand the position taken up by the Government.
I may submit that I am not advocating that the income of rich magnates
should not be taxed, but it is not reasonable to jump to this stage all at
once. With this provigo the rate of super-tax would be about 9 to 15 pies
in the rupee, whereas it might be as much as 21 pies per rupee without
this proviso. That is the position and I hope the House will agree to this
amendment being included in the Bill. v

Tue HoxouraBLE THE PRESIDENT : Discussion will now proceed on

this amendment.

Tue HonouraBLE Me. J. B. TAYLOR : 8ir, I was waiting with some
curiosity to see what arguments the Honourable Rai Bahadur would develop
in defence of a proposition which found one spﬁtar&ﬁeignder in another place,
and I hope that by the time I have finished there will not even be that in this
House. 'Sir, he thade great play with a speech made by the Honourable the
Finance Member at an early stage of this Bill. As Ihave pointed out in my
introductory speech, the Bill was altered in its pgssage both through the Select
Committee and through the Lower House, and the point made by the Select
Committee was as regards retrospective effect, and when this was met in a
more satisfactory way by the inclusion of this particular amendment the
original one naturally failed to find support. I allnded in my opening speech
to some of the administrative difficulties inherent in this proposal. 1
will merely refer to one. Incidentally, I am rather astonished at the
consideration of the Honourable mover of the amendment for the payer
of super-tax. It is to be noted that the difficulty, if it is a difficulty, will
apply equally to the poorer man who does not come up to the super-tax
level. There seetns to be no reason why, if this is a boon which can be granted,
it should be confined merely to the rich man who pays super-tax and should
not be given to everybody. There is one obvious way in which this provision
.could be evaded. There are such things as one or two-man companies which
are started abroad for the purpose of investment. It would be a simple
matter for anybody who wished to drive a coach and four through the Act
by the use of this amendment to invest his money abroad, allow it to pile
-up for ten years, carrying the profits each year to reserve. Let us say that his
profits for ten years amounted to a crore. For each of nine years he might
_show a profit of say Rs. 1,000 or so and in the last year a profit of Rs. 89
lakhs odd, yet he would pay here as if this had been st-adily accruing over
the whole ten years. It would he very difficult for the imoome-tax
.autharitics here to assess what was his real profit each year. . Thére.are
‘other difficulties. In view of the fact that this amendment has been-put
forward in order to meet a difficulty which has othetwise: 'been -mors
satisfactorily met I hope that the Housé will reject it. o g

* Trg HoNoURABLE THE PRESIDENT : The.questionis: '/ """
" % That that amendmpnt' be itade.” ! v Vo P P '”T'

The motion was négatived.” o '

Clause 2 was added to.the Bill.

“Clause 1 was added to the Bill. o

The Title and Preamble were added to the Bill
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TAE HoNouraBLE MR. J. B. TAYLOR : Sir, I move:

“ That the Bill further to amend the Indian Income-tax Act, 1933, for a certain
purpose (amendment of section 4), as passed by the Legislative Assembly, be passed.”

The motion was adopted.

SAFEGUARDING OF INDUSTRIES BILL.

F
THE HoNOURABLE MR. T. A. STEWART (Commerce Secretary): Sir, I
move :

. " That the Bill to provide for the imposition of additional duties of customs on
imported goods for the lpurpose of safeguarding industries in British India, as passed by
the Legislative Aassembly, be taken into consideration.

The accepted policy of Government in regard to protection o industries
is a policy of discriminating protection, and Government maintain that in
ordinary circumstances it is the best policy for India. But, Sir, the times
through which we are passing are far from normal. In the past few years
the financial and economic structures of many countries have been shaken to
their foundations and the resulting instability has given rise, and may give
rise in the future, to special conditions which constitute a serious menace to
India’s growing industries. Many of these industries, in ordinary circumstances
of economic competition, would not ask for protection. and indeed they could
not qualify for protection under our existing policy. That is no reason,
however, why in an emergency they should be allowed to go to the wall. It
has therefore become necessary to supplement the policy of discriminating
protection by special legislation. The present Bill has been framed for that
purpose and I am confident, 8ir, that the object of this Bill, namely, the
protection of Indian industries against uneconomic competition from abroad,
will receive the support of all Honourable Members of this House and of a very
general body of opinion outside.

If I may refer to particular provisions of the Bill, section 2 of the Bill
apparently confers on the executive very wide powers indeed. It may be asked
why it was not posgible to circumscribe these powers by defining somewhat
more precisely the circumstances in which they might be exercised. In
particular it may be asked why we have gone beyond India's immediate
problem, namely, the competition from a country with a depreciated currency.
To these questions I would give this reply. It would be very rash indeed to
assume that in the -present unsettled state of world economic conditions that a
depreciated currency is the only special condition which would constitute a
mepace to India’s industries. It is for this reason that the Bili has been
framed in general terms which permit of prompt action being taken in any
emergency. If, however, Honourable Members will refer to seotion 3 of the
Bill they will see that the apparently wide powers are subject to check by the
Legislature. Section 3 prescribes that any Notification issued in pursuance
of the powers conferred by section 2 shall be laid before both Houses of the
Legislature for their consideration and, failing their approval, it will
automatically lapse. It was recently emphasised in the course of a debate,
in another place that if any such legislation as the present were introduced it
was essential that the interests of the conmsumer should not be sacrificed to
those of the industrialist. I submit that section 3 providing as it does for the
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scrutiny of executive acts by the Legislature provides a sufficient safeguard

for those very important interests. This measure is not put forward, Sir, as

the last word in safeguarding legislation. It is admittedly an emergency
measure and for this reason a term has been put to its operation and it will
cease to be effective after the 31st day of March, 1935. It may be that before

that date the need for emergency legislation will have passed away. We

hope that that will be so, but if not, the experience that we shall have gained

from the working of the present measure will be the foundation on which we

can build a more elaborate and more scientific structure to take its place.

Finally, I would refer to the relation of safeguarding legislation to India’s
Treaty obligations. The existence of a most favoured nation clause in any
commercial treaty between two countries is a bar to the exercise by one of
them of discriminating tariff treatment against the other. ~We have
with Japan a Convention that was concluded in 1905 and a clause of the most
favoured nation type finds a place in that Convention. Steps have, however;
been taken to denounce the Convention and the bar which formerly existed
against action in this way will disappear on the expiry of the period of
denunciation.

Sir, I move.

Tue HoNouraBLE Mr. BIJAY KUMAR BASU (Bengal : Nominated
Non-Official) : Sir, let me premise by saying that I am not opposed to the
prevention of dumping by legislation, but I am afraid that there are some
misapprehensions regarding the exact scope of the Bill. The working of the
idea behind the Bill also bristles with extraordinary difficulties. There has
been so much loose talk about dumping for the last few weeks that it is
necessary to clear the atmosphere before we examine the provisions of the
Bill. To clear the atmosphere, let us take the general economic considerations
and find out what * dumping "’ really and exactly connotes.  As used by
economists it implies according to Professor Taussig :

“The disposal of commodities in a foreign country at one price and to domestic
purchasers at another and higher price .
We should not fail to note that there are circumstances in which systematic
dumping, that is to say, selling more cheaply abroad than at home, may be
a prudent business practice to which no objection can reasonably be taken.
For instance, a manufacturer might find that the demand for his product is
inelastic at home and elastic abroad ; that is to say, that lowering his home
price would not greatly increase his sales and that raising his foreign price
would greatly decrease them. Such a difference between market conditions
is. perfectly possible. Acting on this difference means that the manufacturer
throws his overhead costs disproportionately more upon the home market
than upon the foreign market, because if he tried to spread them over evenly
he would lose the foreign market. This sort of adjusting prices of the same
commodities to the conditions of different markets so as to make the maximum
net profit over all, disposing of surplus stocks at a sacrifice, selling for a time
at a lnss to make goods known to new customers, selling for a time, at a loss,
in order to drive a rival out of business or bring him into an agreement, are
all part of the normal technique of marketing, whether in domestic trade or
in foreign trade.

Although price discrimination as such may not be objectionable on
principle yet there are certain types of dumping which are harmful to the
industry and trade of a country and are undesirable in the best: interests of the
country. In the first place, sporadic dumping in the shape of disposal of
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oasual overstocks of goods at a sacrifice is harmful in its effects because markets
and production in the country receiving dumped goods are upset, and since
the continuance of dumping cannot be counted upon, even the consumers
who benefited originally by the cheap goods may lose in the end. In the
casual character of this dumping, however, lies also the difficulty of dealing
with it. The existence of a high tariff is not a sufficient obstacle to this kind
of dumping. The importation of Japanese piecegoods in spite of a high tariff
wall is sometimes cited as an example of this kind of sporadic dumping.
Secondly, there is another kind of dumping which is known as predatory
dumping, the object of which is to eliminate competitors in a certain market
with the object of charging higher prices later on. But such dumping will
only be worth while for manufacturers who already have in hand or in prospect
a monopoly not in their own market alone but in all the world outside the
country where they gump. Hence this kind of dumping is rather a rare
phenomenon. But there is a third variety which is not uncommon.
Sometimes there is dumping by monopolists from behind the tariff wall.
Being assured of a secure market at home they might charge higher prices there
while selling at low prices abroad. In this case the rival producers in the
country receiving the cheap goods are undersold with the help of subsidies
extorted by a foreign monopoly from its domestic consumers protection
of a tariff ; they have not the possibility of reprisals by invading the home
market of their opponents. Therefore this kind of dumping business becomes.
an irritant all round, to the domestic consumers who are exploited and to the
rival producers abroad who are put out of business. Hence this kind of dumping
in my opinion should be discouraged by suitable legislation.

Let us now examine the conditions for applying anti-dumping legislation.
The term ‘ dumping >’ which has been defined by Professor Jacob Viner of
Chicago to imply price discrimination between national markets means some-
thing else when politicians, businessmen, legislators “and the public generally
use this term. It has a variety of meanings with little in common between
them, except denoting of a price which the speaker objects to as too low.

Thus under the British Safeguarding of Industries Act for the prevention
of dumping, the term covers selling not anly below cost of production but also
selling abroad cheaply as the result of depreciated currency and as the result
of having lower wages or standards of living. Neither of these last need
involve any price discrimination between home and foreign markets. In faot
when the Indian cotton mill industry complains of Japanese dumping it is
presumed that abnormally low prices of Japanese goods are due to abnormally
low external purchasing power of Japanese currency. On the other hand, when
Lancashire complains of Japanese dumping in the Indian market reference is
made to low wages and long hours of work in the Japanese cotton industries.

‘The result of looking at the question of dumping from such a curious point
of view has been that whenever the foreigner sells his goods in a certain market
at a price which is considered too low by a particular industry there is clamour
about dumping. But it is possible that such dumping represents merely
systematic undercutting which is nearly indistinguishable from competition
based on better resources, or more efficient management or cheaper labour or
any other natural or technical advantage. From the point of view of sectional
interests it might be desirable to stop such dumping by legislation. But from
the wider point of view of the best interests of the community sach legislation -
may have little of no justification. In fact, Mr. W. A. Martin forcibly argned,
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in a minute of dissent appended to the Report of the Commission appointed
in South Africa to consider the working of anti-dumping legislation, that

‘“the system is liable to great abuse and lends iteelf t¢ the grant of additional
protection to the local industry often on grounds that are not justified ™

and that the consumers would lose the benefit of lower prices.

This danger involved in anti-dumping legislation becomes obvious when we
consider the professed object of such legislation as given in the existing anti-
dumping Acts.

The South African Anti-dumping Act of 1923 provides that the Act will
come into operation where ‘

‘“ detriment, may, in the opinion of the Minister of Finance, result to a Union
industry .

A change was made in 1925 which was welcomed by the country : under
section 15 of the 1925 Act a prior investigation and report is to be made by the
Board of Trade before a duty can be applied and the Minister must be satisfied
not only that detriment may result to a minor industry but also

‘“ that it would be in the public interest ™

to impose a duty.

Such a specific clause should have been incorporated in this piece of
legislation that we are considering. In the present Bill the language is so vague
that when this Bill becomes law protection can be given to any and every
industry by administrative action, to be confirmed later by the Legislature.

It is stated that action will be taken under this law when the Government
are satisfied that foreign goods are selling at '

‘“such abnormally low prices that the existence of an-industry establisbed in British
India is thereby endangered ™. ’ ’

The only interpretation of this clause is that dumping will be presumed
whenever the domestic industry is undersold by its foreign rivals. But it is
obvious that underselling does not necessarily mean sporadic or predatory
dumping of an objectionable kind. In fact if this clause remains as it is and is
not circumscribed by rules under the rule-making powers under clause 4 there
-can be no limit to the extent of protection which Indian industries, sheltered
by a protective tariff or a high revenue tariff (which has a protective effect),
can legitimately claim.

As a matter of fact the interpretation of what are  abnormally low
prices " will be left to the discretion of Government and it is likely that they will
fail to distinguish between the effects of unfair foreign competition and the
effects of fair and healthy foreign competition upon domestic prices. Thus
anti-dumping duties will lend themselves to the grant of additional protection
to the local industry often on grounds that are not justified.

Let us now see how anti-dumping duties work in practice. It is obvious
that there are great difficulties as regards the working of anti-dumping duties.
First and foremost there is the difficulty of time. If, as in the original South
African Act of 1914, previous notice has to be given of the duties, goods will
be rushed in during the period of notice ; against sporadic dumping this
amounts always to closing of the stable door after the horse has been stolen.
In fact the effect of anti-dumping duties likely to be imposed on Japanese
piecegoods and hosiery will be somewhat similar. If the additional duties
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are imposed without notice, crippling uncertainty is introduced into the
importing business ; for it is by no means easy for an importer to know
beforehand whether any particular transaction will be treated as dumping.
In these circumstances it is difficult to see how anti-dumping duties can be
levied with perfect fairness. The object of this Bill as the Government say is

“to enable prompt action to be taken to meet any serious menace to Indian
industries *’.
But the difficulty of taking prompt action ought to be clear to those who
will be responsible for the administration of the Act. Secondly, there is the
difficulty of determining the domestic price of the imported article in the
country of its origin, in order to see whether price discrimination has in fact
occurred.. Determination of what are strictly comparable prices in two
widely different countries is always a difficulty and sometimes an insoluble
problem. It has often been solved in practice by giving a large amount of
arbitrary powers to customs officials. Thirdly, as I have already said, the
experience in other countries has been that there is a tendency to sacrifice
general to sectional interests. Fourthly, there is the tendency of temporary
anti-dumping duties to grow into additional general and permanent protection
as illustrated in the case of the South African wheat industry or wrapping
paper industry.

Sir, as I said 1 am not opposed to a legislation of the kind proposed, but:
I do feel that the Government should be very very cautious to apply the anti-
dumping duties. They should be very careful to see that they are not:
subordinating the general interest to sectional ones There is a suspicion
in the public mind that the Government may be stampeded by some of the
local industries into taking action under this legislation without fully and
minutely examining the case—1I would therefore ask the Government when
they may have occasion to take action under the provisions of this Bill they
should immediately thereafter put the whole case before the Indian Tariff
Board, who should, after examining the case, submit a report which, along
with the Government proposal, should be placed before the Legislature for
confirmation or refusal. After all, legislators arelay people and ‘the report
of the Tariff Board consisting presumably of experts will be of immense value
to them to enable them to come to a conclusion which will be just and fair.

Save the industries by all means, I say, but try to save the tax-payer
also. ’

TerE HoNouraBLe Mr. MAHMOOD SUHRAWARDY (West Bengal :
Mubammadan) : 8ir, the Safeguarding of Industries Bill marks a new
departure in our industrial history. It isin a way a charter for our industries..
From that point of view, it is needless to say that it deserves our support
regardless of the fact from which part of India we come. If, for instance, we
in Bengal are not cotton manufacturers, we have other industries which will
now have protection. Sir, there is another aspect however to which I beg to
draw the attention of the Government, and that is the point of view of the
consumers. One hopes, Sir, that in giving protection to industries, the interests
of the consumers will not be considered any the less important than the interests
of the industrialists, 8ir, we are promised a special department of Statistical
Research and this Department should protect the interests of the consumers in
determining the amount of protection necessary in the case of an industry and
to sce that the protection of tariffs is not used to exploit the consumer. Sir,
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so long as the Government sees that the operations of the Bill do not harm the
consumers, we may expect great benefit from it to the country at large
including the consumers,

Sir, I support the Bill,

*Tae HONOURABLE Rar BaHADUR Lara RAM SARAN DAS (Punjab :
Non-Muhammadan) : Sir, I welcome the measure that the Government has
put forward before this House today. I must at the same time say that the
measure has been brought in very late and that there are apprehensions that
in case it is passed, its application will also be delayed. ¥rom what I find
in the newspapers, it appears that Sir John Simon, while denouncing the
Indo-Japanese Trade Treaty thinks—we at least so infer—that the Govern-
ment of India will not be able to take action under this Bill if it is passed for
another six months. Incase Iam wrongin this matter, I think the Honourable
Mr. Stewart will put me right. So far as this Convention is concerned, the
Honourable Mr. Basu quoted the views of Professor Jacob Viner of the
Chicago University. Ihold, Sir, that when the industries of a country are in a
very bad plight and when they are likely to collapse soon and perish, it is
right and proper to take immediate action. In case immediate action is not
taken, it will be like the physician who has got a specific for the diseases of his
patient in his pocket, but does not give him the medicine until the patient
dies. Sir, the Honourable Mr. Basu, although he luke-warmly supported the
measure, I could see from his speech that he does not see eye to eye with the
Government in this measure.

TrE HoNOoURABLE Mr. BIJAY KUMAR BASU : I want only to caution
the Government. That is all.

Tre HONOURABLE RaAl BaHADUR Lara RAM SARAN DAS: Caution
the Government or discourage the Government ? However, I might say that
notwithstanding the Indo-Japanese Treaty being in force, Professor Jacob
Viner in his book on dumping says : ‘

“ Many countries have nevertheless asserted their right to impose additional duties
on imports on articles from countries which grant bounties on such articles even though
these countries are entitled by treaty to most-favoured-nation treatment and some jurists
have conceded the validity of such claim *’.

The following extract from the same book throws interesting light on the
attitude of the Government of India on the same question on a previous
occasion :

‘It was not until 1899, when India upon the insistence of Joseph Chamterlain, the
British Secretary of State for the Colonies, enacted a bounty countervailing provision
that the British Government definitely and unqualifiedly committed itself in mpg' to the
Russian protests against the Indian duties to the position that countervailing duties
were not 1n violation of most-favoured-nation obligations .

I might also mention that Japan herself, in the presence of the Indo-
Japanese Convention, imposed a prohibitive duty on Indian pig iron, but the
bulk of which was then being exported to this country and she did not hesitate
to wriggle out of the Convention when she prohibited the import of Indian
rice two years before, though the import of Siamese rice was allowed at the
time. If the favoured nation Convention cannot come in the way of Japan
when it suits her motive to do so, I cannot understand how it can impede the
Government of India to take similar steps even when they feel, as they must

*Speech not corrected by the Honourable Member.
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do, the inequity of Japanese competition underselling Indian goods even in
Indian markets. Sir, I wish that the Government should find a way out of
their difficulties if any difficulty exists in enforcing this Bill immediately in
case it is passed, and thus save the Indian industry from disaster. Sir, other
countries like Canada, France, Italy, Germany, Bouth Africa, Australia,
New Zealand, and the British Isles themselves have passed such measures,
and if I am right, they took immediate action. 1InIndia, the industries which
are at present suffering from this dumping, whether this dumping is exchange
dumping or any other dumping which the Honourable Mr. Basu has enunciated,
but the fact is there that the goods are being sold below cost price. To prove
this, Sir, I will give only one or two instances, in order to save the time of the
Council. If we take the case of the strawboard industry, early in 1932 the price
of strawboards in India was Rs. 14 per cwt. and now it hags come down to
Rs. 4 perewt. 1If we analyse this price of Rs. 4 per cwt. we find that the duty
is Rs. 1-4-0 per cwt. and steamer freight is over Re. 1 per cwt. That leaves
Rs. 1-12.-0 per cwt. at the selling country’s port, which does not mean that the
gseller receives even that much.

THE HovouraBLE MR. BIJAY KUMAR BASU: What is the price in
the country of origin ?

Tae HoNouraBLE Rar Bamapur Lara RAM SARAN DAS: T will
give that if you will wait. The rates have been reduced as a result of dumping.
High prices were being obtained early in 1932 just before manufacture started
in India. The Government is charging a duty of 25 per cent. based on a
tariff valuation of Rs. 5 per cwt. Last year this valuation was Rs. 5-4.0 per
cwt. and the actual price c. i. f. at which strawboards are now selling is
Rs. 2-12-0. That is the rate for Japanese boards, but other countries are also
selling them equally cheap ; for instance, Holland strawboards are only 6
ahnas per cwt. dearer than the Japanese because of the difference in quality.
Sir, as far as I know, the cost of production of these boards, which Mr. Basu
wants to know, is something like Rs. 5-4-0 per cwt. in India.

TrE HoXOURABLE Mr. BIJAY KUMAR BASU: I wanted to know the
cost of these strawboards which you say are dumped here in their own country
of origin ?

Tue HoNOURABLE Ral Bauanur Lana RAM SARAN DAS: When
those countries can sell their strawboards at Rs. 1-10-0 per cwt. you can
easily perceive that that cannot possibly be the cost of manufacture.

Sir, there are many other industries which are being badly hit—paint,
cement, sugar-candy, cotton and woollen textiles, cotton and woollen
hosiery, and what not. The Honoutrable Mr. Suhrawardy while making his
observations said that we must also protect the interests of the consumer.
Certainly, I agree with him, but to a certain extent. Perhaps my Honourable
friend does not know that in other countries, simply for the sake of saving and
keeping their industries, they put on as much as 250 per cent. upon foreign
imports. In India we have not reached that heavy figure of duty so far. Sir,
a8 soon as this anti-dumping measure appeared in the press we found from
the newspapers that the anthorities concerned in Japan took a very light view
of this legislation and it would appear from the cabﬁes that they are devising
some means to meet the situation created by this new legislation. For the
information of this House I might say that I have reliable information that the
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Japanese are even now selling forward deliveries fora few months hence at
present prices, with a clause that whether or not thereisan additional
imposition of duty owing to this new measure they will sell their goods at
present prices. This shows, Sir, that Japan any how is bent upon dumping
notwithstanding any measures that the Government may adopt. I hope that
the Government of India will be firm and will fight all means taken by countries
whose ambition and aspiration it is to ruin our industries.

Sir, this Bill will be universally well received all over India. Every
Chamber of Commerce, European and Indian, has been pressing for it and a
lot of memorials have been sent to the Honourable Commerce Member on the
subject. I should like to ask the Honourable Mr. Stewart why the situation
in India is so different to that in Japan ? I think it is due to the fact that the
Government of India has no plans, no policy, and is unable to look ahead.
Even when it does look ahead it requires six months’ notice to end the Anglo-
Japanese Treaty, in which interval its own industries die. When the exchange
was raised to 1s. 6d. we immediately gave a protection of 12} per cent. in duties
to foreign imports. The raising of the customs duty to 25 per cent. has merely
established the old status qguo. But now has come a further blow in the
depreciation of Japanese currency, and even that cannot be overcome for
another six months. Sir, the Honourable Mr. Basu also observed that before
Government takes any action it ought to examine the proposals put up by
various industries. I understand from that that the Honourable Mr. Basu
wants to delay matters further and further. The Indian Tariff Board
submitted its report upon the textile industry months ago, but no action was
taken on it. If a similar inquiry is ordered in other cases perhaps another 12
months will pass before any action is taken.

Tue HonoUrABLE Mr. BIJAY KUMAR BASU : I am sorry my friend
has not followed what I said. I said the Government of India after taking
administrative action should put their case before the Indian Tariff Board for
a report which should be submitted to the Legislature to enable the Legislature
to come to a finding.

THEE HoNoURABLE Ra1 BAHADUR Lara RAM SARAN DAS: That was
always understood from the very beginning. Well, Sir, the only request that
I have to make is that in oage you want to do justice and in case you mean
justice, do not delay justice, because justice delayed is justice logh.

THE HoNoUuRABLE Mgr. JAGADISH CHANDRA BANERJEE (East
Bengal : Non-Muhammadan) : Sir, I rise to support the Bill which I think
was long over due. It is common knowledge that various commodities for
our every-day use are being dumped into our country by foreign nationalities
that are carrying on a roaring business in India on the main ground that their
goods can he sold at abnormally cheaper rates than the Indian as well as Empire
products. Inthis respect, first of all, Sir, no better illustration can be given
than the keen competition of the Japanese piecegoods with those of our
country. It is no denying the fact that Japanese piecegoods of all kinds are
being imported and dumped into our country in large quantities. Our mill
industry is thus hard hit by the Japanese competition, and the rapid manner
in which Japan has captured our .piecegoods market shows that our mill
industry may be extinct if no prompt and effective action by legislation is
taken against Japan by our Government to protect it betimes. It is also
known to the Members of this Honourable House, Sir, that enjoying the
bounties and subsidies from their own Government, the shipping industr
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of Japan can dump Japanese goods into our country at cheap freight which is
an important factor that enables Japan to sell her articles in our country at
such low rates. Low wages, employment of women and child labour in the
Japanese factories are also a reason why Japan can dump her goods into our
country.

The Ottawa Agreement which is a sort of ‘ Hobson’s choice *’ to us, Sir,
is of no avail in the matter of the Japanese competition when we find that in
spite of the tariff wall, how, owing to depreciated exchanges since England
went off the gold standard and India’s rupee was linked tosterling, the Japanese
can sell their goods in India at a price which is certainly detrimental to our
industries. The protective duty has touched but the fringe of the rates of the
Japanese piecegoods and has not in the least affected her trade with India.
Despite the ‘“ Buy Indian " slogan and the “‘ Swadeshi” programme, it is
found, Sif, that the mill industries in Bombay, Ahmedabad and Nagpur are
not in a flourishing condition. They tell a woeful tale. In my province, Sir,
the industry is yet in the making and as such cannot stand the least competi-
tion. In view of all these important considerations the proposed Bill which is
quite a welcome measure when carried into effect will be able to save our
ever-doomed Indian textile industry. I hope such means of safeguarding
our textile industry, as proposed by Government, when adopted, will not
disturb the existing international trade relations with Japan. On the other
hand, it will not only protect our indigenous mill industry from the keen
competition of Japan as is evidenoced today, but will give it an impetus, a filip
and ineentive which will be for the good and the better production of the
goods of this country.

Then, Sir, there are the Japanese glasswares, toys, matches, hosieries
and sugar-candy that have flooded the Indian markets, For the last two
named necessaries of our lives, we know, Sir, protection has been and is
being wanted by the representatives of those two industries againat the imports
of those two kinds of articles from Japan, because our hosiery and sugar-candy
industries cannot thrive in face of the hard competition with Japan. Fuji
silk and other kinds of cheap Japanese silk are practically driving away the
Indian silk from our markets. Our silk industry has been affected by the
imports of Japanese silk of cheaper stuff. Other foreign countries than Japan
such as Germany, Czekoslovakia, and even America sell some of their
goods at such cheaper rates in India that our indigenous industries which are
inan infant stage and which also produce some of the articles that are imported
from those foreign countries are in & moribund condition.

In these circumstances, Sir, prompt action on the part of Government is
necessary for obvious reasons, to protect indigenous industries against the
imports of goods from foreign countries. It is gratifying to observe that
Government propose to take such action to meet the situation which is
threatening the Indian industries.

In fine, Sir, I should like to impress upon Government to take steps {0
check profiteering in the country which will be rampant, as it is likely that
taking advantage of the Act, the wholesale and retail dealers will increase the
prices of the country-made goods. It is no doubt the poor consumers will be
exploited by them. But having considered the pros and cons of the Bill
when I find that it will in the long run do more good than harm -to the country
I bave no hesitation in supporting it and which I hope will be passed nem
com.
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Tue HoNouraBLE Mr. HOSSAIN IMAM (Bihar and Orissa :
Muhammadan) : Sir, I do not intend, now that it wants only five minutes to
one, to detain the House, although the discussion has taken an interesting turn
and much could be said about the items that have been argued. My only
reason for standing at thislate houris to ask the Government to makea change,
not in the letter of the law, but in the procedure. Initem 3 it is said that every
notification issued shall be placed before both Chambers of the Indian
Legislature. May I ask the Government to consider the advisability of leaving
it to the non-official Members to decide whether they like the measure or
dislike the measure in this House as well as in the Assembly ? I cannot ask
the Honourable Member to reply to this point all at onge, but I should like to
impress upon him the desirability of p})acing this before the Government
Member in charge of this Department and make a convention of asking only
the non-official Members whether they like the measure or not, because it
concerns a subject on which Indians themselves are interested and on
which Government is supposed to have no axe to grind. There is another
aspect. Clause 2 which refers to an industry being endangered is too
wide. There are partial industries established, and the interests of the
consumers who number millions should not be weighed with the interests
of a few who may be interested in a particular industry. The industry
should be in the nature of a key industry or a widespread industry or something
which will make it a national industry in some sense, to qualify for protection.,
It is all very well, Sir, to ask the Government to impose additional taxation.
Government is rather apt to do this, because it incidentally places money in
their pocket and if now I wish to sound a note of warning it is not in a spirit
of opposition but in order to make it less lis ble to attack in the future, and make
it more in consonance with the public opinion of India. India is essentially an
agricultural country and industrial development should be gradual and not
at the expense of the masses.

Sir, with these few words, I support the Bill.

Tur HoNOURABLE Rar Bamapur Lata MATHURA PRASAD
MEHROTRA (United Provinces Central : Non-Muhammadan): Sir, my
friend, Mr. Hossain Imam, has already sounded a note of warning. If I
intervene in the debate at this hour it is to sound another note of warning to
the Government. As far as the Bill is concerned, I do not know at this stage
whether it is worth giving our whole-hearted or qualified support. Sir, the
Honourable the Commerce Member, while introducing this Bill in the other
House, accepted that this measure was hastily conceived and was conferring
wide powers on the Government. Now, I want Government to remember that
these wide powers may not beabused. There should not be any discrimination
when these powers are to be exercised towards any nation. I{ the object is to
protect petty and minor industries of India, they should be protected in the
right fashion and no discrimination should be made. Another point that I
want to bring to the notice of the Government is this, that foreigners coming
from outside India have begun to start industries here just to kill the
indigenous industries, There should be protection against that also. If the
tariff wall is to be raised they will take further advantage of this. I may
illustrate the point from one or two examples. All the companies in India
manufacturing matches have been taken over by the Swedish Match Factory
and thus this industry cannot be developed under the present circumstances.
In the same way the cigarette industry. One or two good factories that
were started in India have been taken over by the Imperial Tobacco
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Company and they now form a part of it. So these arethe dangers which I
want to bring to the notice of the Government. Then, Sir, again it is rumoured
that Japan is also going to start some big factories here,some cotton factories
and other factories, just to kill the indigenous industries of India. On that
point too I want to draw the attention of the Government to the danger
involved. Soif the tariff wallis to be raised these points ought tobe considered
in the interests of the indigenous industries.

TrE HoNOURABLE KHAN BaHADUR DR. S1r NASARVANJI CHOKSY :
Do you propose that excise duties should be levied on the production of these
foreign companies ?

THE HoNOURABLE Rar BauHavpurR Lara MATHURA PRASAD
MEHROTRA : Some such measures should be taken if any real pratection
is to be given to Indian industries and if Indiaisto be converted into an
industrial country.

TeE HoxouraBLE MRr. T. A. STEWART : Sir, I shall not follow Mr.
Basu through his essay on dumping and anti-dumping legislation but I can
assure him that Government are not unaware of the difficulties and the dangers
to which he referred. One of these difficulties and one of these dangers we have
avoided by refraining from using the word ‘‘ dumping *’ in our Bill. Thereby
a matter of interpretation, a very difficult matter, has been avoided. As I
said before, we have not been unmindful of the interests of the consumer to
which reforence has been made by several Honourable Members and, as I
pointed out, the provisions of the Act does provide that if the Executive
ghould act to the detriment of consumers the Legislatures will have an early
opportunity of setting right their error.

The Honourable Rai Bahadur Lala Ram Saran Das dealt with the question
of the Indo-Japanese Trade Convention. He has asked me to confirm, and I
do confirm, that the period of denunciation is six months, within which period
action cannot be taken. He has also referred to the opinion of Professor Viner
that the most favoured nation clause is no bar to action by way of anti-dumping
legislation. I'do not know how far Professor Viner is an authority but we are

advised that it would be a breach of the Treaty were we to act otherwise than
we are doing now.

THE HoNoURABLE Rat BAHADUR Lana RAM SARAN DAS: Does that
advice come from your legal department in India or from outside India ?

- THE HoNOURABLE MR. T. A. STEWART : That has been advised both
from India and from outside. I think that is the generally accepted inter-
pretation of the most favoured nation treatment.

The Honourable Mr. Subrawardy put in a plea for Bengal. T can assure
him that Bengal will benefit with other industries by this legislation.

The Honourable Mr. Hossain Imam has put to me a question that I think
is not one that properly should be answered by me. I am not in a position to
dictate the procedure that may be adopted in this House and in another place

when the Resolutions to confirm the executive action of Government are put
before them.

. Tee HonooraBLE MR, HOSSAIN IMAM : But will you place this view
before the Government. ?
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. TaE HoNouraBLE MR. T. A. STEWART : I think, Sir, the Leader of the
House is here and has heard your remarks. The Honourable Rai Bahadur
Lala Mathura Prasad Mehrotra has expressed the fear that behind a new tariff
wall there will grow up foreign industries within India. I do not know whether
he realises that the legislation now before the House is emergency legislation.
Tt proposes the imposition of emergency duties and if any foreign industry
is foolish enough to set up behind a temporary tariff wall it deserves everything
that is coming to it. B

TaE HoNoUrABLE THE PRESIDENT : The question is :

““ That the Bill to provide for the imposition of additiongl dutige of ecustoms on
imported goods for the g:rpose of safeguarding industries in British Indi4, as passed by the
Legislative Assembly, be taken into consideration.”

The motion was adopted.
Clauses 2, 3 and 4 were added to the Bill.

Clause 1 was added to the Bill.
The Title and Preamble were added to the Bill,

Tae HoNoumasLE Mz. T. A. STEWART : 8ir, I move:
“ That the Bill, as passed by the Legislative Assembly, be passed. "

THE HONOURABLE Rar Bamapur Lara MATHURA PRASAD
MEHROTRA : 8ir, I nise to congratulate the Honourable Member in
charge of the Bill but as he is not present my friend, Mr. Stewart, will act as his
post office and carry my congratulations to him. Sir, as this is practically the

ast measure of this session, I may voice the feelings of the Members of this
House that it is not proper for the Members in charge of Bills to absent
themselves from the House when measures with which they are concerned are
brought hefore the House. On former occasions it was said that the
Assembly was in session but there wis no excuse today. ' )

Tre  HoNoursBLE KuAN Banapur Mux S FAZL-TAUSAIN :
May I point out, Sir, that there is an excellent excuse. A Member cannot be
present in this House if he is not in Delhi.

Tue HoNoURABLE Ral Bamapur Lara MATHURA PRASAD
MEHROTRA : I understand that the Honourable Members in charge are
not in Delhi. But, Sir, I would submit that if the Council of State was going
to sit today it was one of their duties to be present in Delhi, and to pilot their
Bills in this House. It is due to the fact that in this House the Government
has got an absolute majority I should say and therefore they do not show
that courtesy even to the Members of the House, and if I have risen this
time it is only to protest against this practice and to submit that Honourable
Members in charge will in future show this much courtesy to the House to be
present at least on those days when théir Bills are piloted through the House.

- THE HoNOURABLE KHAN BAHADUR MiaN Sir FAZL-I-HUSAIN: Sir,
I think it would be wrong on my part not to point out to the House whether.
the Government are prepared to accept the code of etiquette that the
Honourablé: Member who has just spoken wamnts o lay down for the House
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I am sure the House will agree with me in thinking that on every conceivable
occasion where the needs of this House in the matter of debate required, the
Members of Government have always made it a point to be present in the House
in order to place before the House the case under discussion. I remember very
well three of my Honourable Colleagues were here in this House although the
other House was in session. But when an Honourable Member of this House
wants their presence not because he wants them to place their case before the
House but just to have the pleasure of seeing them——

Tee HONOURABLE Ral BaHADUR Lara MATHURA PRASAD
MEHROTRA : Because we do not get even that pleasure.

THE HoNOURABLE KHAN BAHADUR MIaN Sir FAZL-I-HUSAIN : Then
he ought to have been present when the Honourable Member was in the House
some days ago. If he wants to lay down a rule like this just to have the
pleasure of seeing Honourable Members, I have no objection——

. THE HoNOURABLE RaAr Bamapur Lara MATHURA PRASAD
MEHROTRA : Thank you.

THE HoNOURABLE KHAN BaAHADUR Miaxn Sk FAZL-I-HUSAIN——
to even that whim of his being satisfied provided it is not at public expense.
Am I to understand that this House would like Honourable Members to be
present here, not because their business requires them, not because the House
wants their advice on any point, but simply in order to meet the whim of an
occasional Member here or there ? I assure you, Sir, that if I get notice in
due time from any Member of this House that this particular whim is going
to take possession of him at any particular moment of any particular day, I may
take steps to secure his attendance provided the cost to the public is not very
great, to see that his whim is satisfied. But on the off chance of one Member
developing that whim on any particular day, to expect Members, legislative
measures belonging to whose department are going to be before the House,
even when there are no amendments, sent in on those measures, is really what
one might reasonably call unreasonable. Perhaps I have taken the Honourable
Member seriously. Feeling that after a protracted session the time of his
going home was near, he was probably feeling in a holiday mood.

Tae HoNoUrABLE THE PRESIDENT : The question is :

*‘ That the Bil:hzo provide ffor the impositiém of additional duties of customes on
imported goods for the purpose of safeguarding industries in British India, as passed hy the
Legislative Assembly, be passed.”

The motion was adopted.

INDIAN TARIFF (AMENDMENT) BILL.

Tre HoNoUurABLE MR. T. A. STEWART (Commerce Secretary): Sir, I
move :

‘“ That the Bill further to amend the Tndian Tariff Act, 1894, for a certain purpose, as
passed by the Legislative Assermbly, be taken into consideration. *

8ir, the object of this amendment to the Tariff Act has been set out with
“the Bill. It was found that the actual wording of the Tariff admitted to the
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concessional rate of Rs. 30 per ton certain sheet made from Indian bar to
which the concession was not intended to apply. For this reason, the
concession has been restricted by the addition of the date of import into the
United Kingdom in item 148A of the Second Schedule.

The motion was adopted.

Clause 2 was added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

TaE HoNOURABLE MR. T. A. STEWART : Sir, I move:

‘‘ That the Bill, us paseed by the Legislative Assembly, be passed.”
The motion was adopted.

Ter HoNnouraBLE THE PRESIDENT : This concludes the work of this
session. I am awfully sorry that Honourable Members’ stay has been
considerably protracted on this occasion, but Honourable Members are fully
aware it was due to circumstances over which the Leader of the House had no
control. Before we part I must take this opportunity of thanking all the
Honourable Members for the support and co-operation they have extended to
me during this, my first session. I am also particularly grateful to the
Honourable the Leader of the House for the valuable support which he has so
kindly extended to me. I have nothing further to add but to wish you all

farewell and a safe and happy journey back to your homes. The Council will
now adjourn-sine dse.

The Council then adjourned sine dse.
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only when the surcharge of 25 per
cent. is abolished. 97-88.
_Scales of pay and allowances of
future entrants to the superior
services. 279-80,
Telegraph poles. 239-40.
Bafeguarding of Industries Bill—
Motion to consider. )
Wheat Import Duty (Extending) Bill—
Motion to consider. 410, 411,

BARTLEY, tie HonNourabLk MR, J.—
Auxiliary Force (Amendment) Bill—
Motion to consider. 591-82.
otion to pass. 582
Indian Finance Bill, 1933—
Ref;’;ence to BSelect Committee,
5:

Motion re amendment of Standin
Orders 16 and 70 of the Counc
of State. 396-97,

BASU, tur HoNoumasLs Mr. BIJAY
KUMAR—
Election of
Committee on Emigration. 263,
General discussion of the General
Budget. 155-58, 166.

Indian Tariff (Ottawa Trade ‘Agree-
gg;r]:t) Supplementary Amendment
1l—

Motion to consider. 577,
Motion to pass. 577-78,

Motion re—

Amendment of Standing Orders 16
and 70 of the Council of State.
388-80, 91.

Consideration of the White Paper
235 Igrédian Constitutional Reforms.

to the Standing

Question re—

Reason why the air mail of Tth
March, 1933, was not taken over
by Imperial Airways at Karachi.
349.50,

Resolution re—

Purchase of stores through the
Indian Stores Department., 90-91.

Scales of pay and allowances of
future entrants to the superior
services, 280-81,

Safeguarding of Industries Bill—

Motion to consider, 615-18,- 619,
620, 621.
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BENGAL NAGPUR RAILWAY—
See " uynder “RAILWAY(S)".

BENGAL PUBLIC SECURITY ACT~—
Ql:gshon re (‘l;agptera II and IIT of
e ——l

BENGAL SUPPRESSION OF
"TERRORIST OUTRAGES (SUPPLE-
MENTARY) BILI--

See “—' under “‘BILL(S)".

BENTHALL, 7tax Hoyourams® Sm
EDWARD—-

_General discussion of the General
Budget. 177-81,

Indian Finance Bill, 1933—

Motion to consider. 533, 538-41,
542, 550.

Motion re consideration of the White

Paper on Indian  Constitutional

Reforms. 461, 462, 488-83, 500.
Resolution re—

Aholition or reduction in the posts
of commissioners of divisions.
327-28.

Amendment of the Tmperial Bani
Act, 1020 (XLVII of 1020).
357-58,

Grant of & lump sum gratuity to
families of non-gazetted Govern-
ment servants who die while in
service. 310,

Telegraph poles. 241, 243.

Withdrawal or reductmn of the sur-
charge on the carriage of coal.
34042, 345.

Wheat Tmport Duty (Extending) Bill--

Motion to consider. 409.

BHORE, THE Honouranrx Sm

JOSEPH—

General discussion of the Railway
Budget. 66-70.

BILL(S)—

AUXILIARY FORCE (AMENDMENT) —-
Passgad by the Legislative Assembly.

Considered and passed. 581-92.
Bencar SuPPRESSION OF TERRORIST
- OUTRAGES (SUPPLEMENTARY) ——

Assent of the Governor General.

15.
CHitpREN (PiEpcINc oF LABOUR) ——

Passed by the Legislative Assembly.

15

Motion to consider, 81-84,
Motion to pass. 84,
Passed. X
. Corrox Texmna Inpustey an'wnon
(AMRNDMENT) ——
Pagzgéd by the Legislative Assembly.
Motion to consider. 308-403.
Motion to bass.
Passed, 403,

BILL(8)—contd, .
CrimiNaL Law A)unpum —_—
Assent of the Governor General. 15.
(GOVERNMENT —a—
Resolution re reference of important
— to joint select commlttees
of both Chambers. 218-35.
GOVERNMENT OF INDIA ——
Question re invitation of Mr.
iandhf to the Joint Parliamentary
Committee on the ——. 121.22.

INDIAN FINANCE —, 1833—
Passed by the Legislative Assembly.
515,

Motion to consider. 525-50.
Consideration of clause 2. 551-52.
Consideration of clause 3. 553

Considerntion of clanse 4. 553.54,
558-59.
Consideration of ﬁchednle-v 1,

clause 4. 554.59,

Consideration of clause 5. 559-61.
Consideration of Schedule TI, clause
5. 561-65.
Motion to pass.
Passed. 567.

InpiaN ForEsT (AMENDMENT) ——
Passed by the Legislative Assembly.
15,

566-67.

Considered and passed. 84,
INDIAN INCOME-TAX (AMENDMENT) ——
Passed by the Legislative Assembly.
505.

Motion to congider. 606-12.
Consideration of clause % 612-13.
Motion to pass.
Passad. 614,
INDIAN MARINE (AMENDMENT) ——
Passed by the Legislative Assembly.
15,

Motion to consider. 75.77.
Motion to pass.
Passed. 78.

INDIAN MERCHANT SHIPPING (AMEND-
MENT) ——

Passed by the Legislative Assembly.
584.

Motion to consider. 597-606.
Motion to pass.
Passed. 606,

INDIAN TARIFF (AMENDMENT) ——
Passed by the Legislative Assembly.
505.
Considered and passed. 626-27.
INDIAN TARIFF (OTTAWA TRADE AGREE-
MENT) AMENDMENT ——
Assent of the Governor General.
15
INDIAN TARIFF (OTTAWA TRADE AGREE-
MENT) SUPPLEMENTARY  AMENDMENT

Passed by the Legislative Assembly.
573,
Motion to consider. S5T5-TT.

Motion to pass. B77.
Passed. 578 ‘
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BILL(S)—concld.
LeGAL PRACTITIONERS AMENDMEINT ——
Introduced,
- NEGOTIABLE
MENT)——
Introduced. 17,
Considered and passed. 78-80.
ProvinciaL Crimmidr Law “Suppre-
MENTING ——
Passed by the Legislative Assembly.
582,

TNSTRUMENTS (AMEND-

Mot:o}) to consider. 583-88.
Motion to pass. 589-90.
Passed. 500,
SAFEQGUARDING OF INDUSTRIES <~
Passed by the Legislative Assembly.
505,
Motion to consider. 61425,
Motion to pass. 635-26, :
Passed. 6
Sarr ApprrioNar  Imeorr Duty (Ex-
TENDING) ——
Pnss{d by the Legislative Assembly.
44! i

Motion to consider. 0615-23,
Motion to pass, 533
Pussed. 523.
Wuear Import Dury (EXTENDING)——
Passed by the Legislative Assembly.
382

Motion to consider. 403-12,
Motion to pass. 312,
Passed. 412

BOARDING HOUSE—
Question re—
_Abolition of the Maaual Training
Centre and —— of the Govern-
ment ‘High' 8chool, Delhi. 213-15,
Income and eipendltm'e elc,, of
the —— of the Government igh
School, Delhi. 215-16.

BRITISH COLONIES—
“8ee, “PREFERENCES”.

BRITISH WAR LOAN—
Question 7e saving to India from the
conversion of the —.

BUDGETg&_

See “GENERAL —".
See “RAILWAY —
See "SPECIMEN PROVINCIAL

_—

BUNGALOWS—
Question re—
Acquisition of ~—— in Peshawar
Cantonment.
Compensation for —— ncguired in
Peshawar Cantonment. 50,
Deputation ‘in. comnection - ‘“with
acquisition of —— in Peshawar
Cantonment. 49.°

OF STATE DEBATES, b

BUNGALOWS—rontd.
Question re—contd,
Number of — in
Cantonment. 48-49,
‘Open spaces on which — could be
bui;té in Peshawar Cantonment.
49.50.

BURMA—
Question re separation of -—. 348-

Peghawar

BURMESE DELEGATES—

Question 7e invitation of — to the
Joint  Parliamentary = Committee.
348-49.

BUSINESS—

See “STATEMENT OF —'
BUTA SINGH, rtBE . HoNOURARLE

SARDAR—
General discussion of the General
Budget. 203-04.

Motion re conmsideration of the White
Paper on Indian Constitutionsl
Reforms, 513.

Resolution re— '
Amendment of the Imperial Bank

Act, 1020 (XLVII of 1920).
351-63, 364.

Purchase of stores through the
Indian Storesf Department. 90,
Representation of the Council of
State on the Indian Delegation to
the Joint Select ‘Committee of

Parliament. 245,

¢

CADETS-—
Question re—
Communal composition of —— in

the Indian Military Academy,
Dehra Dun. 207
Non-selection of —— from South-

ern India for the Indian Mili-
tary  Academy, Dehra Dun.

209.
Rerolution 7e increase in the pre-
sent number of ——— annumally ad-

mitted to the new Indian Mlhtary
Academy, Delira Dun. 226-33

CALCUTTA HIGH COURT-—
Question re appointment of Muslim
Judgea in the —— 131,

CANTONMENT DEPARTMENT—
Question r¢ appointment of officers
of the"'ll;err.torml Force to the

CANTONMENT EXECUTIVE OFFI-
CERS—

Question re communal composition
of Viceroy's Commissioned-: Offi-
cers appointed —— - 208,
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CAPITATION RATE TRIBUNAL—
Question re— . ‘
—) 43,
Case laid before the —— on he-
’?S]f of the Government of India.

Cost of the —. 10.
Presentation of the report of the
——— to the Prime Minister, 381,

OCATTLB—
Question re condition of —— and
ggnsl:i‘ty of cattle-fodder in Bengal

CATTLE FODDER—
Question re condition of cattle and
quality of —— in Bengal. 32-33.

CENTRAL ADVISORY COUNCIL
FOR RAILWAYS—

Ballot for the election of six ron-
official Members to the ——. 337
Election of six non-official Members

to the —. 41213,

Motion for the election of six non-
official Members to the —— 75.
Nominations for election ‘to" the ——.

119-20.

CENTRAL AND
LEGISLATURES—
Resolution re increased seats for land-

lords in the reformed —. 373-
76.

CENTRAL LEGISLATURE—

Question re non-official Members of
the —— invited for the opening
of the Indian Military Academy,
Dehra Dun. .

CENTRAL PUBLIC WORKS DE-
PARTMENT, NEW DELHI-—
Question re—

Civil suite filed against the ——,
by Government servants. 142,
Communal composition of the —.
Confirmation of unqualified engi-
neers and subordinates in the

14

PROVINCIAL

Permanent cadre of the ——. 141

Retrenchment of qualified engineers
and subordinates in the -—--
141.42.

CHAIRMEN, PANEL OF— .
Message from His Excellency the
Governor General nominating Mem-
bers of the Council of State to be
on the —. 14.

CHARANJIT BSINGH, trE Hoxous-

ABLE RAJA—
Election of —— to the Central Ad-

visory Council for Railways. 413.

Motion re consideration of the White
Paper on Indian Constitational Re-
forms. 498

CHARANJIT SBINGH, Tt Honoun-
ABLE Rasa—contd,

Nomination of —— as a member of
the Committee on Petitions. 15.
Wheat Import Duty (Extending) Rill—

Motion to consider. 408.

CHETTI COMMUNITY—
Question re orders of expulsion served
on four members of the —— in
Saigon, Indo-China. 475.

CHETTI, TtaE HoNouraix Diwan
Barapur G, NARAYANASWAMI—
Election of —— to the Central ‘Ad-

visory Council for Railways. 413.

General discussion of the (General
Budgeét.  167-68.

General  discussion of the Railway
Budget. 62-63.

Indian Finance Bill, 1933—
Motion to consider. 541.42,
Motion re consideration of the White

Paper on Indian Constitational Re-

forms. 487-88.

Nomination of —— to the Panel of

Chairmen. 14,

Question re—

Artion taken on the report of the
Posts and Telegraphs Accounts
Enquiry Committee. 131-32,

Administrative arrangements in
Sorting Offices of Bambay.
Calcutta and Madras. 347.

Conversion of Thyagaroyenagsr from
a no-delivery to a delivery post
office. 133.34,

Orders of expulsion served on four
members of the Chetti community
in BSaigap. Indo-China. 475,

Ramoval of the Madras General
Post. Office Sorting Office to the
Madras (General Post Office build-
ing. 133, .

Sanctioned . strength of the Madras
legneml Post Office Sorting Office.

Resolution re—

Abolition or reduction in the posts
of commissioners of divisions.
324-25,

Amendment of the Imperial Bank
Act, 1920 (XLVII of 1920). 353-
54, 355, 356.

Grant of a lump sum gratuity to
families of non-gazetted Govern-
ment, servants who die while in
service. 305,

Purchase of stores through the
Indian Stores Department. 88.
Restoration of the cu$ in salaries only

when the surcharge of 25 per cent.
is abolished, 99.
Balt Additional Import Duty (Extend-
ing) Bill—
Motion to consider. 520.
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CHILDREN . (PLEDGING OF

LABOUR) BILL—
See ‘‘—'' under “BILL(S)"..

CHINA—

Question re aggregate amount of loss
to Indian revenues through the ces-
sation of the export of opimm to
——, etc. 257,

CHITTAGONG—
_ Question re conditions in —. 41819,

CHLORAL HYDRATE—
Question re control of the sale and use
of ——. 257-58,

CHOKRBY, tHr HonNouRABLE KHAN BAHA-
puR Dr. S NASARVANJI—

Cotton Textile (Industry Protection
(Amendment) Bill—

Motion to consider. 402-03,

Indian Finance Bill, 1933—

Motion to consider. 533, 547-48,

Indian Merchant Shipping (Amend-
ment) Bill— - '

Motion to consider. 604-05.

Motion re consideration of the White
Paper on Indian Constitutional Re-
forms. 498-501.

Question re—

Aggregate amount of loss to Indian
revenues through the cessation of
the export of opium to China, etc.

257.
Control of the sale and use of
chloral hydrate. 257-58,
Incidence of the cost of salaries of
Indian Medical Service officers in
civil employ constituting a war
reserve. 256. .
Present strength of the Medical War
Reserve in the Army in India Re-
serve of Officers, etc. 257.
Proposed abolition of the t of
Director of Public Health, Bombay,
256-57.
Stocks of quinine. 258.
Resolution ré—
Abolition or reduction in the posts
of commissioners of divisions, 333.
Gran{ of a lump sum gratuity to
families of non-gazetted Govern-
ment servants who die while in
service. 306.

CINCHONA BARK—
Question re stocks of —. 235.

CIRCULAR— ,
See “RATLWA)Y BOARD —"*,

CIVIL EMPLOY—

Question re incidence of the cost of
salaries of Indian Medical Service
officers in —— constituting a war
reserve. 256,

CIVIL SUITS—

Question re —— filed against the Cen-
tral Public Works Department, New
})ghi' by Government servants.

2.

CLASS COMPOSITION—
Question re total strength and ~— of
the Indian Army. 1.

CLERICAL AND TECHNICAL
STAFF— :
Statement (laid on the table) re com-

munal inequalities in the —_ of
the Forest Research Institute, Dehra
Dun. 13. )

CLERICAL BRANCH—

Question re—

Differences in scales of pay of the
—— of the Government of Indis
Press, New Delhi, and the ——
of the Government of India Press,
Calcutta. 570.

Proposed increase of staff in the ——
of the Government of India
Press, New Delhi. 56870,

COAL—

Question re surcharge on freight levied
on steam —— and hard coke. 6.
Resolution r¢ withdrawal or reductiom

of the ;zlgrglsmrge on the carriage of

COASTAL TRAFFIC—
Question re freight war in —, 7.

COBURN, tHe HoNourapLr M. M. R.—
QOath of Office. 101,

COKE— :
Question 7e surcharge on freight levied
on steam coal and hard —. 6.

OCOLLISION—

Question re —— between a ballast
train and some runaway vehicles om
the Raipur-Vizianagram Construction
Bengal Nagpur Railway. 261-62,

COMMANDER-IN-CHIEF, His ExcEr-

LENCY THE—

Congratulations to on his promo-
gIOBn to the rank of Field Marshal

Indiun Marine (Amendment) Bill—
Motion to consider. 75-76. 78.
Motion to pass. 78.

Resolution re increase in the present
number of cadets annually admitted
to the new Indian Military Aca-
demy, Debra Dun. 230-32,

COMMERCIAL TREATIES—
Statement (laid on the table) re ——
and Notes affecting India. ~418-23.
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.:CQWISSION (8)—
" -Quéntion ve=—
Promotion of officers in the 2nd
(Calcutta) Battalion, University

Training Corps, to senior grade
e, A -

Promotion of officers of the Univer-
sity Training Corps. holding dual
—. 473.

. Promation of senjor grade officers of

the University’ Tramning Corps to
sepior grade ——, 475. ‘
Kesignation of their — by Indian
- King’s Commissioned Officers. 211
See “KING'S ——"".
See “VICEROY'S —".

COMMISSIONED OFFICERS—
.. 8ee “INDIAN KING'S —".
" See «“VICEROY'S —".

COMMISSIONERS OF DIVISIONS—
Resolution re abolition or redaction in

the posts of —. 318-35.

’@MMISSIONERB OF INCOME-
TAX—
Question re saving effected by the amal-
gamation of the appointments of
——, Central Provinces and [Inited

Provinces.

- COMMITTRE— :
Resolution re appointment of a —— to
enquire into and report on the work-
ing of and resuits achieved 9from the

- Ottawa Agreement.  365-6!
COMMITTEE ON PETITI(l)sNS~—

Constitution of the —.

COMMUNAL COMPOSITION—
" Question re— N

—— of cadets in the Indian Military
Academy. Dehra Dum. 207,

— of the gazetted and subordi-
nate staff of the Secretariat. 43.44.

—— of the staff of Assistant Com-
misgioners of Income-tax, Examin-
evs of ‘Accounts and Assessors In
Bengal. 137.

—— of the staff of
Public Works Department,
Delhi. 139-40.

—_ of Viceroy’s (‘ommissioned Offi-
cers appointed Cantonment Exe-
cutive Officers. 208

COMMUNAL INEQUALITIES—
Statement (laid on the table) re —-
in the clerical and technical staff
of the Forest Research Institute,
Dehra Dun. 13.
COMMUNAL REPRESENTATION—
Question re —— in the different. de-
artments of the Eastern Bengal
‘;{ailway. 131,

the Central
New

OF STATE DEBATES,

CONDUCT REGISTERS—

Question re gonfidential character sheets
and —— of the ministerial staff in
the new Custom House, Bombay.
380-81,

CONFIDENTIAL
SHEETS—
Question 7e —— and conduct registers

of the ministerial sté® in ‘the new

Bombay. 390-81.

CONGRATULATIONS—

—~=~ by the Hononrable the President
to Members, the recipients of
Honours. 16-17.

— ‘H}o Excellency the Commander-
in-Chief on his promotion to the
rank of Field Mamshal. 218,

—— to the Honoarable Sir Maneckji
Dadabhoy .on his appointment as
President of the Council of State.

CHARACTER

Custom House,

2-5.
CONBTITUTIONAL REFORMS—-
See “INDIAN —.
CONTRIBUTION—
Question re —— by provinces towards

the cost of the
Case. 125-26.

eerut Conspiracy

CONVERSION LOAN—
Question re ——.  9-10.

CONVICTIONS—
Question ¢ —— under the Criminal
Law Amendment Act in December,
1832 and January, 1933. 122-23.

COTTON TRETILE INDUSTRY—
See “INDIAN —",

COTTON TEXTILE INDUSTRY PRO).
TECTION (AMENDMENT) BILl—

See ¢-——"" under “BILI(S)".

"COUNCIL OF STATE—

Motion re—
Amendment of Standing Orders 15
and 70 of the —. 588-97.
Amendment of Standing Orders 22
and 54 of the —-. 383-88. .
Notification of the appointment of
the Honourable Sir  Maneckji
Dadabhay as President of the —. 1.
Question re—
Date of the publication of the
 White Paper and its discussion by
- the ——. 275,
Members of the —— who were in-
vited to the Round Table Con-
ferences. 129.
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OQUNCIL OF BTATE-~ontd.
‘Question re—eontd. .’
Standing Committees formed anna-
ally from Members of thg —.
25850,

Resolution re representation of ﬂic
—— on the Indian Delegation to the’
Joint Select Committee of . Paﬂu-
ment. 244-53.

Statement, (laid on ‘the table) re actaon
tken on Resolutions accepted in the
—— sgince the inception. of the
Montford Reforms. 424.41 .

Btatement (laid on the table) re Stana
ing ~ Committees  formed annuslly
from Members of the ——. 578-82.

CR{I\%INAL LAWY AMENDm'r
ACT—

Jee “CONVICTIONSB.- O
CRI-M&IAL LAW AMENDMENT

IJ

See ‘“——" under “BILL(S).

CUSTOM HOUSE, BOMBAY—

Question ne—

Abolition of appointments of ‘upper
division probuationers in the new
—_— 381

Confidential - character sheets and
conduct registers of the.ministerial
staff in the new ——. 380-81.

Hours of attendance of the miinis-
terial staff of the new -——. 39.40.

Percentage of leave reserve in the
%xﬁaterinl stuif of the new —.

Reduction of ministerial staff in the

new ——. 41,

Refusal of leave to the ministerial
staff of the new ——. 380,

CUSTOM HOUSES—
Question re hours of attendance of

the ministerial stafi of the —— :of
Bombay, Madres, Karachi and
Calcutts, 379. ‘
CUSTOMS DUTY—
Question re —— oh new.sprmt 71.

CUSTOMS STATISTICS—
Quemon re reclassification of artlcles
in the 'annual —— 84 & resulty of the
" Indian Tariff (Ottawa Tuﬂe Agrw
mant) Amendment Act.

CUT. IN SALARIES—
Quektion: re—
—. - 41.82." ‘
Restoration of the ——- &,
Resolution 7e restoration. of the.

r—
only when ‘the. surchar of 25 w
cent is -abolished. * 93- 00

| A

‘ ses
i

3".; R
D

DADABHOY, sz HoNOURABLE | '8

LéANEC]li‘.{I— i .
ongratvlations to —— on hiv appoint-
mm a8 Presa.dent “of t,he gouaml
of l?tube 25

" Notification of the = pomtmon& of

—— as President of the Council

" of State.. 1. R :

DAFTRIES— . o :
Question re insufficient accommoda-

tion in the quarters. allotted to

.~ .in_the, Government of India

Prm New Delhi. 570,
DEATH}—

Expressions of regret in coumct&cmJ
.with the. —— of .Sardar .Bahadur
. Shivdev Singh Uberoi, 24-25

DEHRA DUN—
Question  7¢ wntez-supply
melits ‘at —, 37

DELEGATES—
8se “BURMESE —"’,

DEPARTMENT: OF .EDUCATION,
HEATLTH AND LANDS—
Election’ of two non-official Members
to the Standing Committee for the
254,

arran ge-

Motlon for the election of twe non-
official Members to the Standing
Committée to wdviee omn subjects,
other 'Lhan “Indians Overseas—Emi-
gration’ and “Haj  Pilgrimage”
‘dealt with in the —. 142,

DETENUS—
See “WOMEN ——",

DEVADOSS, THE HoNoURABLE Bm

DAVID—

Election of —— to the Standing Com-
mittee for the Department of Edu-
cation, Health and Lands. 254.

Indian Income-tax (Amendment) Bill—
Motion to consider. 609-10.

Motjon re consideration of the White

Paper on Indian  Constitutional
Reforms. 501-02.
Nomination of — s a member, of

the Committee on Petitions. 15.
Besolution ¢ representation of ‘the
. Council of State on the Indian Dele-
gation to the -Joint Sélect Com-
mittes of Parliament. 251.52°

DIPLOMAZIC AND 'TEADE RE
PRESENTATIVES
Question re exemption from Indhn
-;iélcoxl::e -tax of the salaries of . th;
igh - Commissionery iy n
of the — of foré {gn Inﬁ
Indis. 46.
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DIRECTOR OF PHBLIC HEALTH,
BOMBAY—
Question re proposed abolltxon, of the
post 6f —.  256-57

DIVISIONAL COMMISSIONER&—
Question #e abolition or reduction in
the number of —— in the Umted
Provinces. 25556

DRAKE, THE Hoxonmm Mn.. J.C. B.

Resolntlon re appointment of a Com-
mittee to enquire into and report on
the working of and results achieved
6!&r-om the Ottawa Agreement. 366-

DUMPING—

Question re—
Communication from the Indian
Meérchants” Association, Karachi,

regarding protection of indigenous. .
Sustnes against —. T1.
— of sggv candy in India by
Japan.

DURBAN—
Question re appointment
Commissioners at —,
and Mombasa. 7273‘*

DUTT, m=HE Honoxmmn Rat Bamapuvs
PROMODE CHANDRA—

of Tnde
Alexandria

General discussion of the General
Budget. 173.76.

Indian Finance Bill, 1933
Reference. to. Select Committee.
527..
Motion to consider. 531, 546-46.
Consideration of Schodu]e I, clause
4. 555.56,

Salt Additional Import Duty (Extend-

ing) Bill—
Motion to consider.

519-20.

DUTY—
See “CUSTOMS —"".
See “SALT —""

B
EAST INDIAN RAILW.
See ‘‘—'" under "RAILWAY(S)"
EAST . INDIAN RAJLWAY,

SCHOOLB—
1 re ——
Qummtmn of scale of salaries of
- “loachers in -—— with that of
teachers in rovmcia.l Government
hools.
,In’actruouonc to Mr. Smith rogp.rdipg
“ ghe' status of ——. 127..
Notifieation to —— "of the terms of
I reference of Mr. Smith’s enquiry.

127,
Right of appeal of teachers fn ——.

S

EAST INDIAN
SCHOOLS COMMITTEE-—
Question e constitution’ of tho —

d

EASTERN BENGAL RATLWAY— .
See. “—" under “RAILWAY(8)".

EDUCATION, HEALTH 'AND
LANDS, DEPARTMENT OF—
Election, of two non-official Members

to the Standmg Committee for the
Motmn for ‘the eection of two nem-
‘official Members to the, Standing
Committes to advise on subjects
other than “Indians Overseas—Emi-
tion”’ and ‘‘Haj Pnygxmage,

it with in the ——. 140

ELECTRIC SEARCHLIGHTS—-
Question re Railway Board circular to
the ‘effect that locomotwes workin,
trains at night should be provide
with ——. 561.

EMIGRATION—
Election of four Members to the
Standing Committee on ——. 853.
Motion for the election of four non-
official Members' to the Standing
Committee on —. 143.

EMPIRE MARKETING BOARD OF
ENGLAND—

Question re—

Aims and objects of the —— in
_ India. -35.
Fungtinns of the —— in India. 34.
ENGINEERS AND  SUBORDI-
NATEB—

Question re—
Confirmation of unqualified —— inr
the Central Ppblic Works De-
partment, New Delhi. 141

Beotrenchment of qualified — in the-

Central Public
ment, New Delhi.

14142,
EUROPEAN UNIVERSITY'
DEGREES— N "

Question ¢ —— held by accused in-
“the Meerut Conspiracy Case. 135.

EXAMINEBB OF ACCOUN'I\S—
Queation re communal composition of
the staff of Assistant Commissioners:

Works Depart-

of Income-tax, —— and Aaseasors.

in Bengal. 137.

EXAMINERS OF ACCOUNTS, IN-
COME-TAX DEPARTMENT—
Question r¢ —. 136,

EXEOUTIVE OFFICERS— .. .
e "CAN'L‘ON,MENT —

RA ILWA“!' i



INDEA TO COUNGIL: OF 8TATE' DEBATEE;

EXEMPTION<~
Quamtion re-~—
— from Indian income-tax . of
leave salary gud in the Umtqd

ngdom

—— from Indian income:tax of’ the
salaries of the High Commissioner
for India and of the Diplomatic
wnd Trade  Representatives ~ of
fbretgn mations - in' India.

F

FAZLI-HUSAIN, TR HoNoURABLE
Kisan ‘BaHADUR MiaN SiR—

Indian” Finance Bill, 1933—

© Mation to consider. 542-44.

‘Consideration of  Schedule. II,
clayse 5. 563-64. )

Indian Forest (Amendment) Bill—

Motion to consider. 84.

Motion to pass. 84.

Indian Merchant Shipping (Amend-

"ment) Bill—

Mggson to consider. 597-98, 602,

Motion to pass. 606.

Motion r¢—

Amendment of Standing Orders 16
and 70 of the Council of State.
392-94,

Amendment of Standing Orders 22
“dnd 54 of ‘the Councxl of Sta.t-e
384-85.

Consideration of the White Pu er on
Indian  Constitational Reforinis.
442, 511, 512-13,

Raesoluti(m ra,—

Increased seats for landlords in the
reformed central and provincial
legislatures. 375-76.

Papers of the third Round Table

‘onference and White Papar to be
laid on the table. 2T7.

Reference of 1mportant ‘Govern-
ment Bills to joint select com-
mwbees of hoth -Chambers. 222.

esenta.twn of the Council of
te on the Indian Delegation to
the Joint Select Committee of
.. Peaxliament.  247-51.
Bafeguarding of Industries Bill—'
---Motion to- pass.- 625-26. '

FEDERAIL ASSEMBLY—
Question re placing of the appoint-
ment and control of the Railway
Board under the —. 348.

Qnelﬁon re levy of —— for the issue
f pilgrim passes at Karachi. 473.

FIELD MARSHAL—
Congratulations to His Excellency the

Commander-in-Chief on hu
tion to the rank of —. Zﬁm‘m

13

FINANCE BILL, 1833~ -
See “INDAN ——"" under “BILL(S)"

FIRE EXTINGUISHERS—
Question re ‘—— and first aid appli-
. ances on trains.  860.

FIRST AID—~
. Question re fire: -extinguishers and
" ——y @ppliancea on trains.

FOREST (AMENDMENT) BILL—
See “INDIAN —"" under “BILL(8)".

FOREST RESEARCH INSTITUTE,
DEHRA DUN—
ﬂtntamnt {(laid on:the table) re com-
munal  inequalities. in the clerical
md technical staff of the —. 13.

FREIGHT—
See “SURCHARGE ON —-".

FREIGHT, COACHING. AND
GOODS—

Question re  voluntary refund of

—— overcharged by State Rail
ways. 27.
FREIGHT WAR—
Question re —— in coastal traffic. 7.

G

GANDHI, Ms.—
Question re—:
Invitation of —— to the Joint Par-
Hamentary Conmmittee on the
(P:g)veinmenh of India Bill." 12I-

(1) Permission to —— to make a
statement on the White Puper and
(2) refusal of permission. Mr.
Aney interviewing ——. 415.
Release of ——.
Question (short: notwe) re letter from
Es’-a—- to His Excellency the Viceroy.

GAZE T§Eb .AND SUBORDINATE

Question 7e communal composition of
the —— of the Becretariat. -44,

GAZETTED OFFICERB-
Ses 'MUSLIM —'

GENERAL BUDGET—

General discussion of the — for
1633-34.  142-206.

Message from His Excellency the
Governor General appointing davu
. for the presentation and generel di
qussion of tl;e l—)—-. 14' 19&334

tion of the — or

110-19. .
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GHOSH MAULIK, tax HoNoURASLE
Mi. 'SATYENDRA CHANDRA—

Election of ~—— to the Central Ad--

. visory Council for Railways. 413

General discassion of the Geameral
Budget. 181-84.

Nomination of —— as a member of
the Committee on Petitions. 15.

'Pr_oviacinl. Criminal Law Supplement-’

Bill—
Motion to consider. 585-87,

Q\Iestitm T i

Adjutants and instruttional mﬂ of
University  Battalions of
Indian Territorial Force. 211: 1&

Appointment, of officers of the Terri-
torial Force to the Cantonment
Department. 474,

Colhswn between a ballast train
and some runaway vehicies on
the Raipur-Vizisnagram Constrac-
tion, Bengali Nagpur Railway.
. 261-62,

E,Iglblhty of members of the Uni-
versity Training Corpn to qualify
for admission to the Indian Mil-
ugy Academy, Dehra Dun. 209-

Fire extinguishers and first aid
appliances on trains.  260.

Guards on the Eastern Bengal Rail-
way. 138.

Gurkha regiments.

Indian King’s Commmaioned Officers
in command of regiments etc.
210-11

Indians and Gurkhas holding the

King’s Commiasion.
New type of locomotives purchmd
by the East Indian Railway. 138.
Non-oﬁcml Members of the Contml
Legislature invited for the. open-
ing of the Indian Military Aca-
demy, Dehra. Dun. 258,
Oﬂicermg of provincisl Battalions
the Indian Territorial Ferco

213
Phtforms at, K En aghat Boad Bh-,
tion, Hast levrty. Y - !

Promotion oi ofﬁcers in_the 2n
&_Cdcutu) Battalion, Uni*rerﬂby
raining Corps, to uemor grade

Commissions. 212, &

Promotion “of oﬂim% of tho Uni-

versity Training holding
dual Commissions. 474
Promotion of ‘menior ‘grade: offiests
" of the University Training Corps
_ to senior grade Cqmmimonb
Purchase of htores in Yndia on »
basis, ebe. B850
Railway Board dirculat to the oﬂoct
.. that looomotxves ‘working trens
at nighit should ‘be proévi cd
electric searchlights.  261.°

GHOSH MAULIK, THz HONOURABIES:
Mn,td SATYENDRA - CHANDRA-—
eonta. .

"Question re—contd.

Relaying . of rail lines in the B. A,

. Section of the FEast Indian
Railway, 138-30.

) Re&l'ncement of sigual arms on the

stern - Bengal Railway. 260-6L

Resignation of their = Commissions
by Indian King’s Commissioned
Officers.  211.

Scale; of pay and position of officers .
‘passing out of the Indmn Military
Academy, Dehra D 209.

8peed . recorders on locomouve; of
guumger trains of the Kalke-

la Railway. 260.

Standing Committees formed annual-
ly from Members of the Council
of State. 258-59.

Strength of officers and officers de-
signate in the Army in India Re-

. __serve of Officers. 259-60.

Total strength and class composition
of the Indian Army. 211,

Tmlnmg of members of the Univer-

aity Treumn% Corps. 212,

Vizagapatam Harbour. 474-75,

Willirgdor. Bridge at Bally. 261.

Working of passenger trains on the
Madras and Southern Mahratta
Railway by locomotives fitted with
vacuum brakes. 261

Question (supplementary) re communal
composition of Viceroy’'s Commis-
sioned Officers appointed Canton-

ment Execuhve Officers. 208,

Rasolution re increase in the present
number of cadets ennually. admitted
to the new Indian Mxhtory Aca-

demy, Debra Dun. 227-28,

Balt Amditional Import Duty (En‘.end-
ing). Bill—

Motion to consider.  517-19.

Wheat Import Duty (Extending) Bill—

Motion to consider. 410-11,

GOLD—
Quemon re—
—-5- in the «~—— Standard R‘rve.

Trensfer of <~— from thc ——
Standard Reserve to the Paper
Currenoy ‘Reserve. 9.

GOLD ®TANDARD R.ESERVL_
Quest:on ro—
Gold in the —. 9. .
Tranp,fer of gold from the — o
., the Paper Currency Resgrve. 9.

GOPAL CHANDRA;{ BABAK-~ ..

Qdesﬁon re clzmiﬁcatwn of s, 8
‘pﬁﬁnef 1zuin ‘the Meox‘ut Ccns'p‘imcy
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GOUNDER, tTre Hoxouvmanur MR 'V,
C. VELLINGIRI—

. .General discussion of the General
" Budget. 195.97. )
GOVERNMENT HIGH SCHOOL,
e DELHI-——

Question re—

Abolition of the Manual Training
Centre and Boarding House o
the —.  213-15, '

Tncome and expenditure, ete., ‘of
the Boarding House of the ——.
215-16, i

GOVERNMENT OF INDIA BILL—
See “——" under ‘‘BILL(S)”

GOVERNMENT OF INDIA: PRESS,

‘CALCUTTA—

Question r» differences in acales of
pay of the clerical branch of the
Government of India Press, New
Delhi, and the clerical branch of
the —. 670.

GOVERNMENT OF INDIA PRESS,
NEW DELHT—
Question re—

Authorily responsible for the allot-
ment of quarters to employees of
the ——  570-71.

Continual charging of rent to the
late occupant of a —— quarter
until such time as the wacated
quarter is allotted to another em-
ployee. 570.

Differences in scales of pay of the
clerical brauch of the —— and the
cleridal branch wof the Govern-
ment of India Press, Calcutta.
570.

Filling up temporarily of two posts
of readers and revisers in the

Insufficient accommodation in the
quarters allotted to daftries in
the — 570 :

Proposed increase of staff in the
clerical branch of the Government
of India Press, New Delhi. 569-

701
Qualifications, etc., of persons pro-
moted as readers and revisers in
+ the Government of India Press,
New Delhi. 560,

GOVERNMENT SECURITIES-—
Question 7¢ accumulation of interest

... -on monay deposited by Muslims
. in the dl‘fsoat Office Savings Bank and

—_—

GOVERNOR GENERAL, His Excr
e etivg .4
essage from —— appointing . days
for the preqenta.tiotl: and 8qnaril
g;mmion of the General Budget.

HABIBULLAH,

GOVERNOR GENERAL, His Excmr
LENCY ‘THE—contd. - o
Message from —— appointing days

for the ‘presesitation and general dis-
cussion of the Railway Budget. 14.
Messige from —— directing that the
hemfl of - expenditure specified in
sub-section (8) of section 67A: of the
‘Government of India Act shall be
open to discussion when the Budget.
is under considerstion. 14.
Message from —— nominating Mem-
bers of the Council of State to be
on the Panel of Chairmen. 14.

‘GRADUATES—

Question re ineligibility of —— of’
Indian Medical Colleges for appoint-
ment in the Indian Medical Bervice..

GRANTS— .

Question re —— of Imperial Council

of Agviculturs] Research to pro-
vinces for research work. 33.

GRATUITY—
Question 72—
—— to families of subordinate em-
ployees who die while in u:arvice.
38

(1) —— to the families of subordi-
pate employees who die while in
service, and (2) proportionate
%-nsion to subordinate employees.

Regolution ¢ grant of a lump sum
—— to families of non-gazetted
Government servants who die while
in service. 303-11,

GUARDS—

Question re on the
Bengal Railway. 138.
Statement (laid on the table) re ——

on the Eastern Bengal Railway.

Eastern

423-24.
8See “ARMED —"

GURKHA REGIMENTS—
Question re —--, 210.

GURKHAR—
‘Question re Indians and —— holding
the King’s Commission. 210,

™8 HoNovRARLE

Nawas  KHwAla— . .

Motion re consideration of the White
Paper on Indian Constitutional Re-
forms. 481-83. E

HAFEEZ, THE HoNoUmarix - KEAW
BaHADVR SYED- ABDUL—
Nomination of — as a member of

the Committee on Petitions. 15,
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HAFEEZ, mar Hovovrasie Knas Bama-
pur Syrp ABDUL—confd.

estion re— o

By ntment of Mmhm Judges in

m Calcutta High Court.

Tommunal representation in  the
dlﬁerent departments  of the

Bengal Railway.
’ Ex;mmor.s of Accounts; Income-tax
Department. 136.

Bmdu and Muslim station masters.
etc., on the East Indian .and
Eastern Bengal Raxlways 136.

Hindus »nd Muslims in the ‘Imperial
Bank of India. 6.

Hindus and Muslims in the Office of
the Accountant’ General, Central
Revenues. 135,

Hindua and Muslims in the Office
of the Accountant General, Posts
and Telegraphs, etc. 135.36.

Levy of fees fon the isaue of pilgrim
passes at Karachi. 473.

Representation of Muslims in services
under the control of the Geovern-
ment of India. 130,

Representation of Muslims on the
Railwaya 130.

Resolution re restoration of the cut
in salaries onlv when the sarcharge
of 25 per cent. is abolished. 99.

HALIM, tae HoNoURaBLE KHaw BaAHA-
pre Hariz MUHAMMAD—
Question re appointment of Muslims
as Trade Commissioners.

HALLETT tae HoNoumasrs Me. M.

Legal Practitioners Amendment Bill—
Motion to introduce. 350.
Provincial Criminal Law Supplement-
ing Bill—
Motion to consider. 58585 '588.
Motion to pass. 80.
Resolution re abalition or reduction in
the posts of commissioners of divi-
sions. 32832

‘HEALTH—
Question re — of women terrorut
prisoners in the Andamans. 124

HIGH COMMISSIONER ‘EOB
INDIA— BN
Question re exemption from Indian

income-tax of the salaries of the

—— uand of the Diplomatic and
Trade Representativegs of foreign
.. nations in India. 46. seron
HIGH COURT—
- :'S’ee “CALCUTTA —"".

HINDU(S)—
Question re—
~— and Muslim station masters,
etc., - on ‘the East Indian snd
. Kastern Bengal Railways. 136.

- Indian Income-tax

HINDU (8)—cemtd . . SOEEIRE SR

. Question re—contd.
~— and Muslims in the Impom.l
Bank of India. 136
. == and .Muslims in the Office ,0f
the Accountant General, . Lontral
Revenues. 135.
—— and Muslims in the Office of
the Accountant General, Pogts and
‘Telegrapns, etc. 135-36,

" HONOURS—

Gongratulations by the Honourable the
President to Members, the reci-
pients of «— 16-17,

HOSSAIN- IMAM, tix HONOURARLE

un-r-—
Children (Pledging of Labour) Bill—

Motion to cormder. B3,

Election of —— to the Central Ad-
visory ‘Council for Raxlwuyl 415.
General discussion of . the . General

Budget. 164, 200-03.

General discussion of the Railway

‘Budget. 63-60.

Motion ne—

Amendment of Standing Orders 16
and 70 of the Council of State.
300, 301, 383, 303

Amendment, of Standing Orders 22
and 54 of the Councll of State.
363-84, 387-88.

Consideration of the White Paper
-on Indian Constitutional Beforms
460-64, 491, 513.

Indian Flmnco Bill, 1935—

Reference to Select Oommittooq
' 526.27.

Motmn to consider. 627-31, 549.

Motion to pass. 566.
(Amendment)
il

Motion to consider. 610, 611, -
- Indian - Merchant - Shipping (Amend-
<ment) Bill—
Motion to consider. 601-&3
Qusestion: reh—
#ccumulation of mfarut ‘on monoy
y d’Eoslbed by Muslims in the Post
Office Bavings Bank and ‘Govern-
. sment secutrities. 43,
_Ammouries at mailway -stations of
the East Indian Ballwsy before

1930. 46.
Assistant  Surgeons on the , Blats
Riitways. gzs‘z MR

" Dapitdtion Rate Tnbunnl g3

¢+ Case laid before the Capitation Rate

Tribunal on behalf of the ‘Govern-
ment of India. 10, °
Communal ; compogition. . of the
gazetted and subordinate s‘t&ff of
__ the Secretariat. 4344 .
" "Conyersion 'loan, 9-10.
Cost .of the Capitation Rate’ 'Tnbu-
‘hal.’ '10.
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ROSSAIN . TMAM, rar Honoumasa
h@}.-—-contd. ‘

Question re—contd.
Cost to the Military Department
5.7 of the supply of armed guards to
the East Indian Railway for
guarding armouries. 46.

Exemption from Indian income-tax
of leave salary paid in the United
Kingdom. 4b.

Exemption from Indian income-tax
of the salaries of the High ‘Com-
missioner for India and of the
Diplomatic and Trade Represen-
I:g;ive. of foreign nations in India,

Gogm' in the Gold Standard Reserve.
Ineligibility of graduates of Indian

Medical Colle, for appointment
in the Indizgx‘,g Medical Service.

. 451

Loan operations. 7-8, .

Muslim gaztted officers in Port
Trusts. .

1960-70 Loan 10

Preferences  received by Indian

oods in the British Colonies, etc.
&‘3-74. .

Purchase of locomotives for Stat’e
Railways. 46-47, !
Report of Mr. Hasan on the re-

g:;nsanbtion of minorities in: the
ilway services. 42.
Saving to India from the, conversion

of the British War Loan. .
8pecimen  provincial budgets on
which the Percy Committee based
its report. 274.
Trarsfer of gold from the Gold
Standard Reserve to the Papen
Currency Reserve. Q. ‘

Question (supplementary) re—
Appointment of Muslims as Trade
Commissioners. 8-9. o
Cost, to the Military Departmént of
the supply of armed guards to
thé East Indian Railway for
guarding armouries. 46. Y

. Exemption fram Indian .incomeé-tax
of the salaries of the High Com-
missioner for Indis and of the
Diplomatic ang Trade Representa.
tives of foreign nations in India.
45, '

Presentation of the report of - the
Capitation ‘Rate Tribunal to the
Prime Minister. 382. ' -

. Report of Mr. -Hasqn on the repre-
sentation. of minoritiee in the Rail-
way services. 42.
serve Bank, 571 572,

Views of the Indian National Con-
ggeu on the White. Paper. 572
]

HOSSAIN IMAM, Trz HoNoumasLs
- MRi—concld.
Resolution re—

Abolition or reduction in the
of Commissioners of/ Divisions
332-33.
Amendment of the Imperial Bank
&ct, 1920 (XLVII of 1820), 363

Increase in the present number of
cadetslme.gnuall{d admitted to the
new Indian Mili Academ,
Dehra Dun, 250 7 v

Papers ‘of the third Round Table
CUonference and White Paper to
be laid on the table. 276, 277.

Reduction of sterling commitments
and replacement thereof by rupee
commitments.  360-71, 373,

Reference of impartant Government
Bills to joint select committees of
both Chambers. 219-21, 224-25.

Representation of the Council of
State on the Indian Delegation to
the Joint: Select Committee of
Parliament, 247, 250.

Restoration of the cut in salaries only
when the surcharge of 25 per cent.
is abolished. 93-95, 97, 99-100.

Scales of pay and allowances of
future entrante to the superior
. services. 283-84.

{1) Withdrawal of the notification
exempting  salaries from Indian
income-tax and (2) imposition of
Tndian income-tax on Indian ster-
ling loans. 289-83, 298-301.

Baleguarding of Industries Bill—

Motion to consider. 623, 624,

W&‘;ﬁt Import Duty (Extending)

Motion to consider. 406.

HOURS OF ATTENDANCE-—

. Question re— o

"~ <— of the ministerial staff of the
g{usto,m Houses of  Bombay,

) 3_rsdx‘as,  Karachi and Calcutta.

—— of the ministerial staff of the
new  Custom House, Bombay.
B

) X

IMPERIAL AIRWAYS— o
Question 7e reason why the air mail
_: of Tth March, 1933, was not taken

" over. by — 'at Karachi. 349-50

IMPERIAL BANK ACT, 1820 (XLVII

)—

L OF 1 P
“*Resolution .re amendment of the ——
351-65. T



[

IMPERIAL BANK OF INDIA—~.
-~ Question e Hgadus and Muslimg in
the —, 1

IMPERIAL COUNCIL OF AGRICUL-
TURAL RESEARCH.-:

Question 7e grants of —— to pro-
vinces for research work.
IMPORTS—
Qu;sggion re —— of sugar from Japan.

INCOME AND EXPENDITURE—
Queatwn re —, etc., of the Board-
- House of the Government High
Sc 1, Delhi. 215-16.

INC‘OME—TAX-—.

Exemption from  Indian ——
of ‘leave salary paid in the United
Kingdom. .

‘Exemption from Indian —— of the
salaries of the High Commissioner
for India knd of the Diplomatic
and Trade Representatives of
foreign nations in India, 45.

—-6— and super-tax in the Punfiab.

Resolution re (1) withdrawal = of the
notification exempting salaries from
Indian — andP {2) imposition of
Indlgaa —— on Indian sterling loans.

‘INCOME-TAX (AMENDMENT)
BILL—
See “INpDIAN -—"' under ‘‘BILL{8)".

INCOME-TAX DEPARTMENT—
" Question 1; Examiners of Akccounta,

—

INCOME-TAX OFFICERS—
Question 7v—
Heavy work for —— in Bengal.
137-38.

Important nature of the work of

—— in Calcutta districts. 137.
~——, Bengal, 1213, 136-37.
Qua.hﬂce,t\om of —— in Calcatte

districts.  137.

Selection of —— for Calcutta dis-

tricts. 137.

INDIA HOUSE, LONDON—
Question re oost of decorating =g

1,

JINDIAN ARMY
Quutlon ré—

" Conferment of King's Commissions
‘on Y:ceroy's Commissioned Off-
cers in the —— and Auxiliary
‘Servicesn. 207-08.

Total strength and class dompost-
tion of the —. 211.

INDEX TO COUNOIL, OF STATE DERATAS.

INDIAN CONSTITUTIONAL BN
FORMS—

Motion 7e eonsldeutlon of the Whit'

Paper on ——" T2, 478-514.
ANDIAN - COTTON TEXTILE
INDUSTRY—

Question re —.

INDIAN DELEGATION—

Resolution re representation of the
Council of State on the —— to the
Joint Select Committee of Parlia-
ment. 244-53.«

INDIAN FINANCE BILL, 1833—
See “——* under “BILL{S)"

INDIAN FOREST (AMENDMENT)
BILL—

See “—" under “BILL(S)"
INDIAN GOODS—
See “PREFERENCES”.

INDIAN INCOME-TAX—
See “INCOME-TAX”.

INDIAN INCOME-TAX (AMEND-
MENT) BILL—
See ‘‘— under “BILI(S)’,
INDIAN INDUSTRIES—
Question re encouragement of — b

the Indian Stores. Department.:

INDIAN KING’S COM.'MISSIONED
OFFICERS—
Question ‘e —
— in éommand of regiments, etc.
‘210:11.
Resignation of their Commissions by
211.

——

,INDIAN MARINE (AMENDMENT)
BILL—
See ‘‘—" urder “BILL(S)”,

INDIAN MEDICAL COLLEGES—
Question re ineligibility of graduates
of —— for eppointment to the
Indian Medical Service. 45,

INDIAN MEDICAL SERVICE— >

Question rg ineligibility of graduates

of Indian Medical Colleges for
appointment to the —.  45.

INDIAN MEDICAL SERVICE OFFI-
CERS—
Question re incidence . of the cost of
salaries of —— in civil employ con-
stituting & war resetve.

INDIAN MERCANTILE MARINE—
- Question 7 development' of an —

INDIAN . MERCHANT SHIPPING
(AMENDMENT) BILL—
‘Bee ‘—— under “BILL(B)”,
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INDIAN -MERCHANTS ABSOCIAr

TION, KARACHI—

Quumon re communication from the
—— regarding protection of _indigen-
_ous industries against dumping. 7l

INDIAN MILITARY ACADEMY,
DEHRA DUN-- )
Question 7er—

Communal composition of csdeta in
the ——-. 7.

Eligibility of members of tbo Um-
versity Training Corps to quali-
fy for admission to the —.
209-10.

Nou-official Me¢mbers of the Central
Legislature invited for the open-
ing of the . 259.

Non-selection of cadets from South-
ern India for the —. 200.

-8Bcale of pay and position of offi-
oers pasking out of the —. 209.

Resolution re increase in the present
number of cadets arnualbly admitted

to the new ——. 226-33.

INDIAN NATIONAL CONGRESS8—
Question re views of the —— on the
White Paper. 572-73.

INDIAN STEAMSHIP COM-

PANIES—

Resolution re preference to —— for
the carriage of mails on the ocoast.

311-18.

INDIAN STERLING LOANS—
Resolation re (1) withdrawal of the
notification exempting salaries from
Indian income-tax and (2) imposi-
tion of Indian income-tax on ——.
289-302,

INDIAN STORES DEPARTMENT—
‘Question re—
Encouragement, of Indian industries
by the —.

Purchases made through the —,
etc. .
Resolution re purchase of stores
through the —— 85-

INDIAN TARIFF (AMENDMENT)
BILL—

See “—"" under “BILL(S)”.
INDIAN TARIFF (OTTAWA TRADE
ﬁngEEMENT) AMENDMENT

See ‘CUSTOMS STATISTICS.

INDIAN TARIFF (OTTAWA TRADR
%GLBEEMEN‘T) AMENDMENT
See “——"' under “BILL(E)"

INDIAN TARIFF (O’I’TANVA. TRADE
AGREEMENT) . . - SUPPLEMEN-
TARY AMENDMENT BILIr—
See '—" under ““BILL(S)"’,

INDIAN TERRITORIAL FORCE—
Question ‘re—
Adjutants and  instructional staff
of Dngimty Battahons of the
Appointment of officers of the —
24')74the Cantonments Department.
Officering of Provincial Battalions
of the —. 213

INDTANI7A£I‘ION_.
Qx}gtnon re total —— of the A.rmy.

INDIANS -
Quéstlon re —— and Gurkhas holding
- the King’s CommissTon. 210.

INSTRUCTIONAL STAFF—
Questior re adjutante and —— of
University Battalions of the Indian

Territorial Force. 211-12,

INTER-EMPIRE ECONOMIC CON-

SULTATION AND CO-OPERA.-
TIVE COMMITTEE—
Question re ——, 217.
INTEREST—
Qnestion re accumulation of — on

money deposited by Muslims in the
Post Office Savings Bank and Gov-
ernment Becurities.

J

JAGDISH PRASAD, ™ir HonourasLE
RAr BARADUR LALA-—
Election, of —— to the Central Ad-
visory Council for Railways. 413.
General discussion of the General
Budget. 158-60.
 Indian Finance Bill, 10533—
Motion to consider. b548-49,
Consideration of clause 5. 560-61.
Congideration of Schedule II, clause
5. 562
Indian Marine (A.mendmeng Bill—
Motion to ccnaider.
Indian Tariff (Ottawa Trade Agree-
gent) Supplementary Amendment
ill—
Motion to consider. 575-76.
Motion re consideration of the White
Paper on Indian Constitutional Re-
forma 446-51,
Quuhon re—
Appointment - of Trade Oommis-
oners at Durbvm, Alexandnl and
Mombasa. T2-73.
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JAGDISH PRASAD, m ‘Houdunm
RA1 BAmADUR Lara—eont
Question re—contd.
Communication - from the Indmn
Merchants”  Association, Karachi,
regurding protection of md:genou-
i dusmes against dumping. 71
ms duty on newsprint. 71
Date of the publication of the White
Paper and ite discussion by the
Council of State. 275.
Development of an Indian Meroan-
tile Marine. .
Members of the Council of State who
"~ were invited to the Round Table
Conferences. 129.
Possibility of developing an au‘ ser-
vice up to Badrinath.
Proposed construction of n rmlwa.y
up to Karanpraya
Resolution  passed %)y t.he Umted
Provinces Legislative Council re-
gerding retrenchment in the all-
India services, 73 :
Tom] Indianization of the Army.

Resolutxou ve—
Amendment of the Imperial Bank
Act, 1920 (XLVII of 1820). 353,

35556, 360.

Preference io Indian steamship com-
panies for the carriage of mails
on the coast. 311.14, 317-18..

Purchase of stores through the
Indian  Stores Depurtment. 85-87
92.93.,

Representation of the Council of
State on the Indian Delegation to
the Jcint Select Committee of
Parliament. 244-45, 252.53.

JALAN, T8 HoNOURABLE Ra1 BaHADPUR
RADHA KRISHNA—
Motion re consideration of:the White
Paper on Indian Conshtntmnnl Be
forma - 507.08,

J‘“PAN_ BT TR
Que.shon ro-—

Dumpmg of ﬂ;ng\\r mdy m Indm
y ———

_Imports of sager from ———, 256

JOINT' P,ARLIAMFNTARY COM-
MITTE
Question re—
Invitation of Burmese ﬂelegueg to
the ——  348-49.
Invitation of Mr. Gandhi to the ——
on the Govemment of India Blll
o 12122. :

’

JOINT SELECT GOMMITTEE(S)—-
Rmolutlon re—
. Reference of - mportant Govemmenf,
“Bills t5 ~< of both Chambers.
219'25, ' R

SOINT SELECT COMMITTEE(S)}—

contd.

‘Resolution ra-cOnM.

" 'Representation of the Council of
State on the Indian Delegation to
the —— of Parliament. 53,

JUDGES—
See “MUSLIM ——",

K

KALIKAR, THE Honouvmasiz Ms.
"VINAYAK VITHAL—
Election of —— to the Standing Com-

- mittee for Roads. 412,

General discussion of the Railway

Budget. 57-59.

Indian Finance Bill, 1933—

Mot:on to consider. 534-36.

a} Practitioners Amendment Bill—

otlon to introduce. .
Motion re consideration of the White
* Paper on Irdian Constitutional Re-

forms. 464-68.

Provincial Criminal Law Supplement-
ing Bill—
Motion to pass. 589-90,
Question re—

Communal composition of cadets in
the Indian Military Academy.
Dehra Dun. 207.

Communal composition of Viceroy’s
Commissioned Officers apnointéd
g;nwnment Executive Offioers.:

Conferment of King’s Commissions
on Viceroy's Commissioned Offi-
cers m the Irdian Army. and

: &Jxllmry Sexvices.  207-08.

Convictions under the (riminal Law
Amendment (Acp n December,
1932 and January, 1933. 122-23.

"King’s Commissions for officers hold-
ing the Viceroy’s Commission.
208,

Non-selection of cadets from Somth-
cern India for the Indian . Mili-
tary Academy, Delira Dun. 209,

Baving effected by the amalgama-
tion of the appointments of Com-
missioners of Income-tax, Cemtral
Provinces and United Provinces.

Rasolutiop: re—
" Abolition or reauctlon in the postl
of . commissioners of divisions.

323.23, 324

=+ Amendment - of the Imperial Bank

45!71‘% -1820 (XLVII. of 19!])
Purchase of stores th.rough the

Indian Btores Department. 87.88.
(1) Withdrawal of the notification

v . bxemptinig salaries from Indian

" jncomb-tax and {2) impbaition. of
Indian ircome-tax on Indian ater-
ling loans: 29394
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"KALKA BIMLA RAILWAY-

See “——"' under "RAILWAY(S)"

KAMESHWAR SINGH

DARBHANGA, Tz HONOURABLB

MAHARAJADHTRAJA SIR— .

" Motion re consideration of the White
Paper on Indian Constitutional Re-
forms. -57.

Oath of Office 1.

Resolution 7« amendment of the
Imperial Bank Act, 1920 (XLVII
of 1920). 354-55.

KARANPRAYAG—

Question ne proposed construction of
a railway up to —. 275,

KHAGRAGHAT ROAD STATION—
Question rc platforms at ——, East
Indian Railway. 138.

KHAPARDE, e HonoumasLk MR.

G. 8.—

Motion 7e consideration of the White
Paper on Indian Constitutional Re-
forms. 479-81.

Resolution rei—

Amendment of the Imperial Bank
Aggt 1920 (XLVII of 1920). 358

Grant of a lump sum gratuity to
families of non-gazetted Govern-
ment servants who die while in
service. 303-05, 311.

Wheat Import Duty (thendmg) Bill—

Motion to consider. 409-10.

KIDWAI, tHE HONOURARLE Snmm
MUCHIR HOSAIN—
Motion re consideration- of the White
Paper ¢n  Indian  Constitutional
Reforms. 497, 508-09.

KING'S COMMISSION(8)—
Question 7¢e—
Conferment of —— on Vlcoroy 8
Commissioned Officers in the
Indian A| g and Auxiliary Ser-

. vices.
Indiang ur;)d Gurkhas holding the
21

—— for Officers holding the Vice-
roy's Commission, 208.09.

“RINGS COMMISSIONED  OFFT-

CE
’ " iSée “INDIAN —_

K()LAGHAT RAILWAY BRIDGE——
.. Question re —, Bangal Nagpur: Rail-

way.
L
LA N DIJORDB—, )
Resolutu;n re increased seals for ——

.in the reformed cventral and pro-
vincial legislatures. 573-76

0

19

Question re refusal of —— to tho
_ministerial staff of the new Custom
ouse, Bombay.

LEAVE RESERVE—
Question re purchase of —— in the
ministerial staff of the new Custom
House, Bombay. 380.

LEAVE S8ALARY—
Quesflon ¢ exemption from Indian
income-tax of —— paid in the
United Kingdom. 45.

LEGAL PRACTITIONERS AMEND-

See’ ‘—"" under “BILL(S)”,

LEGISLATIVE COUNCIL, UNITED
PROVINCES—
Question re Resolution passed by the
— regarding retrenchment in the
all-India services. 73.

LEGISLATURES—
Qu}elmon re extension of the lives of
the ——.
See “(“ENTRAL AND PROVINCIAL

LETTER—
Short notice questlon ¢ —— from
Mr. Gandhi to His Excellency the
Viceroy. 583,

DOAN—
See “BRITISH WAR -——".
See “CONVERSION ——,
See “INDIAN ‘!TERLING —
See **1960-70 ——

'LOAN OPERATIONS_

Question 7¢ ——. 7-8.

IDCOMOTIVES—

Queptxon re—

New type of — Furchued by
the Easy Indian Railway. 138,
Purchase of — for State Railways,

46-47.

Railway Board circular to the effect
that —— working trains at night
should be provided with " elecmc
searchlights. 261.

8peed recorders on —— of passenger
trains of the Knlkn. 8imla Rail-
way. .

Working . ofl passenger traims' on the
Madras  and Southern Mahratia
" Railway by — mted wibh vacuum
brakes. 1.

" 'MADRAB AND SQUTHERN, MAH-

RATTA RAJLWA
Seg. ‘" under “RATLWAY(8)".



‘80

MADRAB GENERAL POST OFFICR
BUILDING—
" Question re removal of ‘the Madras
(iloneral Pols:tss Office Sortxng Oﬂiee to
the ——.

:WRAS‘GENERAIA PQBT OFFICE
SORTING OFFICE— -
Question re—
Removal of the —— to the Madrda
General Post Office building. '133.
Sang;noned strength of the ——.
132,

MAIL(S8y—
Raaolwt.mn re preference to Imixan
steamship companies for the carriage
of —— on the coast. 311-18.
See "ATR ——".

MANIPUR AGRICULTURAL FARM,
DACCA—
Questlonzzre sugarcane testing at the

MANUAL TRAINING CENTRE—
Question re abolition of the —— and
Boarding House of the Government
High Schoul, Delhi. 213-15.

MAQBUL HUSAIN, TEE HONOURABLE
KHAN BARADUR SHETKH—
Oath of Office. 1.

MARINE (AMENDMENT) BILL—
See “INDIAN ——'' under ‘‘BILL(B)".

MEDICAL EXAMINATION—
Question re —— of women detenus in
jails. 124,
Btatement (laid on the table) re
arrangements for the —— of lady
detenus in Indian jails. 573,

MEDICAL WAR RESERVE—

Question 7e present stren
in the Army in Ind:
of Officers, etc. 257.

MEERUT CONSPIRACY CASE—-
Question re—
Classification of Gopal Chandra
{S%uk, s prisoner in the

of the
s -Reserve

—

Classification of prisoners convicted
in connection with the ——. 126.

Contribution by provinces towards
the cast of the — 126-26,

Cost of the w—. 124-25.

Eurcpean university degrm held by
accused in the -, 126

MEHROTRA, THE HoNourRABLE Rar
BAHADUR LALA MATHURA PRA-

SAD—
qucuuxon of the General -
197-200.

.. Gene l
Budg

Indun, B‘munoo Bill, 10933— |
Motion to consider. 531-33, 530

INDEX TO COUNOIL OF BTATB DEBATRS.

MEHRO’I‘RA © Hox

«

ONOURABLY ; ‘Bar

Barapua MATHURA PRA

8AD—contd.

Indian Finance Bill 1933—001!&1.
Consideration of clause 2. 551-52.
Cunndemtlon of Sohedule I, ‘clsuse:
" 4. ' 554, 556-57.

Consideration of claw!o 5. 569,

Consideration of Schedule II, clause
5. 562-63, 564,

Indian Income-tax (Amendment) Bill—
Motion to consider. ~'607-08.
Consideration of clause 2. 612-13.

Motion 7re— ‘

" Amendment of Standing Orders 16
and 70 of the Council of Btato.
388-89, 390, 394-95, 307.

Amendment of Smndmg Ordery 23
and 54 of the Council of Btate
385-86.

Consideration of the White Paper
on Indian Constitutional Reforms.
442-46, 491, 513,

i0éth of Office. 85.

Question re—

Abolition or reduction in the num-
‘ber of Divisional Commissioners in:
the United Provinces. 255-56.

Chapters II and II1 of the Bengal
Public Security Act. 578.

‘Classification of political prisoners.
416-18.

Conditions in Chittagong. 418-19,

Encouragement of Indian industries:
lgathe Indian Stores Department.

Tmports of sugar from Japan. 256.
Intentions of Government with re-
gard to the Reserve Bank. 135.
Invitation of Burmese delegates to
the Joint Parliamentary Com-
mittee. 343-40.
Invitation of Mr, Gandhi to the
Joint Parliamentary Committee on

the Government of India Bill.
12122,
(1) Permission to Mr. Gandhi to

make a statement on the White
Paper and (2) refusal of permis-
sion to Mr. Aney interviewing Mr.
Gandhi. 415.

Placing of the appointment and con-
trol of the Railway Board under
the Federal Ajssembly. 348. :

Presentation of the report of
Capitation Rate Tribunal to tb¢

me Minister. 381.

Purchases made through the Indian
Btores Department, etc.

Recommendations of the Government:
of India on the appointment of a
Statutory Railway Board. 347.48.

Release of Mr. Gandhi, 121,

Reserve Bank. 571-T2, 672.

aration of Burma. 348-49.

Views of the Indian National Con-

gress on the White Paper. 572-73.
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MEMROTRA, Tthr ~Howovmasie ‘Rar
Bamapvr  Lata MATHURA PRA-
SAD—concld.

uestion {supplementary) re—

q Invitation of Burmese delegates to
© ‘the -Joint Parliamentary . Com-
mittee. 349, .

Letter from Mr. Gandhi.to Hia
Excellency the Viceroy. 594. .

Placing of the appointment and
control of the Railway Board
under the Iederal Assembly. 348.

Presentation of the report of the
Capitation Rate Tribunal to the

- Prime Minister. 382.

Release of Mr. Gandhi. 121.

Stocks of cinchona hark. 236,

Resolution re—

Abolition or reduction in the posts
of commissioners of divisions.
31821, 32, 330, 334-35.

Increase in the present number ol
‘oadets annually admitted to
new Indian  Military Academv,
Dehra Dun. 229

Increased scats for landlords in. the
reformed central and provincial
legislatures. 373-75, 376.

Representation of the Council of
State on the Indian Delegation to
the  Joint Select. Committee of
Parliament. -47,

(1) Withdrawal of the notification
exempting  salaries from JIndian
income-tax and (2) imposition of
Indian income-tax on Indian.sterl-
ing loans.

iSafeguarding of Industries Bill—
Motion to consider. 623-24.
Motion to pass.  625,. 626.

Salt Additioenl Tmuport Duty (Extend.’

ing) Bill—
Motion to consider. 52022
Wheat Import Duty (Extending) Bill—
Motion to consider. 406-07.

THE  HoONOURABLE MR,

Electlon of ~—— to the Central Advi-
sony Council for Railways. 413,
Election of —— to the Stnndmg Com
mittee for Roads. 412

(General . discussion ot t«he Ganeml
Budget. 162-67.

General discussion of “the.. Ralw
Budget. 60, 70.

Nomination of —— to the Pmel of
Chairmen. 14,

Rezssgutxon re te]egmph poles. 238-39,

Wheat Import, Duty (Extending) Bilj-
“Mobtion to consnder ;405; ‘407-08."
MERCANTILE MARINE— ..
See “INDIAN —-», ~~ = " *

MERCHANT SHIPPING (AMBND-’
MENT) BILL—
See “INDIAN —'' under “BILL(S)"

MESSAGE——

—— from His Excellency the Gover-
nor General appointing days for the
presentation and general dincussion
of the General Budget. - 14,

—<—.'from His Excellency the Gover-
nor GGeneral appointing days for the
prssentation and general discussion
" of 'the Ruilway Budgut. 14..::

——— from His Exeallency the Gover-
nor General directing that the heads
of expenditure specified in sub-sec-
tion (3) of section 67A of the Gov-
ernment of India Act shall be open
to discussion- when the -Budget is
amder consideration. 14.

~—— from His Excellency the Gover-
nor General nomum.tmg Members of
- the Council of State to be on the

' :Pane] of Chairmen. 14.

MILAN—
Question re appointment of an Ihdmn
‘Trade Commissioner at ——. 134-35,
MILITARY ACADEMY, DEHRA
DUN—
See “INDIAN —',

MILITARY DEPARTMENT—
Question 7e ocost to the —— of the_
supply of armed guards to the East.
Indian  Railway for guarding
armouries.  46.

MILLER, e Hoxounasix Mn, E—'

Cottorn Textile Industry - Protection
(Amendment) Bill—

Motion to consider. 400-01,

Election of —— to the Standing Com-
mittee for Roads. 412,

Genera} discussion of the General
Budget. 151.56,

General discussion- of the Railway
Budget. 58-60, 70. .

Indian Finance Bxll 1933—

Motion to consider. 533-34.

Motion re consideration of the White
Paper on Tndian Conmmtwnal Re-
forma. 452-53.

‘Nomination of — to the Pavel of
Chairmen. 14.

Questlon (supplementary) ¢ reason
why the air mail of 7th Mearch, ,193\3. ;
was not, taken over by Imperial Ajr-
ways at Karachi. 3&

Resolution 7e— .
Preference to , Indian;, steamsh\p
compabies - for thn

carn -
muuls on the coast. 315, A8 o
u{enca of important Govemmex*

Bills to joint seleot, ;gom of
both chambers. ﬁ itdone



22 INDEX ~¥Q QQUNOIL. OF STAER DEBATES.

MILLER, 7t Houommcu. Me. B
wﬂld AR
. Resolution re—contd. .
Restoration of the cut in salaries only
when the surcharge of 25 per cent.
is abolished. 85
Scales of pay -and
-future entrants to the
services. ' 881. .
(1) Withdrawal of the notification
- exempting salaries from Indian in-
-come-tax and - (3) imposition of
Indian income-tax on Indian aterl-
ing loana. 296

MINISTERIAL STAFF—
Quoshon re— :
:Confidential character. sheete --and
* eondact registers of the —— in the
new . Custom: House, Bombay,

allowances of
- superior

Hours of attendance of the —— of
the Custom Houses of Bombay,
?I:Iadraa. Karachi and Calcutta.
79,

Hours of attendance of the —— of
the new Custom House, Bombay.

. 38-40.

Percentage of leave reserve in the
——— Of
Bombay.  380.

Reduction of —— in the new C‘un
tom Houase, Bombay. 41,

Refusal of leave to the —— of the

new Custom House, Bombay. 380.

MINORITIES—
‘See “REPRESENTATION OF —'.
MOMBASA— .
Queotnon e appointment ot Trade
Commissioners at Durban,
A]exandrna and —. S

MONTFORD REFORMS— i
Stat.ement (laid on the table) re nctlon
. taken on Resolutions accepted im the
Council of State since the ineeption

of the ——. 42441,

MOTION BE—
Amendment of Standing Orders 16 and
70 of the Council of State. 388-97.
Amendment of S&.andmtg Orders % n.nd
54 of the Council State. 382-88
£Lonsideration of the White Paper on
Indian Comtxtutlon&l Reforms, 442-

72, 415-514.

MUHBAMMAD DIN, s HONOORABLE
KHAN BaHADUR CHAUDRI—
Election of —— to the Standing Com-
mittee for the Department of Edu-
* cation, Health and Lands. 254.
~ General discussion of the General
~ Budget.. 1T
Qe dmu-wn of the Bailway

the pew Custom House,

MUHAMMAD = DIN, tue HoNoURABLE:
K#aN BAHADUR CHAUDRI—contd..
Indian Merchant Shipping (Amend

ment) Bill—

Motion to consider. 603-04,
Mation re consideration of the White
Paper on Indian Conltlmtlonal Re--
forms. 453-58.

MURAL DFCORA'I‘IONB—
Question re —— in the Ball Room of
tlae 1V1ceroy s House, New Delhi.

MUSLIM(S)«-
« Question re— ' -

Accumulation of lntenm on money
deposited by —— in the Post
Office Savings Bank and Govern-
ment securities. 43,

Appomtmem of —— as Trade Com
« . missioners, 8-9,

Hindus and —— in the Impenal

Bank of India. 136

- Hindus and —— in the Office of the
Accountant General, Central Reve
nues. 135,

Hindus and —— in the Office of the
Accountant General, Posts and
Telegraphs, etc. 135-36.

Hindu and —— station masters,.
etc., on the East Indian und East-
ern Bengal Railways. 136

Representation of —— in services:
under the control of the Govern-
ment of India. 130,

Ropresentation of ——. ou the Rail-
ways. 130.

MUSLIM GAZETTED OFFICERS--
Question r¢ —— in Port Trusts., "43..

MUSLIM JUDGES--
Question re appointment of —— in the:
Ca}cutta High Court. 1,

h |

NAIDU THE HONOURABLE Ms.

Y. RANGANAYAKALU—

General discussion of the Genml

- Budget. 1063.95,

Motxon re consideration of the White

Paper on Indian Constitutional Re-
fomu. 468-70..

Resolution e representation of the
Council of State on the Indian Dele-
getion to the Joint Select Com-
mitiee of Parliament.-

N ATESAN 18 HONOURABLE Mz G.
Ehchom of —— to the Stending Cem-

mittee on Emigration. 253.
General ducmnon of the Genersl.
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NATESAN, TH8 HoNOURABLE MR. G

A-—-cmzi
Motion re— )
Amendment of Standing Orders 22
and 54 of the Council of .State.
386-

87.
Consideration of the White Paper on

Indian Constitutional Reforms.
482-87, 492
‘Nomination of —— as Chau’man of

the Committee on Petitions.. -15.
Question (supplementary) re-—
Presentation of the report of - the

Capitation Rate Tribunal to the

. Prime Miunister. 382
Recommendations of the Covernment
" of India on the appointment of a
Stafutory Railway Bouard. X
Resolution re—

Ablolition or reduction in the posts of '

commissioners of divisions.

Grant of a lump sam gratuity to
families of non-gazetted (Govern-
ment servants who die while in
service.  309-10,

Purchase of stores  through the
Indian Stores Department. 89-80,

Reference of important Government
X1y to joint select committees of
" ‘h Chambers. 223.

Restoration of the cut in salaries
only when the surcharge of 25 per
cent, is abolished. 98-99.

Telegraph poles. 240-41.

NEGOTIABLE INSTRUMENTS
(AMENDMENT) BILL—
See “-—" urder ‘“BILIL(S)”,

NEWSPRINT—

.Question re customs duty on ——. 71.

1960-70 L.OAN—
Question re 10.

NOON, tHE HONOURABLE NAWAB MAMIK
MOHAMMAD HAYAT KHAN—.
Indian Finance Bill, 1633—

Motion to consider. 541.
Nomination of —— to the Panel of
Chairmen. 14.
Resolution re abolition or
in the posts of commissioners’ “of
divisions. 321, 325.27, 334,

INOTES—
Statement (laid on the table) re Com-
mercid]) Treaties and —— affecting
India. 41923,

(¢)

OAKGROVE SCHOOL~~
Question re—
Discrimination by the Agent, Bask
Indian Railway, between —— and
schools on the phins. 128,

reductlon )

2%

~“OAKGROVE S8CHOOL~—conid.

- Question. te~—contd,
Inclusion of —— within the scope of
Mr. Smith's enquiry. 126.
Mamtenance and control' of ~—-—.

OATH OF OFFICE— :
Coilou;n,”' the Honourable Mr. M. R.
N L
Kameshwar Singh of Darbhangs, the

Honourible Maharajadhirajs Sir. 1.
Maqbul Husain, the Honourable Khan:
Bohadur Sheikh. 1.
Mehrotra, tiic Honourable Raj Bahs-
dur Lala Mathura Prasad. 85.
Ruxsell the Honourable Bir Gpthne

:Stewart, the Honourable Mr, T. A.
379.

Taylor, the Honourable Mr. J. B. 1,

- Varma, the Honourable :Mr. "
Sidheéshwari Prasad. 516,

Watson, the Honourable Sir Charles.

OFFICERS—
See “KING’'S COMMISSTONS'",
See “PAY”.
‘See “PROMOTION",
‘See “VICEROY’'S COMMISSIONS'.

OFFICERS AND OFFICERS DESIG-
NATE—
Question re strength of —— in the
Army in India Reserve of Officers.
258-60, '

OPTUM— ’
Question re aggregate amount of loss'
to Indian revenues through the cessa-
tion of the export of — to China,
etc. '257. -

ORDERS OF EXPULSION—
Question .re —— served on four mem-
bers .of the - Chetti commaunity in
Saigon, Indo China.” 475.

OTTAWA AGREEMENT——
Resolution re appointment of a Com-
*:mittee to enquire into and report om
the working of and resulte achieved
from the —. -69.
OTTAWA TRADE AGREEMENT
RULES,

i
Lmd on the tqbla. 101-09.

P

it

PADSHAH ! s.ss,nm BAHADUR, wna
Hovovraare Barvep MOHAMED-—:
Children (Pledging of Labour) Bill—

Motion 2.8,

' ‘;? conuider“
General disenssi w
Budget. mwrm the
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PADSHAH SAHIB BAHADUR - Taw
Hovxouranig  Sarymp - MOHAMED—

Indian Merchant . Shipping (Amend-
tient) Bill— ' i
Motion to consider. 588-601,
Motion re—
* Amandment of Standing Orders 22
and 54 of the Council of 'State.

385, . A
Oonsideration of the White Raper
‘on_Indien Constitutionsi Refoxms.
Redolution re— !
Amendment of the Imperial Ban
Aet, 1920 (XLVII of 1820).
Increased seats for landlords in ‘the
reformed - central - and’ provindial
legislatures. 376. :

PANDIT, 7tz HONOURABLE SARDAR
Sari JAGANNATH MAHARAJ—
Motion re - consideration of the White

Paper on Indian  Constitutipnal
Reforms. 493-95.
Question re—
Abolition of appointments of upper
division probationers in the new
__Lustom House, Bombay. 381. .
Confidential character sheets and
cpnduct registers of the ministerial
staff in the new Custom House,
_ Bombay. 380-8L.
.LCut. in salaries. 4142
Gratuity to families of subordinate

employees who die while in
service. .

{1) Gratuity to the families .of
subordinate employees who die

while in service, and (2) propor-
tionate pension to subordinate
employees. 39.

Hours of attendance of the minis-:
terial staff of the Custom Howuses
of Bombay, Madras, Karachi. and
Calcutta. : 379, .

Hours of attendance of the minis-
terial staff of the new Custom
House, Bombay. 30-40.

‘Pension rules of the subordinate
‘services. 38-30. : o

Percentage of leave reserve in the
ministerial staff of the new
Custom House, Bombay. 380,

TReclassification of , lrt:éea' in' the
annual customs statistics &s- B
result of the Indian Tariff
(Ottawa Trade Agreement)
Amendment Act. 40.

Reduction of  ministerial  staff
in the new Custom House,
- Bémbay, QLI T e
Refiisil  of ‘ lebve : to - the "ministerisl
iitaft of @ga';nw;'lﬂum:n . Ho\us,

5:‘,Wﬂﬂ'ﬂgly}uma'm“ !f"D I ”
Dun. -38. REETT

n

PANDIT, +TaE ' HoONOURABLE BARDAR:
Slmtld JAGANNATH MAHARAJ—
contd, : .
"Resolution .re increase in the present

number of cadets annually admitted
to the new Indian Military Academy,
Dehra Dun. 226-27, 833 ‘

PANEL OF CHAIRMEN-—
Message from His Exoellency - the
‘Governor-‘General - nominating Mem-
bers of the Council of State to ‘be
~1on the ——, 14.

PAPER CURRENCY RESERVE—
Question re transfer of gold from the
gold‘ Standard Reserve to the —.

PASSENGER TRAINS— '
Question re—

Bpeed recorders on locomotives of

ore of the Kalka-Simla Raflway.

Working of —— on the Madras and

Southern Mahratta Railway by
locomotives fitted with vacuum
brukes. 261.

PAY AND ALLOWANCES—
Resolution re. scales of —— of future
entrants to the buperior services.
278-88.

PAY, SCALE(B) OF—

Qnuestion re—

8 ‘Differences in —— of  the clerical
branch of the Government of
Tndia Press, New Delhi and the
clerical branch of the Government
of India Press, Calcutta. 570.

—— and position of officers passing

out of the Indian ilitary
Academy, Delira Dun. 208.
PENSTON—

Question re (1) gratuity to the families
of subordinate employees ~who die
while in service, and (2) propor-
tionate —— to subordinate em-
ployees. 39. '

PENSION RULES— .
Question re —— of
services.

PERCY COMMITTEE— = :

Questien re speeimen provincial budgets

on which the —— -based its report.
274,

PESHAWAR CANTONMENT—
See “BUNGALOWE’,
PETITIONS, COMMITTEE ON—

- e

Constitution of the' ——

PHLORIM  PASBES— . . -i 7
Question re-levy: of feee».ffor; the :issue

of — 't Kaveochi, 478 -1 -

the subordinate
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PLATFORMS—
" Question re —— at Khagraghat Road

Station, East Indian Railway. 139.

POLITICAL PRISONERS-—
Question re classification of ——.
416-18.
Short notice question re release of
. 217

PORT TRUSTS—
Question rcasMuulim gozetted officers

n —,

TELEGRAPHS

POSTS AND
ENQUIRY  COM-

ACCOUNTS
MITTEE—
Question 7e action taken on the report
of the —. 131-32.
POST OFFICE SAVINGS BANK—
Question re accumulation of interest on
money deposited by Muslims in the
—— and Government securities. 43.
PREFERENCE(S)—
Question re —— received by Indian
ds in the British Colonies, etc.
-74,
Resolution 7¢ —— to Indian steam-
ship companies for the carriage of
mails on the coast. 311-18.

PRESIDENT, TH® HONOURABLE THE—

Congratulations by —— to His
Excellency the Commander-in-Chief
on his promotion to the rank of
Field Marshal. .

Congratulations by —— to Members,
the recipients of Honours. 16-17.

Congratulations to on his appoint-
ment as President of the Council of
State. 2-5. )

Deprecatory remark by —— to the
effect that Resolutions standing
against the names of Honourable

embers are not moved due to
absence or refusal to move; that
Resolutions  involve  considerable
expenditure of t'me and trouble to
the department concerned and that
it is scant courtesy tn that depart-
ment that when the Resolution
cumes up for discussion it is not
moved and no explanation given as
to refusal to move.

Ruling by —— that an amendment
which proposes the election of a
Belect Committee by means of the
single transferable vote is in conflict
with sub-order (2) of Standing Order
39. 526 :

Ruling by —— that as only certain
items of the Indian Tariff Act
mentioned in the Indian Finance
Bill. was under consideration, the
insertion of a new clause after
clause 3 was outside the scope of the
Indian Finance Bill and the amend-
galgnt must therefore be disallowed.

PRESIDEKNT, tHE HONOURABLE THE—
contd,

Ruling by ~—— that as only particular
itams in, and no{ the whole of the
Tariff Bchedule is under considera-
tion, amendments that do. not come
within the scope of those particular
items to which the Indian Finance
Bill relates are not in order and must
therefore be disallowed. 553.

Ruling by —— that if objection is
taken to the withdrawal of a Resolu-
tion, it must, under the Standing
Orders, be put tu the vote. 232.

Ruling by —— that it is his intention
to strictly confine Honourable
Members to the Finance Bill and to
limit the criticisms to points involved
in the Bill. 526, 520, 531.

Ruling by —— that it is within the
discretion of the Chair to allow or
refuse to aliow the moving of dila-
tory amendments for which no
provision is made in the Rules or
Standing Orders. 526.

Ruling by —— that the usual practice
is to put a question at the proper
time and in the order on the list of
business. 8.

Ruling by —— that two days’ clear
notice is required to move an amend.
ment to a Resolution,

Ruling by —— that under Standing
Order 32, an amendment may not be
moved which has the effect of a
negative vote. 553-54, 569, 561.

PRIME MINISTER-—

" Question- re presentation of the report
of the Capitation Rate Tribunal to
the —. 381,

PRISONER(S)—

See “POLITICAL —-."

See “TERRORIST —-"

Sce “WOMEN TERRORIST —."

PRISONERS, CLASSIFICATION

Question re —— convicted in connec-

tion with the Meerut Conspiracy
Case. .
PROBATIONERS—
See “UPPER DIVISION — "
PROMOTION—

Congratulations to His Excellency the
Commander-in-Chief on his —— to
the rank of Field Marshal. 218,

Question re—

—— of officers in the 2nd (Calcutta)
Battalion, University ~ Tra‘ning
Corps, to senior grade Commis-
sions. 212 474,

—— of officers of the University
Training  Corps holding  dual
Commissions. 473,
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PROMOTI1ON—contd,

Question re—contd,

—— of eenior grade officers of the
University  Training Corps
senior grade Commissions. 474,

PROTECTION—

Question re communication from the
Indian Merchants Association,
Karachi, regarding —— of ind_igenoul
industries against dumping.

PROVINCIAL BATTALIONS—
Question 7e officering of —— of the
Indian Territorial Force. 213.

PROVINCIAL BUDGETS—
See “SPECIMEN —"

PROVINCIAL CRIMINAL LAW

SUPPLEMENTING BILL—

See. “—"" under ‘‘BILL(S)".
PROVINCIAL GOVERNMENT

SCHOOLS—

Question re assimilation of scale of
salarics of teachers in- East
Indian Railway. schools with that
of teachers in —, 129.

PUBLIC SERVICE COMMISSION—
Question re ——. 30.

Q

QUARTER(S)—
Question 74—

Authority responsible for the allot-
ment of to employees of the
Government of India Press, New
Delhi. 570-T1.

Continual charging of rent te the
late occupant of a Government of
India Press —— until such time
as the vacated —— is allotted to
anothor employee. = 570. .

Insufficent accommodation in the

» —- allotted to daftrics in _the
Government of India Press, New
Delhi. 570,

QUININ

Question ¢ stocks of ——. 268,

R

RAGHUNANDAN PRASAD SINGH,
-THE HoNouRABLE Rass—
Motion 7e - consideration of the White
Paper on Indian Constitutional
Reforms. 458-60.

. Question re—

“ Assimilation of scale of salaries of
teachers. in East. Indian Railway
schools with that of teachers in
provincial ~ Government schools.

RAGHUNANDAN PRASAD SINGH,
T8E HoONOURABLE Rada—contd.
"Question re—contd,

Constitution of the East. Indian
i?;al!way Schools Comnittee.

Decision on subjects dealt with in
Mr. Smith’s report. .129.

Discrimination by the Agent, East
Indian Railway, between Oakgrove
School and schools on the plains.

Incluslon of Oak mve School within
tihzz scope of . Smith’s enquiry.

Instructions to Mr. Smith raﬁ:rding

the status of East Indian Railway
schools. 127
Maintenance and control  of

Oakgrove School. .

Notification to East Indian Railway
schools of the. ;terms of reference
of Mr. Smith's enqui 127.

Right of a&penl of teachers in Fast
Indian Railway schools. 128-20.

RAIL LINES—

Qnestion re relaying of —— in the
B. A. K. Section of the East Indian
Railway. 138-39.

RAILWAY (S)—

Ballot for the election of six non-
official Members to the Central
Advisory Council for —. 397,

Election of six non-official Members to
the (‘er‘;gral Advisory Council for

‘Motion for the election of six non-
officia] Members to the Central
Advisory Council for ——. 7b.

Nominations for election to the Central
Advisory Council for ——. 119-20.

Question re—

Proposed construction of a ——— up
to Karanprayag. 275.
Representation of Muslims on the

Bengal Nagpur ——

Question 7e—
Assistant Train Examiners, —.
1

Collision botween a ballast train and

" someé railway vehicles on the
Raipur-Vizianagram Construction,
——. 261-62. ‘ '

Ktl)llnghat Railway Bridge, —.

East Indian—

' Question re—
Armouries at —— stations of the
© <~ befors 1930. 46.
Assimilation of scale of salaries of

teachers in —— schools with that
of teachers in provincial Govern-
“ment schools. A

Constitution of the —— 8chools
Committee, 128.
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RAILWAY (S)—contd,
Eust Indian—contd.

Question re—contd.

Cost to the Military Department of
the supply of armed guards to
the —— for guarding armouries.
46.

Discrimination by the Agent, —,
between Oakgrove School and
schools on the plains. 128.

Hindu and Muslim station masters,
etc., on the Eastern Bengal and
— 1

Instructions to Mr. Smith regarding
the status of —— schools, 137.
New types of locomotives purchased
y the —. 138.
Notlﬁcatlon to —— schools of the
terms of reference of Mr. Smith's

enquiry.. 127,
Platforms at Khagmghnt Road
Station, ——. 139.

Relaying of rail lines in the B. A. K.
Section of the —. 138-30.

Right of appeal of teachers in ——.
128-29.

Eastern Bengal ——
Question re—
Communal  representation in the
different departments of the —.
131
Guards an the -. 138.
Hindu and Muslim station masters,
etc., on the East Indian and —.
136 :

Repln;cement of signal arms on the
-61.

Statement (laid ‘on_the table) re guards
on the —. 423-24.

Kalka Simls ——

Question re speed recorders on loco-
motives of passenger trains of the
—. 260.

Madras and Southern Mahratta ——
Question re working of passenger
trains on the —— by locomotives
fitted with vacuum brakes. 261

State —

Question re—

Assistant Surgeons on the —. 262.

Purchase of locomotives for ——.
46-47.

Sleepers purchased by ——. 28-29.
Voluntary refund of coaching and
goods freight overcharged by -——.
2n.

Statement (laid on the table) re num-
ber of employees hefore and after
retrenchment on the —. 73-74.

RATLWAY BOARD—

Question re placing of the appointment
and control of the —— under the
Federal Assembly. X

See “STATUTORY —,"

RAILWAY BOARD CIRCUI.AR—
Question r¢e —— to the effect that
locomotives working traing at night
should. be provided with electric
searchlights, 261.

RAILWAY BUDGET—

General discussion of the —— for
1933-34. 51-70.

Message from His Excellency the
Governor General appointing days
for the presentation and general
discussion of the . 14,

Prfesentatlon of the —— for 1033-34.

RAILWAY SERVICES—
Question re report of Mr, Hasan on
the representation of minorities in
the —. R

RAILWAY STATIONS—
Question 7¢ armouries at —— of the
iﬂgxst Indian Railway before 1830.

RAIPUR-VIZIANAGRAM CON-

STRUCTION—

Question 7¢ collision between a ballast
train and some runaway vehicles on
%lée —2——- Bengal Nagpur Railway.

1-6

RAM SARAN DAS, 1HE HONOURABLE
Rar Basiapur Lata—
Cotton Textile Industry Protection
(Amendment) Bill—
Motion to consider. 401.02.
Election of —— to the . Standing
Committee on Emigration. 253,
General discussion of the General
Budget. 143-46, 156, 193, 205, 206.
Gener% discussion of the Ra)lway
Budget. 5257, 68, 69, 70. .
Indian Finance Bill, 1933—
Motion to consider. 636-38, 543, 550.
Cousideration of clause 5. 559, 560.
Consideration of Schedule II, clause
5. 564-65

Question re—

Abolition of the Manual Training
Centre and Boarding House of the
Government High School, Delhi.
213.15.

Acquisition  of  bungwlows in
Peshawar Cantonment. 48.

Compensation for bungalows acquired
in Peshawar Cantonment. 50,

Deputation in  connection  with

acquigition of  bungalows in
Peshawar Cantonment. 49,
Dumping of sugar candy in India by
Japan. 50.
Extension of the lives of the Legis-
iatures.

Freight war in coastal traffic. 7.
Future scales of salaries and allow-
ances for the superior services.
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RAM SARAN DAS, ThHz HoNovBABLE
Rar Banapur Lava—contd,
Question re—ronta.

Income and expenditure, etc., of the
Boarding House of the Govern-
ment High School, Delhi. 215-16.

Income-tax and super-tax in the
Punjab. 6.

Indian cotton textile industry. 30.

Number of bungalows in Peshawar
Cantonment. 48-49,

Open spaces on which bungalows
could be built in Peshawar Canton-
ment. 5

Public Service Commission. 30,

Reduction in taxation. 7.

Restoration of the cut un salaries, 6.

Revenue realised from the additional
salt duty. 236.

Sleepers purchased by State Rail-
ways. -29.

Stocks of cinchona bark. 235,

Burcharge on freight levied an steam
coal and hard coke.

‘Telegraph poles. 28.

Voluntary refund of coaching and
goods freight overcharged by Btate
Railways,

Question (supplementary) re—

Freight war in coastal traffic. 7.

Future scales of salaries and allow-
az,nces for the superior services.

Resolution ra—
Amendment of the Imperial Bank
Act, 1920 (XLVIT of 1920). 353,
361-63

Appointment of a Coummittee to
enquire into and report on the
working of and results achieved
from the Ottawa Agreement. 365,
368, 360

Increase in the present number of
cadets annually admitted to the
new -Indian Military Academy,
Dehra Dun. 228.

Preference to Indian steamship
companies for the carriage of mails

. on the coast. 316.

Purchase of stores throngh the
Indian Btores Department. 90.

Reference of important Government

Bills to Joint Select Committees of
hoth Chambers.

Restoration of the cut in ealaries
only when the surcharge of 25 per
cent. is abolished. ©5-86.

Scales of pay and  allowances of
future entrants to the superior
services. 278-79, 280, , 285
286-87. .

Telegraph poles. 237-38, 242-44,

Withdrawal or reduction of the
surcharge on the carriage of coal.
335-38, 344-45.

Bafeguarding of Industries Bill—

Motion to eonsider. 61921, 624,

READERS—
Question re—
Filling up temporarily of two posts
of —— and revisers in the Govern-
?:Qnt of India Press, New Delhi.

Qualifications, etc., of  persons
promoted as —— and revisers in
the Government of India Press,
New Delhi.

RECLASBSIFICATION OF  ARTI-
CLE8— '

Question re ——- in the annual customs
statistics as a result of the Indian
Tariff (Ottawa Trade Agreement)
Amendment Act. 40.

REDUCTION—
Question r¢ —— of wministerial staff in
the new Custom House, Bombay. 41.

REFORMS— .
See “I.IfDIA N CONSTITUTIONAL

D

See “MONTFORD ——.”

REFUND—

Question re voluntary —— of coaching
and goods freight overcharged by
State Railways. 27,

REGIMENTS—

Question 7 Indian King's Commis-
sioned Officers in command of —,
etc. 210-11.

See “GURKHA —

RENT—

Question z¢ continual charging of ——
to the late occupant of a Govern-
ment of India Press quarter until
such time as the vacated quarter is
allotted to another employee. §70.

REPRESENTATION OF MINORI-
TIES—

Question re report of Mr. Hasan on
the —— in the Railway services. 42,

RESEARCH WORK—
Question re— )
- Grants  of Jmperial Council of -

Agricultura] Research to pravinces
for 33 :

on rice cultivation in Bengal.

RESERVE BANK—
Quesation re—
Intentions of Gove'nment with
regard to the ——. 138,
—, B571.72, 872.

RESERVE OF OFFICERS—
See “ARMY IN INDIA —*

RESIGNATION—
Question 7¢ —— of their Commissions

by TIndian King's .Commissioned
Officers. 211, '
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RESOLUTION (8)—
Question re —— passed by the United
Provinces Legislative Council

regarding retrenchment in the all-
India services. 73. i
Statement (laid on the table) re action
taken on —— accepted in the
Council of State since the inception
of the Moutford Reforms. 424-41.

RESOLUTION RE—

Abolition or reduction in the jlioqts of
commisasioners of divisions, 318-35.
Amendment of the Imperial Bank Act,
1920 (XLVII of I920). 361-66.

Appointment of a Committee to enquire
into and report on the working of
and results achieved from the
Ottawa Agreement. 365-60.

Grant of a lump sum gretuity to
families of non-gazetted Government
servants who die while in service.

Increase in the present number of
cadets annually admitted to the new
Indian Military Academy, Dehra
Dun. 226-33.

Increased seats for landlords in the
reformed central and provincial
legislatures. 373-76.

Papers of tha third Round Table Con-
ference and White Paper to be laid
on the table. 276-78.

Preference to Indian steamship com-
panies for the carriage of mails on
the coast. 311-18.

Purchase of stores through the Indian
Stores Department. 85-83.

Reduction of sterling commitments
and replacement thereof by rupee
commitments. 369-73.

Reference of important Government
Bills to joint select .committees of
both Chambers. 219-25.

Representation of the Council of Btate
on the Indian Delegation to the
Joint Select Committee of Parlia-
ment. 244-53.

Rostoration of the cut in salaries only
when the surcharge of 25 per cent.
is abolished. ©3-100.

Telegraph poles. 237-44.

(1) Withdrawal of the notification
exempting salaries from Indian
income-tax and (2) imposition of
Indian income-tax on Indian sterling
loans. 280-302.

Withdrawal or reduction of the sur-
(;lsmrge on the carriage of coal. 335-

RETRENCHMENT—
Question re—

Rosolution passed by the United
Provinces  Legislative  Council
regarding —— in the all-India
services 73,

RETRENCHMEN T—contd.
Question re—contd.

—— of unqualified engineers and
subordinates in the Central Public
Works Department, New Delhi.
141.42,

Statement (laid on the table) re
number of employees before and

%bgz —— on the State Railways.

REVENUE—
Question re -—— realized from the
additional salt duty.

REVISERS—
Question re—
Filling up™ temporarily of two posts
of readers and —— in the Govern-
rsnﬁegnt of India Press, New Delhi.

Qualifications, etc.,, of  persons
promoted as readers and —— in
‘the Government of India Press,
New Delhi. 569.

RICE CULTIVATION—
Question re research work on —— in
Bengal.

RIGHT OF APPEAL—
Question r¢e —— of teachers in East
Indian Railway. Schools, 128.29,

ROADS—
Ballot for the elaction of three Mem-
bers’ to mtl;e Standing Committee for

Election of three Members to the
Standing Committee for ——, 412
Motion for the election of ‘three
Members to the Standing] Committee

for —. 75.
Nominations for election to the Btand-
ing Committee for ——. 118,

ROUND TABLE CONFERENCE(S)—
Question re Members of the Council
of Staffzgwho were invited to the
Resolution 7e papers of the third —
and White Paper to be laid on the
table. 276-78.

RULING—

~—— by the Honourahle the President
that an amendment which proposes
the election of a Belect Committee
by means of the single transferable
vote is in conflict with sub-order (£)
of Standing Order 39. .

—— by the Honourable the President
that as only certain items of the
Indian Tariff Act mentioned in the
Indian Finance Bill was under
consideration, the insertion of a new
clause after clause 3 was owtside the
scope of the Indian Finance Bill and
the anmendment must therefore he
dieallowed. 553, '
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RULING—contd,

—— by the Honourable the President
that as only particulur itoms in, and
not the whole of, the Tariff Schedule
was under consideration, amend-
ments that do not come within the
scope of those particular items to
which the Indian Finance Bill relates
are not in order and must therefore
be disallowed. 553.

—— by the Honourable the President
that if objection is taken to the
withdrawal of a Resolution, it must,
under the Standing Orders, be put
to the vote. 232.

~—— by the Honourable the President
that it is his intenton to strictly
confine Honourable Members to the
Finance Bill and to limit the criti-
cisms to points involved in the Bill.
528, 529, 531.

—— by the Honourable the President
that it is within the discretion of
the Chair to allow or refuse to allow
the moving of dilatory amendments
for which no provision is made in
the Rules or Btanding Orders. 526,

—— by the Honourable the President
that the usual practice is to put a
&uestion at the proper time and in

e order on the list of business. 8.

—— by the Honourable the President
that two days’ clear notice I8
required to move an amendment to
a Resolution. 224.

—— by the Honourable the President
that under Standing Order 32, an
amendment may not he moved which
has the effect of a negative vote.
653-64, 650, 561.

RUPEE BASIS—
Question re purchase of
India on a —, etc. 259

RUPEE COMMITMENTS—
Resolution 7e reduction of sterling
commitments and replacement by
—. 368-73.

RUSSELL, Tex HoNovmaszz Sm

GUTHRIE—

Oath of Office. 1.

Presentation of the Railway Budget
for 1033-34. 18-24.

Resolution 7¢ withdrawal or reduction
of the surcharge on the carrisge of
coal. 330, 34243, 344

SAVEGUARDING OF INDUSTRIES

BILL—
See ‘“——'" under ‘‘BILL(S)".

SAIGON, INDO-CHINA—
Question re orders of expulsion served
on four members 07(5 the Chetti com-

munity in —.

stores in

BALARY(IES)—
Question re—

Assimilation of scale of ——— of
teachers in FEast Indian Railway
Bchools with that of teachers in
ggvincial Government  schools.

Exemption from Ind‘an income-tax
of the —— of the High Commis-
sionef for India and of the Diplo-
matic and Trade Representatives
of foreign nations in India. 45.

Incidence of the cost of —— of
Indian Medical Service Officers in
civil employ constituting a war
Teserve. .

Resolution re (1) withdrawal of the
notification exempting ~— from
Indian income-tax and (2) imposi-
tion of Indian income-tax. on Indiap
sterling loans. .

8ee “CUT IN —

8ee “LEAVE ——."'

SALARIES AND ALLOWANCES—
Question re future scales of —— for
the superior services. 27.

SALT ADDITIONAL IMPORT DUTY
(EXTENDING) BILL—
See “—' under ‘‘BILL(S).”

SALT DUTY--

Question 7e revenue realized from the

additional —. .
SCHOOL(S8}—

Question _re discrimination by the
Agent, East Indian Railway, between
Oakgrove —— and —— on ‘the
plains. 128,

See “EAST INDIAN RAILWAY
See “OAKGROVE —.”
See “PROVINCIAL GOVERNMENT

SCHUSTER, tar HoNovrasiz BSm
GEORGE—
General discussion of the QGcneral

Budget. 187-83.

SEARCHLIGHTS—
8ee “ELECTRIC —.”

2xp (CALCUTTA) BATTALION—
See “UNIVERSITY  TRAINING
CORPS.”

SECRETARIAT— o
Question re communal composition  of
the gazettod and subordinate staff of
the —. 4344, -

SECURITIES—
See “GOVERNMENT —.”

SELECT COMMTTTEES—
See “JOINT — "',
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SETHNA, 1tur HoNouramr BSm
PHIROZE—
Question re—
Appointment of an Indian Trade
Commissioner at Milan. 134-35.
Inter-Empire Economic Consultation
and Co-operative Committee. 217.
Representation of India at the
World Economic Conference. 134.
Resolution re—
Grant of a lump sum gratuity to
families of non-gazetted Govern-
ment servauts who die while in

service. 305-06.
Scales of pay and allowances of
future entrants to the superior

services. 281-82.

(1) Withdrawal of the notification
exempting salaries from Indian
income-tax and (2) imposition of
Indian income-tax on Indian
sterling loans. 2064-96, 300.

Withdrawal or reduction of the
surcharge on the carriage of coal.

SHILLIDY, Tae HoNoUrRABLE MR.
J. A—

Children (Pledging of Labour) Bill—
Motion to consider. 81-82.

Motion to pass. 84.

Indian Finance Bill, 1
Consideration of Schedule I, clause 4.

554-56, b557.
Resolution re— .
Proference to Indian steamship com-
panies for the carriage of mails
on the coast. 315-17.
Purchase of stores through the
Indian Stores Department. 91.92.
Telegraph poles. 241-42, 243,
SHORT NOTICE QUESTION RE—

Letter from Mr. Gandhi to His
Excellency the Viceroy. 583.

Release of political prisoners. 217.

SINHA, The HonNoumisiz Kumar

NRIPENDRA NARAYAN—

Indian Finance Bill, 1933—

Motion to consider. 546-47.

Motion re consideration of the White
Taper on Indian Constitutional
Reforms. 470-72.

SIGNAL ARMS—

Question 7e¢ replacement of —— on

the Eastern Bengal Railway. 260-61.

SLEEPERS—
Question r¢ —— purchased by State
Railways. 28-29.
SMITH, Mr.—
Question re decision on subjects dealt
with in ~——'s report.
SORTING OFFICE(8)—
Question re administrative arrange-
ments in —— of Bombay, Calcutta
and Madras. 347,

Ses “MADRAS GENERAL POST
OFFICE —.”

OF STATE DEBANES. 31

SPECIMEN PROVINCIAL
BUDGETS—
Questwq re —— on which the Percy
Committee based its report. 274

SPEED RECORDERS—
Question re —— on locomotives of
vassenger trains of the Kalka-Simla
ilway. 260.

STANDING COMMITTEE FOR THE
DEPARTMENT OF EDUCATION ’
HEALTH AND LANDS—

Election of two non-official Members
to the ——, 254,

Motion for the election of two non-
official Members to the — to advise
on subjects, other than ‘Indians

Overseas—Emigration” and “Haj
Pilgrimage.” 142,
STANDING  COMMITTEE FOR
ROADS—

Ballot for the election of thres Mem-
bers to the —. 397,
El:féion of three Members to the —.

Motion for the election of three Mem-
bers to the —, 75.
Ncixlnginat,"ons for election to the —.

STANDING COMMITTEE -
AT on EE ON EMI
Election of foir Members to the —.

Motion for the election of f non-
official Members to the —-—-?m:IAZ(.m

STANDING COMMITTEES—
uestion r¢ —— formed annually from
ggg!?’lg)ers of the Council of ~State.

Btatement (laid on the table) re —
formed annually from Members of
the Council of State. 579-82.

STANDING ORDERS—
Motion re—
Amendment of —— 16 and 70 of the
Council of State. 388-97.
Amendment of —— 22 and 54 of the
Council of State. 382-88,

STATE RAILWAYS—
Se¢ “—" under “RAILWAY(SB).”

STATEMENT(S LAID ON THE
TABLE) I(E'(—-) (
Action taken on Resolutions accepted in
the Council of State sinca the incep-
zilon of the Montford Reforms. -

Arrangements for the medical examina-
;‘IT%“ of lady detenus in Indjan jails.
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STATEMENT(S) (LAID ON THE

TABLE)— RE—contd,

Commercial Treaties and Notes affect-
ing India. 419-23.

Communal inequalities in the clerical
and technical staff of the Forest
Research Institute, Dehra Dun. 13.

G\:&x;l& on the Kastern Bengal Railway.

Number of employees before and after
retrenchment on the State Railways.
73-74.

Standing Committees formed annually
from Members of the Council of
State. 579-82.

STATEMENT OF BUSINESS—

—— by the Honourahle the Leader of
the House, 25, 100, 120, 254, 377,
39798, 413, 513, 523.24, 567, b73-74,

578, 502, 604.

STATION MASTERS—
Question re Hindu and Muslim ~——,
etc., on the East Indian and Eastern
Bengal Bailways. 136.

S8TATISTICS—
See “CUSTOMS —"'

STATUTORY RAILWAY BOARD—
Question 7¢ recommendations of the
Government of India on the appoint-
ment of a ——. 34748,

STEAMSHIP COMPANIES—
See “INDIAN —.”"

STERLING COMMITMENTS—
Resolution 7¢ reduction of —— and
replacement thereof by rupee com-
mitments. 369-73.

STERLING LOANS—

See “INDIAN —."
STEWART, tus HoNoumasie MR,
T. A— .
Cotton Textile Industry Protection

(Amendment) Bill—

Motion to consider. 399, 403,
Motion to pass. 403.
Indian Tariff (Amendment) Bill—

Motion to consider. -

Motion to pass. 627.

Indian Tariff (Ottawa Trade Agree-

ment) Supplementary Qmendment
Bill—
Motion to consider. 676, 5T7.
Motion to pass.

o it iustries Bl
Bafeguarding of Industr —
Mgtgon tzgconsider. 614-15, 624-25.
Motion to pass. . . ;
Wheat Import Duty (Extending) Bill—
Motion to consider. 403-04, 411-12.

STORES—
Question re purchase of —— in India
on a rupee basis, etc. 259.
Resolution re purchase of —— through
ge Indian Stores Department. 85-

SUBORDINATES—
" See “ENGINEERS AND —.**

SUBORDINATE SERVICES—
Qusessggn re pension rules of the —.

SUGAR—
Question re
Japan., 256,

BUGAR CANDY—
Question re dumping of — in India
by Japan,

SUGARCANE—
Question re —— testing at the Mani-
pur Agricultural Farmn, Dacca.

SUGAR COMMITTEE—
"Question re functions ‘of the ——.

imports of —— from

SI{)%AI}?.; TECHNOLOGIST, CAWN-

Question re —. 3132

SUHRAWARDY, Tz HonourAamrz MR.
MAHMOOD—
Children (Pledging of Labour) Bill—

Motion to consider. 82, B3.

Election of —— to the Standing Com-
mittee on Emigration.

General discussion of the
Budget. 150.51.°

General discussion of the
Budget. 56, 60-62, 65.

Motion 7e consideration of the White
Paper on Indian Constitutional
Reforms. 451-52.

Question re~—

Authority responsible for the allot-
ment of quarters to employees of
the Quvernment of India Press,
New Delhi, 570-7L.

Civil suits filed against the Central
Public Works Department, New
D4‘szlhi, by Governmeut servants.
142, .

Communal composition of the staff of
the Central Public Works Depart-
ment, New Delhi, 139-40.

Confirmation of unqualified engineers
and sobordinates ‘in the Central
Public Works Department, New
Delhi. 141.

Continual charging of rent to the late
occupant of & Government of India
Press quarter until such time as
. the vacated quarter is allotted to
" another employee. 5T0.

General

Railway
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SUHRAWARDY, 1t  HoNOURABLE
Mz, MAHMOOD—contd.

. Question re—comtd. .

Differences in scales of pay of the
clerical branch of the (tovernment
of India Press, New Delhi, and the
clerical branch of the Government
of India Press, Calcutta. 570.

Filling up temporarily of two posts
of readers and revisers in the Gov-
ernment of India Press, New
Delhi. 569. -

Insufficient accommodation in  the

arters allotted to daftries-in the
&mmem of .India Press, New
Delhi. 570. . R

Permanent cadre of the Central
gublic Works Department, New
‘Delhi. 141 :

Proposed increase of staff "in the
clerical branch of the Government

. "%f) India Press, New Delhi. 560-

Qualifications, etc., of persons
‘promoted as readers and revisers
in the Government of India Press,
New Delhi. , .

Retrenchment of qualified engineers

T and subordinates in the Central
Public Works Department, New
Delhi. 141-42.

Resolution re— o
Appointment of a Committee to
enguire into and report on ‘the
working of and results achieved
from the Ottawa  Agreement.

366, 368, ‘
Papers of the third Round Table
Conference and White :E"?;per to be
laid on the table. 276-77,
« Bufeguarding of Industries Bill—
Motion to consider. 618-19,

SUPERIOR SERVICES—

" Question re future scales of salaries

~_ and allowances for the ——. .

 Resolution re scales of pay sed allow-
ances of future entrants to the —.
278-88.

SUPER-TAX—

- Quiestion 7¢ income-tax and — in
the Punjab. 6.
. s

SURCHARGE—~
Resolution re—

Restoration of the cut in salaries
only when the —— of 25 per cent.
is abolished. ©3-100.

Withdrawal or reduction of the —
on the carriage of coal. 335.45.

SURCHARGE ON FREIGHT—
re —— lovi n stea
and hard coke. _'gmd oF stedm coal

TARIFF (AMENDMENT) BILl—
See “INDiAN ——"’ under “BILL(S)’.

TARIFF (OTTAWA TRADE AGREE-
MENT) AMENDMENT BILL—
See “INpkaAN ——’ under ‘“‘BILL(S)’’.

TARIFF (OTTAWA TRADE AGREE-

MENT) SUPPLEMENTARY

AMENDMENT BILL—

See “INDIAN ——" under “BILL(S)".
TAXATION—

Question re reduction in —. 7.

TAYLOR, tTae HoNovrasie Mr. J. B.—
General discussion: of the General
Budget. 204-06. '
Indian Finance Bill, 1833—
Mc.B)Bion to consider. 525, 529, 540

Consideration of clause 2. 552
Consideration of clause 5. 6560, 561.
Consideration of Schedule II,
clause 5. 562, 563, 564.
_ Motion to pass. 56‘, 561,
Indialn Income-tax {Amendment)
Bill— :
Motion to consider. 606-07, 611-12,
Consideration of clause 2. 613.
Mction to pass. 614,
N;go]tiable Instruments (Amendment)
ill—
Motion to introduce. 17.
Motion to consider. 78-80.
Motion to pass. 80. .
Oath of Office. 1.
Prosentation of the General Budget
for 1033-34. 11019. -
Resolution re—

Amendment of the Imperial- Bank
gslct, 1920 (XLVII of 1820). 360

Grsnt'of a lump sum gratuity to
families of non-gazetted Govern-
‘ment servants who die while in
service. 306-09

Redaction of sterling commitments
and replacement, thereof by rupee
commitmpnts. 371-73.

Restoration of the cut in salaries
only when the “surcharge of 25
per cent, is abolished. 96-97.

Bcales of pay and allowances of
future entrants to the superios
‘Bervices. 284-86.

(1) Withdrawal of the notification
exempting  salaries from Indian
income-tax and' (2) imposition of
Indian  income-tax on - Indian
sterling loans. 289, 296-98. 30L

Balt Additional Import Duty (Extend:

ing) Bill— ,

otion to, consider. 51517, 522.
Motion to pass. 323,
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TEACHERS—
Question re—
Assimilation of scale of salaries of
—— in  East Indidn Railway
schools with that of —— in pro-.
vincial Government, schools. 530.

of appeal of —— in Kast

Right
ndian Railway schools. 128-29.

TELEGRAPH POLES—
‘Question re —, 28,
Resolution 7e —. 237-44,

TERMS OF REFERENCE—
Question re notification to East Indian
Railway schools of the —— of Mr.
8mith’s enquiry. 127.

TERRITORIAL FORCE—
See “INDIAN —",

TERRORIST PRISONERS—
Question re —— transferred to the

lAzgdamans and  their . ireatment.
" See “WOMEN —".
THYAGAROYANAGAR—

Question re conversion of —— from a
nog;livery to a delivery post- office.
133-34.

TRADE COMMISSIONER(S)—
Question re—
Appointtnent of an Indian —— at
Milan. 134-35.
Ayépgointment of Muslims ag —.

Appo'intment; of —— at Durban,
Alexandria and Mombasa. 72-73.

TRADE REPRESENTATIVES—
See “DIPLOMATIC AND —".

TRAFFIC
See "'COASTAL —".

TRAIN({8)—
" Question re—
Fire extinguishers
appliances on ———. .
Railway Board circular to the effect
that locomotives working' —— at
night should be provided with
electric searchlights. 261.
See “BALLAST —".
See “PABSENGER —".

and first aid
260

TRAINING—
Question re —— of members of the
University —— 'Corps.

TRAINING CORP8—
See “UNIVERSITY —.

"TRANSFER—

ti —
Ques 'mn,o';'e terrorist prisoners -to the
Andamans and - their trestment.

123.

OF STATE DEBATES.

TRANSFER—contd.
Question re—contd,
—— of women terrorist prisoners
to the Andamans.
TRIBUNAL—"
See ' “CAPITATION RATE —".

U

UBEROI, Sarpar Bauapvr SHIVDEV
SINGH~—
"Expressions of regret im .connection
with the death of ——. 24-26

UNITED KINGDOM-—

Question re exemption from Indian
. :ﬁmmﬂu of leave salary paid in
L @ e, .

UNITED PROVINCES LEGISLATIVE
COUNCIL—
Question re Resolution possed by the
-——— regarding retrenchment in the
all-India services. 73.

UNIVERSITY BATTALTONS-— .

. Question re adjutants and insteme-

" tional staff of —— of the Indian
Territorial Force. 211.12, '

UNIVERSITY DEGREES—
See “EUROPEAN —-",

UNIVERSITY TRAINING CORPS—

Question re—

Eligibility of members of the -—
to q,n'iﬁ for admission to the
Indian Military Academy, Dehra
Dun, 209-10.

Promotion of officors in the 2nd
(Calcutta) Battalion, ' —, to
senior grade Commissions. 212,
a74.

Promotion of officers of the —
holding dual Commissions. 473.

Promotion - of senior grade o
of the —— to senior grade Com-
missions. 474,

Trzai;ing of members of the ——.
12. =

UPPER DIVISION PROBA-
TIONERS——
Question re abolition of appointments
of — in the new Cnstom: House,
Bombay. 38l

v

VACUUM BR.AJI.I!!?u.—n .
uestion. re working o
Qtrains on the Madras and ”B;thm
Mahratta Railway by locomotives
fitted with —. 261,
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VARMA, THE HONOURABLE MR.
SIDHESHWARI PRASAD_.
Oath of Office. 515,

VICEROY, His EXCELLENOY THE—
Short notice question re letter from
Mr. Gandhi to —. 503.

VICEROY'S COMMISSION—
Question re King's Commissions for
officers holding the ——. -00. .

VICEROY'S COMMISSIONED
OFFICERS—
Question 7re—

Communal composition  of ——

appointed Cantonmont Executive

Qfficers. .

Conferment of Xing’s Commissions
on in the Indinn Army and
Auxiliary Services. 207-08.

VICEROY'S HOUSE, NEW DELHI—
Question re mural ‘lecorations in the
Ball Room of the —. 10.11,

VIZAGAPATAM HARBOUR—
Question re ——. 47476,

) w

WAR LOAN—
See “BRITISH —"'.

WAR RESERVE—
Question re incidence of the cost of
salaries of Indian Medical Service
officers in civil employ constituting

8 —, A
See “MEDICAL —",
WATER-SUPPLY— .

Question re —— arrangements at
Dehra Dun. 237 -38. gem

GIPD—L48 LD-~9-9-33--885,

OF STATE DEBATES. 35
WATSON, Tae Hownovmamz Smr
CHARLES—

Oath of Office. 1.
WHEAT IME’_(-)BT DUTY (EXTEND-

ING) BIL
" under “BILL(S)".

“u

WHITE PAPER—

Motion re consideration of the —— on
Indian Constitutional Reforms.
442-72, 475-514.

Question re—

Date of the publication of the ——
and its discussion by the Couneil
of State. 275.

(1) Permission to Mr. Gandhj to
make a statement on the —— and
(2) refusal of permission to Mr.
:{?y interviewing Mr. Gandhi,

Views of the Indian National
Congress on the —. 572-73.
Resolution re papers of the third
Round Table Conference and ——

to be laid on the table. 276-78,

WILLINGDON BRIDGE—
Question re —— at Bally. 261,

WOMEN DETENUS—

Question 7e medical examination of
—— in jails. 124,

Statement (laid on the table) re
arrangements for the medical
examination vf -—— in Indian jails.
673.

WOMEN TERRORIS’I‘ PRISONERS—

Question re—

H;;ith of — in the Andamans.

Transfer of —— {> the Andamans.
124,

WORLD ECONOMIO CONFERENCE—
Qu;st:on re reﬁreaentntlon of India at
e —





